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The Lok Sabha met at Eleven of ths Clock.
[MR. SPEAKER in the Chair)

ORAL ANSWFRS TO QUESTIONS

Lead Bank Scheme

*i0l. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE be
pleased to state :

(a) whether the Lead Bank Scheme started
in December, 1969, has made any headway in
opening new branches in the rural areas of
the country and providing banking facilities
to the masses ;

(b) if so, the number of branches opened
under the Scheme, State-wise since its
inception :

(c) whether any annual target is fixed
under the Scheme ; and

(d) whether there is any gap in the
actual performance and if so, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) to (d). A state-
ment is placed on the Table of House.

Statement

Since the commencements of the Lead
Bank Scheme in January 1970 to the end of
January, 1972, the banks in the public sector
have opened 3498 new offices. Of these 2351

are located in rural and 575 in semi-urban

areas, The pace of branch expansion of
Commercial Banks has gaincd impetus from
the operation of the lead. bank scheme, The
quick suveys - carried out- by the lead banks
in their bespoctive districts have helped identi-

2

fication of centres requiring banking facilities
urgently. Regional meetings were convened
by Reserve Bank to speed up and facilitate -
the location of growth centres thrown up by
the surveys made by the banks. Such meet-
ings have held at Madras, Calcutta, Patna,
Kanpur, Bhopal, Delbi, and Jaipur. Besides
the banks (hemselves have held meetings at
district levels to draw up programmes for
cxtending branch network to centres identified
by them.

It is envisaged that in the threc year-per-
iod 1972-74 about 5000 new offices will be
opened and  the banks have been asked to
prepare their plans accordingly. Keeping in
view the limitations of their resources the
progress of branch expansion so far has not
been unsatisfactory.

A Statement showing the number of bran
ches opened by the commercial banks State-
wise is attached.

Statement
State/Union Ason  Ason New
Territories 311269 31.1.72 offices
opened
between
31.12.69
and
31.1.72
1 2 3 4 5
1. Andhra 618 923 305
Pradesh
2, Assam* 90 160 70
3, Bihar 309 510 201
4. Gujart 840 1194 354
5, Haryana 191 284 93
6. Himachal 48 103 55
Pradesh
7. Jammu & 48 107 59
Kashmir
8. Kenala 648 919 37!
9, Madhya )
Pradesh 362 646 284 -
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1 2 3 4 5
10. Maharashtra 1203 1612 409
11. Mysore 857 1203 346
12. Nagaland 4 5 1
13, Orissa 111 187 76
14, Punjab 417 629 212
15. Rajasthan 393 559 166
16. Tamil Nadu 1110 1447 337
17. Uttar Pradesh 817 1275 458
18. West Bengal 537 736 199
19. Manipur 2 6 4
20. Tripura 6 12 6
21. Union
‘Territories 439 559 120

* Including Meghalaya and Mizoram.

Total 9050 13076 4026

PROF. NARAIN CHAND PARASHAR :
From the statement, it appears that the banks
plan to open new branches and have been
asked to prepare plans accordingly. May
I know if some public representatives will also
be associated while the plans are drawn up or
will it be only a one-way traflic ?

SHRIMATI SUSHILA ROHATGI :
While finalising the concept of the lead banks
at the stage of drafting of the report, we do
take some people from the universities, from
the educational linc and from public life also
and take their help.

PROF. NARAIN CHAND PARASHAR :
Since the reply is in the affirmative, may
I know if the banking authorities will take
into confidence members of Parliament and
of the Assermblies before drawing up plans for
the future ?

SHRIMATI SUSHILA ROHATGI : It
is a very good question. I think we as repre-
sentatives of the public go to our constituen.
cies and the areas where the lead banks will
operate and give our ideas there. In case
members have any constructive suggestions, we
can take them up here also.

stoey of¥ : #ar geETT X Qar

e frar & 5 37 el ¥, sgi wg-
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Tex s qEwRT &% §, gwAiw A &y
HE, @ T I FEEr w5y ? frw
garst § arg ord § a1 g 090 ga
qgidw T Ag 2 WE ) ey & ag
ST FTEATE 5 oAar @R wT e
ar a7 § fF @l a5 a1 gar @, w@i
TUFI w7 F9 O &y avd )

SHRIMATI SUSHILA ROHATGI : One
of the factors which the lead bank scheme has
emphasised is to give special facilities to the
neglecied sectors and areas which require
maximum assistance. We shall examine the
particular point which the hon. member has
made and do what we can if such a thing
arises,

SHRI R. S. PANDEY : It is mentioned
in the statement :

“Keeping in view the limitations of
their resources, the progress of branch
expansion so far has not been unsatis-
factory.”

At the same time, they have plans to open
5,000 new offices in the period 1972-74. How
do these two things go together ?

SHRIMATI SUSHILA ROHATGI :
They are very compatible. If he will go
through the entirc statement, he will realise
that the present position is that a number of
new branches have been opened recently.
I dare say that the number of branches which
have been opened recently compare favourably
with the number of such branches in any
developing country. The target of 5,000 is
for 1972-74

o srcfaes AW Sfs ettt
Ft s B Aare 7g frar a1 gwar §,
Y qar &5 39 AT = WA ge
arfeafeat ®r 1T A F aqqwd § ; afx
i, ar T Far s § 7 :

st gaiten Qgaefy : ag @t & A
sgin fr dn afenfoa} &) o 8§
waay §, afen & ag e agl fr af
war @y wT QU 9w adr § fs
anfeafeedi oitc fra® @it w), ar fred
@t o aow el w ¥ s B o,

RS



5 Oral Ansuwrs

wgr & N gfand adf § < IR
BT a%g ¥ giawrd xar A7 91

SHRI SUBODH HANSDA : The Plann
ing commission has declared about 200 dis-
tricts throughout the country as ndustially
backward., Will priority be given to the open-
ing of branch offices in all these areas ?

SHRIMATI SUSHILA ROHATGI :
Neglected and  backward aicas are  bcing
treated on a prionty bass.

st Tiex sW X g7 AAD
qgRT & a9 79 A #1 faFed ard
2 fr at wifas v 5 aras wdai A
Fat A8 fear AvAr ¢ 7

qEqe AGEA ¢ A AL -

=Y gamy fag Aoy ;. @1 geErT A
aTE § #r8 Gar awag Farar vav g fe
w1 A 37 ¥ wrg R A qy-emmarT
F, a1 fgedr ¥ 9 &, g% Qar 7 fagr
wry ?

oAt gl qgenit @ ag weT A
gEAT 1

St gewt W & EAT qTATT AT
#ré BT ok @ e At A A
S wErF & o#®r T &y gk, ot
Fed] w¥F 94T 93 §, 9wy gyE A
wy?

weqw wEAY : A aaer fafres
e Y7 aR A q@ FIA | 98 AW
Tad 447 dar v 1 98w af wifaw
@y F AR AL

st acfoy Arower oiR ;o qar weAY
agvear ag faare w940 f5 Fewml an
grfir @4 &t o Rfafee & ad, ¥
9 g qU & od | 9E A ARIS
FW w W &, frww Aniw Adf 1
aran § stk qafedr v Efafrds ¥
arw 7df Sor AT & wv HAY wgear
Y o § TwwL L.
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MR. SPEAKER : It is a suggestion for
action,

SHRI NARSINGH NARAIN PANDEY :
Thus 13 for banking facilities in the rural
arcas,

MR. SPEAKER : It is not a question.

sft AEieq WA : wAr wEew N
garar & fr 3% A arad e e
gRat & @ o7 Yy § ) 7 Feaifes
a9 &1 W@ o™ FT W, AfEa
3% qrea § frawl &1 w9 g faa
QAT & te % ag A feFnd smdr
fag oA AEAT g 5 ¥ ot d% @
AT, IAF @AY BT AT AT A
fra sl 9 @ ardr 7 sAr § 9W-
gET F AT 9T WA qTEX AT TG
fraffer vt oz @ J@E® ? gr AR
7oy Aifa faaif Y arg g 7

siiwey gatwr Qgadt @ qEIA, 98
JYT % T AT § AIAAIG ATET A |
o fady € agq & v 7 9% 19
9T 4T A & qTeIT 9T 3E &F |
T R | A qqE A ¢ fr ag g oy
g7 fr dfer & gfaar T wfee ol
oY ¥ A97 A4 & @gr 9x 9 ghaew
Iy $TE AT | q gOF fod areTaer
a9 aitE FW § AT NI giE FA@
& I9U=T g7 AT SIS sqrA  AveT @
oY gAR I 7 gw wwg 337 fefgwes
& gaar w% N F Ny ¥, 9@ ofeqs
JzT AT W1 AR H 6@ TR
gy fawrlse frar mar ¢ g3 wae
R 240 Refgwge WE foad g
dre &% g o § foma & fod oy
faghr @ra wr Aacd AN AR Y
T g ar§ & wfima g 5 99 &
FHOQ & 195 N MAHeA
T 9T ATz Aiff F T ae Ay
are fag srad

MR SPEAKER : Next question,

&t ooy wex 9@ : arsueT AEET, WY
&Y v ararg @t 0f ...
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MR SPEAKER : I do not take notice of
Members who speak while sitting.

=t FOU g qS ¢ K

HEA AT : ATST ATET | {HY 1T
F Td Ag D) Ag FE 9T A
AVCIAT 519 TF § FAT 4G 07 Av F4r
FTIET ATT & AT F 7

agEH! FY AL F AR arelr afagT
ud wAaa gfassit av fEan
T a3

*604. *t gARE S : T qUIA
T AWM fqAm@q 4= g8 9919 F1 FAT
FI fF

(%) Fat 9dza faarT gdzFi 1 qfe-
qg qd wAIAT gfaurd 2ar g ;

(=) afz g, ar 1969, 1970 3T
1971 ¥, stasr staT, 39 glagrat 93 §4
fraar sag fear war ; i

(7) 3@ @FEES H oodEE & fad
gary a1y fafwra srasw sar g 7

THE MINISTER OF STAE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) and (c). The Department of tourism has
taken the following measures for providing
transport and entertainment facilities to the
tourists : —

(1) Transport accorded
approval to assist them in maintaining vehicles
and services of the standard required.

operators are

(2) Vehicles are obtained and made avai-
lable to State Governments and the ITDC
for operation.

(3) The India Tourism Development
Corporation operates a large fleet of vehicles
and organises evening entertainment and
cultural programmes. :

(4) Son-et-lumiere shows
gressively organised.

are being pro-

APRIL 28, 1972
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is extended to
provide evening enter-

(5) Occasional support
cultural bodies to
tainment.

(6) Support has been cxtended on occa-
sions to State Governments for organising
tourist festivals.

(b) The expenditure of the Department
of Tourism Is as follows :—

1969-70 1970-71 1971-72

(Rs. in lakhs.)
Transport 7.27 Nil 7.66
Entertainment 3.44 21.385 9.585
10.71 21.385 17.245

5 GAAT TEU ¢ AT T TG FFArAT
g f& 1969-70 § 3 ar@ 44 gL ®TAT
g9 gAT g AT TF HE F A1) G
21 arg 38 WX T @F AT g QT
17 g7 FIAIIC fF F9 F1A & T
aresias gFH1zar § 991 1T 7 ggEar
AT FITF FIT F AALAT 1@ q0°

gro gAfaAr afger: 1970-71 &
Fd FOF 21 AT@ {IF  UFEIEAHE 9
@F gu & 9an angfaw FEwa o &
T AT AATSA AT AT AAT | F3 3EE2qAT
H1 A8 AT A1 A% g | TIUT | FraeAdr
JUAA | qA-g-AfRI7 97 707 12 1@
AT @9 AT g1 I HIE H AIA-UE-
Ffaaz #1 fEqT g 741 8, 59 9% q1@
I @1 TTAT @F gAT g AL ATAMATT
F At I @l & ST 9T 25 ¥ 79%
@d g AT F@AT §, Iq9 ¥ §F fgear
fgar mar & | 99IT F FAFA F
gafadl 1T § AT FIA F FoIFA
gig aFig st feam W E oA arw
zfreza F1 gasr 1 500 § ZAT ®AA
% agEar ar a8 g |

Y gAFT S0 . AT A ATATAT
f& ®% wsar &t N z@F fad ggraar

** Not recorded.
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€ oY &, &7 uoreqre § et Sgraar
QA rd 7z e Hfg )

310 gAY wfget : #7787 ool
A agEar A Y ..

wsae WEEW : AT & 9 OH ar
gy AT A g AT g, HI AW
aradt & ar gaa ffee

o gOfoly wfget : aftdfy Fma
¥ Gfezcaq Arg FAFIr W1 FEA RAT
AR Fg waT QA ... (FWawW) .
USEA H 39 wArTaq A7 gesfhs
FH%A & A3 @ A1 qo fhd) dear
%t w2z Adr & «wf &1 wbva Afenfest
F1§ zhez o ¥ @ A IAF FI7 FIR!
gl 71 qraeg ¥ frar Tar 2

SHRI SURENDRA MOHANTY :
a fact that some State Governments want to
have theit own  soneel-lumiere  programmes

but arc not Ieing given encouragement by
the I'yusmi and Aviation Minstry 2

Is it

DR. SAROJINI MAHISHI : The State
Guvernments have their own programmes also
and the department of tourism of the Govern-
ment of India is anly supplementing the acti-
vities in promoting tourism.

SHRI G. VISWANATHAN : 1 want to
know from the hon. Minister whether they
are aware of the fact that the cntertainment
which we offer to the foreign tourists is not
up to the mark, especially evening e tertaine
ment and if so what are they going to do to
attract forcign tourists ?

DR. SAROQJINI MAHISHI : Wherever
we have organised entertainment programmes
on behalf of the Department of Tourism and
the 1TDC it is up to the mark and it
has been appreciated and if the hon, Member
has got any constructive suggestions to make
he is welcome.

i} crTaATC WTENY : w7 AT AT qGY
¢ fr mlest § gard wg® o wm & fag
fadr anfee & garf g av o1 aaw
frarar 4 e age fear war @ 2 afk
ag o § o gawr vy ofefaraT g ?
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wvqe wEYea : AE 8ATT g9 wE
Famar & ?

DR. SAROJINI MAHISHI: The hon.
Member's question is based on the previous
question.

SHRI S. A. KADER : Recently there
appeared some news item  that the hon.
Minister of 'l'ourisin is a good singer. Does
he alsu give some items of cntertainment to
the tourists ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
I would not thiuk of trying to entertain the
tourists ; but I am prepared to entertain the
hon. Membct.

MR. SPEAKER : What about the Deputy
Minister ¢

Scheme to Raise Tourist-Income Target

*605, SHRI P. M. MEHTA : Will the
Miniver  of  TOURISM  AND  CIVIL
AVIATION be pleased to state :

(a) whether Govetnment are preparing a
scheme to raise the tourist-income target to
Rupees 200 crores a year ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATL IN THE
MINISIRY OF [I'OURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHL) :
(a) and (b). The Department of Tourism is
considering schemes for inclusion in the Fifth
Plan for strengthening and impioving  the
tourism  infrastiucturc and for incieasing
tourist arivals fiom an (stumated 400,000 in
1973 to 800,000 in 1978. Forcign exchange
carnings {rom this numbvr of towrists on the
basis of present trends of tourist expenditure
is expected to be over Rs 10U crores by 1978,

SHRI P. M. MEHTA : I want to know
whether the surveys in (he various States
indicate that the main ubstacle to promoting
tourism in India is shortage of good hotels and
lack of adequate transport facilities and other
amenitics, If so, what concrete steps do
Government propuse to take to meet the
demand ?

DR. SAROJINI MAHISHI : Yes, there
is shortage of accommoadation and shortage of
transport also, But the Department of
Tourism and the ITDC are both trying their
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level best to augment these facilities by
building hotels in the public sector and also
encouraging the construction of hotels in the
private sector. The Department of Tourism
is giving loans to private sector for construc-
tion of hotels and it is expected that by the
end of 1974 an additional 8,000 rooms will be
constructed. In the public and private sector
together, the number of rooms required in
hotels may be to the extent of 18,000. Efforts
are being made in this direction and there is
every hope that we would be able to fulfil
the demand. About transport, ITDC is having
a fleet of cars and air-condiiioned coaches.
The Department of Tourism has also kept
tourist cars and coaches at the disposal of the
ITDC, wherever ITDC cannot undertake a
commercial venture for promoting tourism.
The Department is also giving loans to tourist
car operators for purchase of taxis and is
also helping them by getting them Ambassador
cars and cars got from STC.

SHRI P. M. MEHTA : May I know
whether there is any proposal under considera-
tion for developing new attractive places in
Gujarat ? If so, what are the places and the
programmes to be undertaken during the
fourth plan ?

DR. SAROJINI MAHISHI : It is a very
vast question. I do not know whether the
hon. Member had the opportunity of studying
the different complexes existing in Gujarat.
For the conservation of lions and other wild
life in Gir forest, efforts are being made and
the shifting of villagers who are inside the
Gir Forest is being done under a phased
programme. The construction of 25 rooms
with a capacity of 50 beds has been under-
taken in Gir forest. That is the complex.
Sccondly, in Nal Sarovar which is a bird
sanctuary and also in Ahmedabad, the hon.
Member knows therc is a tourist bungalow
already opened.

MR. SPEAKER : He should be satisfied

now.

SHRI P. M. MAHTA :
new places to be developed.

I asked about

DR. SAROQOJINI MAHISHI: New in
what context ? New programmes have been
undertaken, which I am mentioning. The
new programme of Son-et-lumigre has been
released on 22-4-72. There is a tourist bun-
galow that has been opened in order to give
facilities to the people to come and study in

APRIL 28, 1972
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Gandhi Ashram also. We are thinking of
constructing a youth hostel also in Gujarat.

SHRI BISWANARAYAN SHASTRI :
May I know which are the regions and
States where there is restriction for foreign
tourists 7 May I know if that restriction
acts as an impediment to the tourists wanting
to visit those areas ?

DR. SAROJINI MAHISHI : The hon.
member is referring to his own State of
Assam. For security reasons there are certain
restrictions which have been imposed upon
the tourists.

#ft o dYo AT : reqeT AZ1RT, I
q1T FT qAT W@ Uit fara ¥ 80 #4rs
¥ F92 gt § &I AT AT A9 g7
FI F7R A WIT 9% fA7 0 i w17
g A ATT & qr@ H gT IT 9T
AW & | STF AT &l HIT SAERT
ggrar T & fag Far AT wEIRT &Y
dig q1F w417 g, 97 qrg-ran, qfeady,
gAY, AfeadT @1 ar$T a g, uafrd,
aidr, 37 @l & fa garg srgei A
sAFET FGT qAT ATEAAT F g 9T WA
F fag favg gfaar # I earT A
arfr ga& zfsw #1 A1 Fg@r 2 9F
AT TF JE & 99 &1 AT Fgrar faw
FYT ATLT &7 FAT WFAT &1 AT FZ147
faar ? #ar g3 & far Fg fa@a A
A &F fag FAA7 947 FT 7

DR. SAROJINI MAHISHI : For pro-
moting Buddhist tourism in our country,
special measures are being taken. In Vaishali,
and specially in Bihar, Bodh Gaya, Rajgir,
Nalanda in all these places we are having
some plans. We are expecting the UNDP
expert also by the end of July to go over to
these places and prepare a master plan. Only
yesterday I had a meeting with the Minister
of Tourism from Bihar and other officers
were also there. We did discuss in detail all
these things for the promotion of Buddhist

tourism in Bihar and in the country as a
whole.

SHRI S. M. BANERJEE : The first war
of independence started in 1857 and there
are certain places which are covered by it
like Jhansi, Kanpur, Lucknow and other
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places, Since the people who come from
socialist countrice—not from imperialist count-
ries—are interested to know the history of
our national movement, may I know whether
these places will also be included in the
tourist map ? Of course, it has been included
but T want to know whether some sound and
light arrangements efc , will be made in these
places ?

MR. SPEAKER : You can note down
the suggestion. 1t 1s a suggestion for action.
Shri Basumatars,

SHRI S. M. BANERJEE : What about
the reply to my question ?

DR.  SARQJINI MAHISHI ¢ The
Speaker has kindly asked us to note 1t and we
will note it.

SHRI D. BASUMATARI : Assam is full
of places of tomisi attraction ; I need not
mention about that. The minister just now
replied 16 mv colleague from Assam that
certain restictions  are  imposed on  the
tourists visiting Assam. After the liberation of
Bangla Desh, may I know whether Govern-
ment propose to relax those restric tions ?

DR. SARQJINI MAHISHI : As far as
Indian tourists are concerned, thete is no
restriction, Lven in Assam, not all places are
restricted. In Manas and other border areas,
there is some restriction on foreign tourists
In the light of the remarks made by the hon.
member, of course, all these things are kept
constantly under review.

MR. SPEAKER : I sec many hon. mem-
bers rising, but we should stop now. It has
teken a lot of tinie. In half an hour, we
bave covered only three questions. Next
question,

Opening of All-Agricultural Branches by
State Bank of India

*606, SHRI P. NARASIMITA REDDY:
Will the Minister of FINANCE be pleased
to state :

(a) whether the State Bank of India
propose to open all-agricultural Branches to
cater to the needs of small and marginal
farmers ; and

(b) ifso, the main features of the pro-
posed Scheme ?

THE DEPUTY MINISTER IN THE

VAISAKHA 8, 189¢ (S4K4)
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MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATCGI) : (a) Yes, Sir. The
State Bank of India Group propose to select
about 150 Intensive Centres each to be
serviced by an Agricultural Development
Branch in about 2/3 years time.

(b) Thc mam featutes
scheme are as follows :

of the proposed

(i) The Centres are to be sclected in
areas covered by special schemes
such as Small Faimers Development
Agency/Marginal Farmers and Agri-
cultuial Labourers, integrated dry
land agricultural development pro-
jects, multiple cropping programme,
clectrification  schemes of Rural
Electrification  Corporation, and in
their lcad districts.

(i) Each of these centres is ultimately
expected to cover upto 100 villages,

(iii) Surrounding arcas of each of these
centres would be surveyed by the
technical stafl of the Bank attached
to branch serving such centre for
preparing special scheme.

(iv) Special schemes would be prepared
to provide finance for agriculture
and other activitics in accordance
with the asswssed nceds of the
cluster (3) of willages covered by
each centre.

(v

~

Crop loans and finance for allied
agricultuzal and  non-agricultural
activities will br provided by the
Bank ; for the term loan require-
ments the Bank would Inan heavily
on refinance from the Agricultural
Refinance Corporation.

SIIRI P. NARASIMHA REDDY : May
I know whcther the absence or lack of
concessions and procedural conveniences which
are available in the co-operative bank sector
is holding up the lending operations of the
State Bank of India to the small and marginal
farmers and, if so, what steps the Govvern-
ment propose to take to make these conces-
sions available to the commercial banks also?

SHRIMATI SUSHILA ROHATGI: A
committee had been set up by the Reserve
Bank of India under the chairmanship of Shri
Talwar, Chairman of the State Bank of
India to go into the various causes which may
be hindering the supply of agricultural credit,
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The complaints mentioned by the hon. Mem-
ber were also part of the survey and study
conducted by this ‘Talwar Committee,

SHRI P. NARASIMHA REDDY: Itis
seen from the oniginal reply that the proposed
agticultural banks are to be started in places
where the Small Farmers Development Agency/
Margmal Farmers and Agricultural Labouers
Agency schemes are in operation. If that is
“so, would the State Bank open such branches
in agriculturally backwaid distticts having
the hghest percentage of small farmers and
marginal farmers hke Chittor districe in
Andhra Pradesh ?

SHRIMATI  SUSHILA ROHATGI:
The basic concept of starting this particular
scheme 18 to have a very integrated agricul-
tural scheme. The basic idea is to coordis
nate and correlate the arious activities that
are alteady prevalent there and to bring the
maximum banking facdities available to them,
whether 1t i through the  co-operative of
other financial agendies so that there will be
integrated devdopment of the district,

oY oy s e} F o @ F
s Arzarg frsaas vt ¥ fam ot
It 4 orer eavfed g€ & Az 9 Fwal
Az W o 77 ¥ 5 O g A
gfeur &Y arw 4AF 0T AR F1 AT
T ATFT 7w A AA¥ gQ
TAF 4T A aEr ¥ T gwC 6w
afurrd g s S fraEl §
ferfs # Z=mes a9y qniee 3 A% fF
HTT ZHY A7 APVIAT ITT 5T ATY § 7

sfwelt geften Qg ;. AT, 33
TIT =G AT & AT FaT A A8
arAe gAY wErt ¥ afen g fawr §
A7 A A T A TR uF gen
From & fr ot asTr arw o ar
qwdt ff g7 g A0 A 74y ) gaf
TS AT g ¥ A g W
AR B! a7 @ Dfeat 997 @y O
gt § IR wem Y fefewr dfaw
9T JEH &t AT IATT G IO Ay A1
Tofag quraray e e frg a1 <)
& v ag gfvom eafae @ ot 7z qarex
IgH FIAT W@
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oft foreare fag : #a71 A & Ow
g7 NF1T @7 §9 fod @ fF e e
qridae wad & f9q fray ga, @ &
ArALTTAT § T IAF PRAR R A
qfr g T & ; afk 7Y, & ;T AWR
IgAT g8 FUFL IAHT JIIATAT T
qf FaX 1 faare T & ?

sfiwt gafter Qualt @ ATEET,
HEATAT 7T TUAT &7 & a7 gAY FWAv
g Pr gaR ama @fgr & AsT
gty ga IR ey sefam o
FLATY §1 AR q ot aF feaar
sfrar frar & afk a7 9%
g At @ F A ATFY AEF F A9
e FT avr g ooww ¥ famoad
FUAT T g At 9% 3 7z fig
T

SHRI G. VISWANATIIAN : In view of
the fact that there is already a number of
agencies to go to the help of agriculturists, Like
the cooperatise banks, the land development
banks and the commercial banks, I want to
know from the Minister as to what is the
need for opening State Bank branches for
agricultural purposes and what 1s the Govern-
ment’s objection to making available these
funds to the commercial banks and the State
Governments so that overlapping need not be
there.

SHRIMATI SUSHILA ROHATGI : May
I allay the fears of the hon. Member by
saying that there is no question of overlap-
ping of work at all ? There are a number of
agencies depending upon the infra-structure
of a particular district. There are certain
districts which are more developed and there
are certain others which have none of these
facilities ; none of the agencies are in opera-
tion there. The main purpose behind this
scheme is to have an integrated scheme and
to have the optimum usc of all these agencies
there. Therefore, there will be no overlapping.
There will be dclineation of work, It will
add entirely to the integrated picture and in
this way energies will not be fritted away,
There will be close supervision and the opti-
mum use will be made of the credit which
goes in this direction.
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SHRI KARTIK ORAON : I would like
to know from Government as to how many of
these hundred branches are likely to be located
in Chota Nagpur and Santhal Pargana arca
and whether they are aware of or have
reccived any complaints that it is cxtremely
difficult for small farmers to get loans from
the banks without purting away with a part
of the loan sanctioned to them. Will they take
note of these things while op=ning branches in
the backward areas of Chota Nagpur and
Santhal Pargana ?

SHRIMATII SUSHILA ROIIATGI
These facts have been brought to the notice of
Governmment and I can assure the hon. Mem-
ber that we are quite alive to the diffic ulties
and will be woiking in that direction. Apart
from that, I would like to tcll the House that
certain steps are being taken to promote these
measures with special refirence  to backward
areas and neglectedd centres.  Special steps
have been taken in Bihar aud Uttar Pradesh
and certain centres where thete were no bank-
ing facilities. I have figures with me and if
hon. Members would like, I will read them
out.

wit fagla forey - sremer oft, snefy w4t
Y ¥ garar fF afpad smiw otk @
fF #9-%Y7 dvad ofems ¥ wei-+a0
&% @it &1 X saar wngar g e
wifpad & aomy xq fawwr Ry @
7 & ¥ g AR AW & dwad ofcrer &
N qo i § AR gAAT 98 &
9T #T Fgy T TET & A gD a0
N uF A AT aaar & froagi o A
¥ g IR framl F 9 fag
fraar wvar fear sorT—aaT T AT
1 A€ orAT gE A § 7

vt gefter Quaelt : JrgaR, T
¢ qorr adf & 1 9T gad wrf amafyy
aff afer Ry wifs § g g &
;T QR AW AT ER A ¥ IR
gz & ggeg @ w4 ¥ @i qv 537
fefgaea § ot aome: @ 9z &
g fea & g A s 9F e
wrer 7wl 2 g |

o frghe frw - o deaE qfa
¥ quo frr g s Wy xw W A @
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#T zrgA # gar s qdY  fr sghowat
qT J&w § A fraar soar fam
sy ?

siwat gt Qgaeit : gEwr W
- w4 |

SHRI BHAGWAT JHA AZAD: To the
best of our information and when I say “our”,
it includes myself and most of the Members—
cven after the nationalisation of banking, a
very small percentage of these loans are being
given, what to mention of the small and
marginal farmers. If the Government contest
that information of ours, may I know what
percentage of the lotal given to farmers is
given to the marginal and small farmers ?

SHRIMATI SUSHILA ROHATGI : We
have the (igurc of the agricultural and other
neglected sectors as a  whole which works out
to 23 per cent of the entire thing. For the
figure about small and marginal farmers, we
need notice,

Construction of Army Hospitals and
Residential A dation in 1970-71

*608. SHRI V. MAYAVAN : Will the
Minister of DEFENCE be pleased to state :

(a) how many new works like Army
Hospitals and units of residential accommoda-~
tion were completed during 1970-71 ; and

(b) the number of officers and other ranks
of Armed Forces and the number of civilian
employecs accommodated in the newly conse
tructed accommodation.

THE MINISTER OF STATEF. (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). A Statement is laid
on the Table the Housc.

Statement

Hospitals and Residential Accommodation
completed during 197071 are as under ;—

Sl. Name of Hospitals Residentiol
No, the Service  (nos.) Ascommodation
Married
Officsrs Other Civilians
(Nos.) Ranks (Nos.)
{Nos.)
1. Army 2 755 4703 318
2. AirForce 2 528 2821 1074

3, Navy Nil 115 M7 Ny
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2, All these units of residential accom-
modation have been allotted to respec-
tive categories.

SHRI V. MAYAVAN : I would like to
know from the hon. Minister when the entire
requitement of residential accommodation for
Army, Navy wd Air Force pesonnel and
officets, both muarricd and unmairied, is going
to be met and what 1s the plan of the Minis-
try in this rrgard ?

SHRI VIDYA CHARAN SHUKLA: This
matter was considered some years back by the
Cabinet, aud since there wrre large deficicn-
ciesin accommodation, a plan for about 25 yrars
was made and an estimate was put at about
Rs. 250 crores. But on account of spiralling
of the costand the time that would be taken—
the constiuction cost has gone up and we
feel that this amount might be doubled—,
within the period that has been envisaged 1
do not think we will be able to meet the
increasing requirements of Army, Navy and
Air Force, Sull, as 1 have indicated in the
statement that T have laid on the Table of
the House, we arc doing our best and we
shall continue (o review the requirt ments in
relation to the resomees available and try to
meet as much requirement of the armed
forces as possible.

SHRIV MAYAVAN : I have seen in
the statement the break-up of the details.
But the percentage is not given there What
is the percentage of IAF, Navy and Army
personnel and ofticers who have got residen-
tial accommodation provided Dby the Governe
ment ?

SHRI VIDYA CHARAN SHUKIA :
Whatever residential aceommaodation I have
indicated here, all of them have been allotted
and none of them is kept vacant.

SHRI S. M. BANERJEE : Part (b) of
the question relates to the number of civilian
employees also. I would like to know whether
any amount has heen earmarked for the
construction of quarters for civilian employees,
Class IIT and (lass IV, working in various
defence establishments for  1972.73 or for the
Fourth Plan and whether it is a fact that not
more than 20 per cent or 30 per cent of the
civihan employees in ordnance factories and
other defence  estabtishments are provided
accommodation, and if so, how is this matter
going to be improved.

SHRI VIDYA CHARAN SHUKLA : The
civilian employces of Defence also get such
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accommodation subject to availability. I am
not aware at this time as to what is the per»
centage that has been fixed for civilian ems
ployees, but their requirements in some
station are also taken into account while
drawing up the plan.

SHRI K. GOPAL : The hon. Minister
told us that they had drawn up a 25-year
plan for housing for servicemen. I think,
most of the servicemen will retire by the time
this scheme is completed. It is not reasonable
to keep seivicemen away from their families
for too long a time, In view of this, may I
know whether Government propose to rotate
these servicemen  to family stations from non-
famnily stations after a regular and reasonable
period ?

SHRI VIDYA CHARAN SHUKLA :
This will be done,

Tweqiw AT weg SAW ¥ warnafas
IEE FITAAT §T TqIAT

*610. g0 ATy I8 : 4T
WHfaan sk W@ @t gz aae @
&ar F f5 ¢

(%) svaTe o fawre e
7sq W ¥ wE-F AT 3dvw
FITTAT TAA TN FTE

(=) afs &1, @ A wgr 9T eafyg
R s ; 97 ax Fraet avra amdefy
AN gALr Seared @wAr  [rad-feadr
gy ; et

(w) wearfam Freamat § frg arde
AF JITET AT &Y A1y ?

THE MINISTER OF LAW AND JUS.
TICE AND PETROLEUM AND CHEMI.
CALS (SHRIH. R. GOKHALE) : (a) to (c).
Government have approved the setting up of
a coal based fertilizer plant at Korba in
Madhya Pradesh with a capacity of 4,95,000
tonnes of Urea per annum. The project esti-
mates and other details are being worked out
by the Fertilizer Corporation of India. Accor-
ding to present indications the project is likely

to commence production towards the latter
half of 1976.77,

A working Group, set up by Government,
has, on the basis of available data, indicated
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the possibility of cstablishing a fertilizer com-
plex in Rajasthan based on the pyrites and
rockphosphate deposits there. The cstablish-
ment of such a complex will be considered
after the economics and programme of com-
mercial exploitation of the deposits are fina-
lised,

o HERHATTRY 9i¥T : TIEITH &
R ¥ ¥ Agww 7 v P agr 915
JUAHGT & HTAL T 4AAIT § IITF
FrearAar earfeg wva &y feafa adl

L.

w§ A qgeq : YT AE Fav Tar
g

Mo wadirTEaw qi¥q : Jar
w7 St ¥ FAT4T...

st qwo WY Wed : AF Ad
T |

T AFAATOQO qidq ;91T T ST
FATAT IAFET AU a7 & 7 ALY W@
AT AAETD F qFATT TTEATT H Y
T TETC & 71arafas 99w FIeEEl &
wrfi el oy Y 07 Q0 weaTRAT 2 )
T HTIX AT THIT T qEATEAT §T 94T
FATAT 9T YT T VTHEATA IR A
A § amy fadgs fur ar f oF
Freamar eqfag fear g, afy g, @
A FTIATFTE ?

SHRI H. R. GOKHALE : I am sorry
the hon. Member has misunderstood it. I did
not say that there is no possibility, On the
contrary, I said it is feasible and we aie
investigating the economic and other aspects.

HETR WRTT ; IAHT TGN ATAT FAEAA
& T5 Yar FT 9T

o AFNACETN  qrvly : afx -
w1 & garafas Idvw sreamn sarfia
& fag qrewr gearear 3t AR
qer 41 fF a7 qIHEdTT EEI A A
¥ O fadgw fomr & oz fem g at
A A% AgF T LY FICATN A ST G
Y |
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g WAy : g av el ot
R &

SHRI H. R. GOKHALE : Itis difficult
to indicate the time because a number of
factors me to he taken into account before a
conclusion is rcached. As I said, preliminary
1eports showed that there is a possibility of
working this pinject in Rajasthan, But factors
which ate not only technical but economic
and financial have also to be considered and
they are actively under the consideration of
the Govanment to-day.

wY frgars fag o ag A i o
TTEATT H IIIAZLA  FT 0T AR
THNGT U § AR FAF g70Ar gAW A
1S T ITgH wE) Y Avr  gafag
T IT FIEM B TqIAT F q97
ANLYIT FY T FAET FH AT agE Ay
Tge fadaar g, 9% gAd sg Af A
T ?

MR. SPEAKER : It is a sugg.stion for
action. How can he give you these assurances?
Itis a proposal and a suggestion which is
brought to his notice.

Proposal to Manufacture T, V. Sets by
H. A L

*611, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of DEFENCE
be pleased to state

(a) whether the Hindustan Acronautics
Ltd. has sent any proposal to his Ministry for
mauufacture of Television sets ;

(b) 1f so, the broad outlines thereof ;
and

(c) the decision taken thereon ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) Yes Sir,

(b) Hindustan Acronautics Limited have
submitted an application for licence for the
manufacture of domestic T, V. sets at Hyde-
rabad. The proposal cnvisages establishment
of production capacity of 30,000 sets per
annum, to be tcached gradually.

(c) The matter is uuder, consideration of
the Government,
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SHRI CHINTAMANI PANIGRAHI : I
would like to know from the hon. Minister
sincc how long this application of IIAL is
pending with the Goveminment, and whether
it is also a fact that when the application of
HAL is pending with the Government, pri-
vate parties have heen given licences over-
looking the application of thc HAL which is
pending with the Government, and what is
the foreign exchange component which HAL
requires to manufacture the TV sets compa-
1ed to the private parties ?

SIIRI VIDYA CHARAN SHUKLA : A
suggestion by HAL was made about two years
ago—May 1970, T am not exactly awaie
whether any licences have been granted to
other parties in the mean-time or not but
there have been vanous apphcations from
vanous paities and these are dealt with by
the Depaitment of Electionics which functions
under the Cabinet beaietariat, and they are
the main administrative agency responsible
for the hicenscs,

As far as the foragn exchange content of
the TV sets are concerncd, whaas the
private sector parties have asked for at least
Rs. 80-100 of forcign exchange for imported
components in their TV sets, HAL has ndi-
cated that they will be able to manufacture
a reasonably-priced good TV set with the
imported components of the valuc of only
Rs. 30,

SHR1 CHINTAMANI PANIGR \HI:
Perhaps the hon  Ministe: —1 don’t know —is
in a difficult position to let us huow whether
the privatc partics have aheady got the
Licence. Therefore, 1 would hke to know
fiom the hon. Minister whether he will let us
know as to how many private partics have
got the licences when this apphlication of
HAlL is pending with the Government, and
alwo whether it is a fact that last year HAL
order was to the tune of Rs. 6 croies and

now the order placed with the HAL is only
Rs. 3 crores.

MR SPLAKFR: Many of the questions
I find give information o give suggestions.
If somcbody goes through the proceedings,
what will he say? He will just ask who was
sitting in the Chair at that time. The ques-
tions must be relevant,

SHRI CHINTAMANI PANIGRAHI:
What is the unutilised capacity of the HAL
this year and what is the order which they
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supplicd last year and what is thc present
order pending with the HAL?

SHRI VIDYA CHARAN SHUKLA : Du-
ring the just ended financial year, the produc.
tion of HAL's Hyderabad Division was a little
over Rs. 6 crores. .\ccording to the projected
demand for the current financial ycar, this is
about Rs. 3 crores point something which
means, there would be a large segment of
unutilised capacity in this public sector unit
which could be utilised for manufacturing
things like T'Vs, calculators and other  electro-
nic cquipment for which we have already
made an application to the Government,

SHRI CHIN[AMANI PANIGRAHI
What abont licences, Sir ?

SHRI1 VIDYA CHARAN SHUKLA: I
will obtain information and lay 1t on the Table
of the House,

SHRI N, K. P SALVE : From the wfor-
mation given by the  hon. Mumister 1t appears
that the manufacture of 1V, sets in HAL 1s
going to be a constructive proposal from the po-
it of view of know-how and meagre utilisation
of foreign exchange. The Minister said he
had applied for licence in 1970 and we ate
nowhere near the manufacture of TV set by
HAL. May I know which of the two Minis
tuies is slecptng  over the luence, the Defence
Pioduction or Industrial Development Minisw
try ?

SHRI VIDY.A CHHARAN SHUKLA : We
have made an application, We are not sleeping
over it. We are pursung it very closcly, Only a
few days back when we found that theire was no
response from the other departnent I wrote a
letter to the Prime Minnster  emphasising  the
need fur early sanction of this hicence to [TAL.
We have alicady produced a prototype. The
prototype is found to be satisfactory, We have
this spare capacity. We have technical know
how. The foreign exchange component is the
least and the units ar¢  also reasvnably priced.
But they have to go by the over all require-
ments of the countiy and spread it out in
terms of the national policy which we have
decided upon and therefore some time is being
taken in this regard.

wiza ¥l W gea wwit & ferh @
o e woer<t W s

*616. off fagia faw: wr wien
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e ame fewma S+ 9g 9aN g
5 fa e

(F) a1 @2F1T ¥ gdzq FE) WY
ger arit @ faa & fadr fafysa wron
T B A2 kA ;oA

(&) afz g, av fig wea FTwrd
¥ 37 RN w1 9rAA frar § ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROQOJINI MAHISHI)
(2) Nosuch directions have been given by
the D pattment of Tourism,

(b) Does not arisc.

i fagfa fas. a1 ndfex &
gaamAr gt oTw ghem & wgwy &
frad 7Oz AT faan A ery A
g faaq | @ aagHT Y SR
T W 49 far 5 9 AT e §
& Tl 17 zarg warst & fa=rar
A1 3972 7 A IART LR Az
£ i gofy ?
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frar @, vt arg @ 3y far sfsdm

o gAY afget : odzy F1 afy-
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iR AR o E @ &
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IS K ATAE TAF A7 F) g WY
fa fazre & st wra qdzy &Y ufy.
afg & frir aa w@r & x@ arag §
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Wr gy A agfrae aff &) aw A
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Installation of Cyclone Detecting Radar
at Paradeep and Meteorological Observa-
tory at Bhubaneshwar

*617. SIIRI \RJUN SETHI: Will the
Ministcr of TOURISM AND CIVIL AVIA-
TION be pleascd to state :

(a) the spucific steps (Government have
taken to wital a cyclone warning radar at
Paradeep and  Meteorological  Observatory
Centre, Bhiubaneshwar . and

(b) when the proposed projects will be
completed ?

THE MINISTER OF SIATE IN THE
MINISIRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI) :
(a) and (b). Ordas have been placed for
the procurement of the <yilone warning radar
fiom U K, and action is alo being taken for
the constiuction of a building at Paradeep
Port in which it will be located. The radar
is cxpected to be commissioned by the end
of 1972,

It is proposed to sct up a  Meteorological
Centre at Bhubaneshwar  to take over cyclone
warning responsibilities before the closc of the
year,

MR. SPEAKER : The hon. Member has
already got the required information. Docs
he waat to have mny other information ?
Already, the answer is very clear.
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SHRI ARJUNSEI'HI : May 1 know whe-
ther the installation of this radar will take place
quickly so that the people of Orissa and cspe-
cially in the coastal regions may get the war
ning of cyclones in time ?

DR. SARQJINI MAHISHI : Yes, by the
end of Scptember. 1972. 1t will be installed in a
buildiug at Paradip Port, and the building is
already under constiuction.

Develop of Specialised Vehicles by
Defence Rescarch and Development Orga-
nisation

*619. SHRI R. P, ULAGANAMBI ; Will
the Minister of DEFENCE bu pleased to
state 3

(a) the nature of specialised  vchicles
developed by the Defence Research and Deve-
lopment Organisation during 1970-71 and
197172 ;

(b) whether building of lighter  vehicles
like the Armoured Personnd Carricrs has been
startcd and if so, the number produced so
far;

(c) when the 1cquiraneats of the Army for
armouted vehiclts would  be met fully within
the country ; and

(d) how thess requuemcents are being met
at present ?

I'HE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISIRY OF
DEFENCE (SHRI VIDY \ CHARAN SHUK-
LA) : (4) Dating 1970-71 and 1971-72 the
Defence Research and Development Organisa-
tion have developed 6 specialised  vcehicles,
namely, Light Armourced Reconnaissance Vehi-
cle, Communication Vehide for Corps of
Siguals, Postal Van, HEARSE Vchicle for
Army Medical Corps, Commander’s Station
Wagon and Horse/Mute Cartier.

(b) A prototypr of Armoured Personnel
Carricr has been manufactured which is awai-
ting trials. Designing of suppoiting fleet of
other light: vehicles is in progress.

(c) The requirements of the Army for
armoured vebicles are lizely (6 be met indi-
genously in about 7 to 10 years,

(d) Requirements are met partly from
indigenous production and partly by import,
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SHRI R.P. ULAGANAMSBI : The hon.
Minister has stated that the requircments for
armoured vehicles are met partly from indie
genous production  and partly by imports,
May I know the value of the impotts of armou-
red vehicles, and the countries from which
they are being imported ?

SHRI VIDYA CHARAN SHUKILA: I do
not have the figure regarding  the value, but 1
shall collect those figures and lay them on the
Table of the House. As for the countrics, we
are importing thein mostly from East European
countrics.

SHRI R. P. ULAGANAMBI : May I know
when the production of aimouted personnel
carriet is to be taken up ? May [ know where
the plantis likely to be set up ? May I suggest
that this plant may he set up in a backward
district like Nurth Arcot district of Famil Nadu
wherefrom  thousands  of persons have served
in the Army aud arc also serving even now ?

SHRI VIDYA CHARAN SHUKLA : As1
had indicated in mv main reply, a prototype
of the armoured personnel carricr has already
been prepared and we have also got the prototype
of the engine, the trinsmission system and the
cooling systun which are the threc major
systems required for it. For the present the
idea is to manufacture this system in the
vehicle factory and the gun carriage factory
in Jabalpur in Madhya Pradesh, and then
assemble it finally in "T"amil Nadu in the Avadi
factory where we are having the heavy vehic-
les like the Vijayanta. But it iv likely that
we may have to set up a different factory
altogether for making the entire family of
these armoured persounel carriers for various
uses, It is well known that for sctting up a
defence production unit, it is not only the
question of backwardness that is taken into
consideration but various other matiers of
sccutity and many other relevant matters are
taken into consideration and they are gone
into by a committee and then we decide on
the exact location.

R ption of Circul Flight Delhi.
Kanpur-Lucknow-Delhi

*620. SHRI S. M. BANERJER: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the circufar flight Delhis
Kanpur-Lucknow-Delhi was stopped duriug
the recent war with Pakistan ;
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(b) if 50, the reasons for not resuming
this service ;

(c) whether representations have been
made to this effect ; and

(d) if so, the action takea by Government
thereon ?

I'TIE MINISTI.R OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The service was tempaoratily suspended
alongwith many other srvices during the
prniod 3rd December 10 22nd December, 1971,
Thereafter, it operated till the 14th January,
1972 when the new winter schedule came into
effect,

(b) Due putly to shortage of aircraft
and pattly because a Dedhi-Kanpur connec-
tion 15 avalable on IC H1/41{2  dailv instead
of four times a week.

(c) and (d). Indian Awrlines do not appear
to have recerved anv representation in this
regard.

MR SPEAKER : The Question Hour is
over.

WRITTEN ANSWELRS TO QUESTIONS

Proposal Regarding free Coach service
by Indian Airlines

*602 SIIRI M. KALYANASUNDA-
RAM : Will the Minister of ‘TOURISM
AND CIVIL AVIATION be pleased to state :

(a) whether the Tamil Nadu Tourism
Development Corporation had  approached
the Centre with a pioposal that the {ndian
Airlines Coach Service should be made free §

(b) if 30, the broad outlines of the pro-
posal ; and

(c) the reaction of the Central Govern-
ment thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Yes, Sir. The Tamil Nadu
Tourism Development Corporation had sug-
gested that Indian Aiilines should continue
to provide free surface transport to and from
the airport and that theit coach service should
touch all the big hotels in the city.

(c) Indian Airlines has not found it
possible ta accept the suggestion,
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Taking of overdraft from Banke for
running Business

#603, SHRI C. Y. KRISHNAN: Wil
the Minister of FINANCE be pleased to
state :

(a) whether some persons take overdrafts
from the Banks with the help of Bank Mana«
gers for junning their business

(b) whether Reserve Bank has framed
any tules in this regard ; amd

(c) whether Government propose to fix
any limit of time and amount to give benefit
to small scale industrics in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) The giant of credit facilitics
in the form of ovirdraft, cash creditsfloans
etc., to customers for financing their business
being one of the normal functions of coms-
mercial banks, branch managers iwithin the
powers vested 1 them and  exercsing their
discretion, grant overdraflt facilities to appli-
cants for running business.

(b) and (¢) Normal banking functions
like giving overdraft facilities to borrowers,
fixing limits etc. are regulated by the rules
and procedures of the respective banks. The
Reserve Bank of India, therefore, has not
framed any special rules in this respect but
issued certain broad guidelines in regard to
advances to be granted to different categoties
of self-employed persons including small scale
industrial urnats.

Delay at Airports d by G
Authority in clearing Tourists’ Baggage

*607. SHRI RANABATIADUR SINGH :
Wil the Minister of FINANCE be pleased to
state :

(a) whether complaints have been lodged
with Government by foreign tourists regard-
ing delay in clearing of their baggage at the
airports by the Customs authorities ;

(b) whether Government have framed
any new scheme to redress their grievances ;
and

(c¢) if so, the
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 K.R.
GANESH) : (a) Whereas over three lakhs

broad outlines of the
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tourists visited India during the year 1971,
only 9 complainty were received by the
Government from tourists 1egarding dclay in
clearance of their baggage through customs,

(b) and (c). Various stepy have been
taken by the Government fiom time to time
to redress the grievances of passengers. A
statement indicating the steps taken to redress
the grievances is laid on the Table of the
House [Placed in Library. See No. LT-1883/

72 ]

Increase in rates of interest on Bank
Deposits

»609. SIIRI DHARAMRAO AFZAL-
PURKAR : Will the Mimster of FINANCE
be pleased to state :

(a) whether there 1s any proposal under
the consideiation of Government to increase
the rates of intcrest on Bank deposits ; and

(b) if so, the broad outhnes thereof ?
THL MINISTER OF STATE IN THE

MINISTRY OF FINANCL (SHRI K. R.
GANESH) : (a) No Sit

(b) Does not arise.
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Caravelle Aircrafts grounded by Indian
Airlines

*613, SHRI NAWAL KISHORE
SHARMA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state :

(a) the total number of Caravelle air-
crafts of the Indian Airlines which have been
grounded ;

(b) the
grounded ;

main causes for their being

(c) whether the grounding of the air-
crafts has affected the normal air services of
Indian Aiilines ; and

(d) if so, the steps being taken by Indian
Arrlines to meet the passenger demands ?

TIIE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) ;
(2) and (b). Two Caravelle aircrafts were
tempuranily grounded for repairs in  Maich-
April 1972. One Caravelle sustamed a bird
hit on the 28th of March and was off-service
for nearly a fortnight, The second aircraft
sustained damage to its under-carriage on
the 7th April. It has since been repaired and
put back on scrvice from 2ith April. In
addition a Caravelle was grounded for about
a day due to turbine rub warning.

(¢) Yes, Sir.

(d) Immediate steps were taken bv re-
scheduling and utilising other types of air-
craft.

Petro-Chemical complex near Baroda

*614, SHRI PRABHUDAS PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Indian Petro-Chemical
Corparation Ltd. has given a warning that
the claborate time-table for the unfolding of
the Rs, 500 crore petro-chemical complex
near Baroda will be scriously upset unless the
Gujarat Guvernment make up their mind on
the best way of disposing of the industrial
cfftuents ; and

{b) if so, whether Unijon Government
have asked the Government of Gujarat to
take early action in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS (SHRI DALBIR SINGH): (a)
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and (b). No, Sir, However, the Indian
Petrochemicals Corporation is scized of the
problem of safe disposal of industrial efflucnts
according to the standards prescribrd The
Gujarat Government is coordinating the
arrangements for satisfactory effluent disposal
for all the chemical industries in the Baroda
complex and the Indian Petrochemicals Cor-
poration Limited will also participate in the
scheme,

Study team on Leakage of Foreign
Exchange

*615, SIIRI N K. HORO : Will the
Minister of FINANCE he pleased to state ©

(a) the main r1ecomincndations of the
Study Team on the leakige of foreign ex-
change , and

(b) the steps Goviinment have so far
taken on the various recommendations there-
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The Report of the Study
Team on Leakage of Foreign Exchange
through Invoice Mampulation, was laid on
the Table of the House on 16-11.1971, A
statement giving more impoitant of its re-
commendations is laid on the Table of the
House. { Placed in Library. See No, LT—1884/
72 ]

(b) Of the 220 recommendations made
by the Study Team, decisions have been taken
on 168 (3 have not becn accepted ; others
have been accepted either wholly or in princi-
ple or with some maodification) ; appropriate
implemental action is being taken by the con-
cerned Ministries/Departments on  the accep-
ted recommendations according to their nature
and content ; the remaining recommendations
are under consideration.

Production in the Trombay Unit of
Fertilizer Corporation of Indis

#518, SHRI RAJDEO SINGH : Wil
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(s) whether the Trombay Unit of the
Fertilizer Corporation of India showed the
highest ever production last year which was
more than the rated capacity of the plants
in certain key sections ;
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(b) whether Government propase to offer
some sort of incentive to the workers, engineers
and the field staff sa that other units of the
said Corporation may catch up with the
Trombay Unit ; and

(<) if so, thc nature of incentives pro-
posed to be given ?

THE MINISTER OF LAW AND JUs.
TICE, AND PETROLEUM AND CHEMI-
CALS (SHRII1.. R GOKHALE) : (a) The
production in 1971-72 was higher than that in
previous years, in most of the sections of the
I'rombay Plant. However, the production
was still below the rated capacity in the key
sections.

(b) and (c). The employces of the
Trombay unit aic covered by a production
incentive scheme. The management iy also
cousidering awarding of some token gifts to
their employees in  appreciation of their per-
formance.

Proposal to set up Oil
Madhya Pradesh

4254. SHRI MARTAND SINGH : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

Refinery in

(a) whether Government of Madhya
Pradesh have approached Union Government
for the sctting up of an Oil Refinery (Petro-
Chemical Complex) in the State ; and

(b) the criterion adopted by Government
for determining the location of such a Refi-
nery ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) Yes,
Sir.

(b) The location of a refinery is decided
on the basis of over-all considerations such as
techno-cconomic factors, etc.

Shortage of Hotel Accommodation for
Tourists in Mysore

4255, SHRI PAMPAN GOWDA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state ¢

(a) whether there is shortage of hotel
accommodation for touriats in  Mysore State :

(0) if 30, the nuniber of hotels at present
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both in public and private sectors and the
number of rooms theremn , anl

(c) the steps Governm nt have taken in
this regard ?

THL MINISILR OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH) :
(3) Itis1 cognised that there s a general
shortage of good hotel accoramodation at al-
most all plices of tourist importance 1n the
country

(b) Thcre are 12 oppioved hotels 1n
Mysore State, wluch nclude those m the
public as well as the private sector, and then
total capacity 15 723 rooms

(c) In the publ sector, the India Touri-
sm Development Corporition has completed
the constiuction of Hotel Ashoha at Bangalore
The hotel started funcuomng  with 91 rooms
on the Ist My 1971 and the Corporation
plans to add another 100 rooms to this hotdl
by the end of the Fourth Plan The prwvate
sector 18 encouraged to set up more hotls by
means of varous meentives offired in the
form of tix and fiscal rchefs  financial assis-
tance unckr the Hotel Development Loan
Scheme, prionty consuleration for thar esscne-
t1a] requuements e,
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Arrears of Income-Tax against Firms and
individuals in Kerala

4257 SHRIMATI BHARGAVI THAN-
KAPPAN , Will the Mimister of FINANCE
be pleased to state

(a) the number of mdividuals and com-
pantes 1n the State of Kerala against whom
Income.tax arrears amounting to more than
Rs one 11kh are outstanding ; and

{b) the action takeén to realise them ?

THE MINISTER OF STATL IN I'HE
MINISTRY OF TINANCE (SHRI K R
GANESH) (a) and (b) [he requte
particulars as on 31 3 1972 a1 bemng collected
and will be laxd on the  Table of the House
as early as possible
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Proposal to Start Ancillary Industry for
using by-Products of Cochin Division of
Fertilizers and Chemicals T

Ltd. (Kerala)

4202, SHRI VAYALAR RAVI: Wil
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) the estimated Quantity per day of
by-products of Cochin Division of Fertiliscrs
and Chemicals Travancore Ltd, in Kerala
when the factory starts production ;

(b) whethaa Government prupuse to start
any ancillary industry for using these by-
products ; and

(c) if so, the broad outlines theteof ?

THE MINISTER OF LAW AND JUS-
TICE AND PEFROLEUM AND CHEMI-
CALS (SHRI II. R. GOKHALE) : (a) Ne
bye-products which could be of use for anci-
llary development are expected to be thrown
up by this project.

(b) and (c). Do not arise.

Production in the Cochin Division of
Fertilizers and Chemicals Travancore
Lid.

4263, SHRI VAYALAR RAVI: will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) when the Cochin Division of Feutili-
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zers and Chemicals Travancore Ltd. in
Kerala, is expected to start commercial pro-
duction ;

(b) whether there has been considerable
delay in getting the indigenously produced
equipment for its first stage of work ; and

(c) if so, the steps being taken to ensure
the timely supply of equipment for its second
stage of expansion ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) The
plant is expected to start commercial produc-
tion in the third quarter of the current year.

(b) Yes, Sir.

(c) The second stage expansion project
is being taken up with International Develop-
ment Association assistance, and necessary
action is in hand for the procurement of all
the equipments needed according to the time
schedule laid down.

Estimated cost of second stage Expansion
Programme of Fertilizers and Chemicals
Travancore Ltd.

4264. SHRI. VAYALAR RAVI: Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state the total estima-
ted cost of the second stage expansion pro-
gramme of the Cochin Division of Fertilizers
and Chemicals Travancore Ltd, in Kerala ?
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THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : The
total estimated cost of the Cochin Fertilizer
Project Phase-II is Rs. 35.72 crores.

Conversion of Bank Loans into Equity
Shares

4265, KUMARI KAMLA KUMARI :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 7694 on the 27th April, 1970
regarding the proposal for conversion of bank
loans into equity shares and state :

(a) whether the requisite information has
since been collected ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). Presumably the
Hon’ble Member is referring to the interim
reply given to part (b) of Unstarred Question
No. 7694 on the 27th April, 1970. The requ-
ired information is as follows :—

Investment as on 31-3-1971 by Central
Government in equity and the share of the
Central Government in the dividends for
1970-71, in respect of 1l companies in the
private sector where Government do not have
any direct responsibility for the day-to-day
management of the companies.

(Rs. in lakhs)

Central Govt. Share of the ¥, age on share
investment in Central Govt. capital  with
equity shares as in the divi- reference to
S. Name of the pri-  Paid-up equity/ on = 31/3/1971 dends for where divi-
No. vate sector com-  preference capital with  percen- 1970-71 dend is decla~
pany. tage to the red.
paid-up capi-
tal in bra-
ckets
1 2 3 4 5 6
I. Oil India Limited 2800.00 1400.00 241.10 17.2
(50%)
2% Jessop & Co. Ltd. 653.30 561.60
(85.967)
3. Indian Explosives 2146.30 274.00 12.60 4.6
Ltd. (12.77%)
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1 2 3 4 5 6
4,  Singareni Collie~ 678.40 272.00
ries Ltd. (40.09%) . .
5. Lube India Ltd. 480.00 240.00 . .
(50%)
6. British India Cor- 358.60 106.00 . .
poration Ltd. {29.50)
7. Bolani Ores Ltd. 100.00 50.50
(5050%)
8. Sindhu  Rescttle-
ment Corporation 152.30 50.00
Lid. (32.83%)
9.  Manganise Oie
India Ltd. Equity 143.70 24 . .
Prcference. 71.80 (16.98%) 0.90 7.4
12.20
(16.99%)
10. Machinery Manu-
factwing Co. Ltd. 6.80 . .
Equity 60.80 (11.18%)
Prefercnee 39.00 25.00
(64.10%)
1l. Sikkim  Mining 24 80
Corporation Ltd, 50.60 (49.01%) . .

Studies made by Officers sent to U. 8. A.
on Invitation from Ford Foundation

4206, KUMARI KAMLA KUMARI:
Will the Minister of FINANCE be pleased
to refer tu the reply given to Unstarred
Question No. 8328 on the 4th May, 1970
regarding the details of the studies couducted
by the non-technical high officials of Central
Government who were sent to U. S. A, on
invitation from the Ford Foundation and State
whether the information referied (o therein
has since been collected and if so, when it will
be laid on the Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : The required information tclating
to Question No. 8328 is still to be received
from one of the ministries of the Government
of India. On receipt thereof, complete in-
formation will be laid on the Table of the
House,

Loam given to Coking Collieries for
Expansion
4267. SHRI R. N. BARMAN : Will the
Minister of FINANCE be pleased to state :

(a) the number of coking collieties given
long term, medium tcrm and short term loans
for expansion since 1969 ;

(b) the names of Banks aud public finan-
cial Institutions sanctiomng such loans ;

(c) the amount of loan sanctioned and
whether the whole of 1t has been disbursed ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STAIY. IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (d). Of the commercial
banks the all India long term public financial
institutions, namely, the Indusirial Develop-
ment Bank of India, Industrial Finance
Coorporation of India, Unit Trust of India and
the Industrial Credit and Investment Corpora-
tion of India, only the Industrial Credit and
Investment Corporation of India has sanctio
ned since 1969 a foreign currency loan of
Rs. 7.4 lakhs to one coking coal colliery in
August, 1971, The loan has not yet been
disbursed pending legal formalities.
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Loans Sanctioned by L F.C. 1. L. D.B. L

and L. G. L. C. L. to Coal Mines in Bengal
and Bihar

4268. SHRI SAKTI KUMAR SARKAR:
Will the Minister of FINANCE be pleased
to state:

(a) the number of term loans sanctioned
for coal mines in Bengal and Bihar, since 1969
by Industrial Financial Corporation, Industrial
Development  Bank of India and Industrial
Credit and Investment Corporation of India
and nationalised banks ;

(b) the quantum of loan sanctioned and
the names of the partics to whom loans were

APRIL 28, 1972
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sanctioned ; and

(c) the amount of loan not disbursed so
far and the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a) to (c). Since 1969, the
Industrial Development Bank of India has
not sanctioned any loan to any coal mine in
West Bengal and Bihar, The required infor-
mation in respect of Industrial Finance Core
poration of India and the Industrial Credit
and Investment Corporation of India is as
follows :—

(Rs. in lakhs)

S. Name of industrial Amount of loan sa- Amount disbursed Amount yet to be dis-
No.  concern with State  nctioned since 1969 bursed with reasons
where located. for nondisbursal. -
1 2 3 4 5
INDUSTRIAL FINANCE CORPORATION OF INDIA
1. Khas Kajora Coal 12.00 1000 2.00. The Company
Co. Ltd. (West (addl. loan) has made some chan-
Bengal) ges and modifications
in its scheme. The
balance amount, will
be  disbursed after
these have been finali-
sed and approved by
the Corporation,
2. Parasca  Collieries 20.00 20,00 NIL
Ltd. (West Bengal) (addl. loan)

INDUSTRIAL CREDIT AND INVESTMENT CORPORATION OF INDIA

3.  Scarsole  Mining 10.00
Industries Private
Ltd. (West Bengal)

4. West Bokaro Ltd., 7.40

(Bilar)

10.00 NIL

7.40. No disbursement
has becn made so far
pending legal formali-
ties, ;

As rtgaxds nanunahscd banks, in accordance with the practice and usage cusiomary.
among and also in conformity with the provisions of the Banking Companies {Acquisition
and Transfer of Undertakings) Act, 1970, full information relating to individual constituents
of each of the banks cannot be divulged. As per information available so far since 1969,
one coal company located in West Bengal was sanctioned a term loan of Rs. 35 lakhs by a

nationaliscd bank. Information about

the disbursement of ‘this loan and term loans, if

any, given by other nationalised banks is being collected and .will ‘be laid on the lelc of

the House to the extent possible.
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Capital Raised by Coal Mining Companies
4269. SHRI SUDHAKAR PANDEY :

Will the Minister of FINANCE be pleased to
state :

(a) the number of coal mining Companies
which have raised Capital since 1969 ;

(b) the names of the Companies and the
amount of Capital 1aised ;

(c) whether Government are  aware that
a part of the Capital is not utilised ; and

(d) if so, the rcasons therefor ?

THFE. MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b) On the basis of the
1cports sent bv the companies to the Control-
ler of Capital Issues the following four coal~
mining companies have raised capital by way
of 1sue of further shares (other than Bonus

shares thiough capitalisation of reserves)
since 1969,

Name of the Company Amount  of
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share capital
rajsed. (Rs. in
lakhs)
1. Jaipuria Samla Amalga- 90.00
mated Collieties Lid.
2,  Oriental Coal Co. Ltd. 51.63
3. National Coal Develop- 1026.59
ment Corpn, Ltd.
4, Singareni Collieries Co,
Ltd. 120.00

—r——

Total ; 1288,22

(¢) and (d). Information iv not readily
available. The same will he collected and laid
on the table of the House,

Manufactare of Pistols of Nan-Prohibited
Bores

4270, SHRI SWARAN SINGH SOKHI :
Will the Minister of DEFENCE be pleased
to atate @

(a) whether the Ordnance Factories in
India have started manufacturing Pistols of
non-prohibited bores § and !
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(b) if so, when thesc are expected to be
released in open Market ?

THE MINISTER OF STATF. (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKI.A) : No Sir. A composite Project for
the manufacture of .32" pistols for the civilian
use and those required by the Services has
been sanctioned. The production is likely to
commence in about 5 years.

Rate of Increase in Passenger Fares on
Trunk Routes Operated by Indian Afre
lines

4271. SHRI BISHIWANATH  JHUN-
JIIUNWALA : Will the Minister of TOU-
RISM AND CIVIL AVIATION br pleased
to state :

(a) the increase in the passenger fares on
the trunk routes operated by the Indian Aire
lines during the last three years ;

(b) whether with the increase in the fare,
there has bren any corresponding increase in
the ‘in plane’ passenger amenities ;

(c) if so, the extent thereof ;

(d) whether some of the existing facilities
to the passengers other than ‘in plane’ facilie
ties have been curtailed and if so the reasons
therefor and the saving likely to accrue theres
from ; and

(¢) whether Government propose to look
into the matter of facilitics and if so, when ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The fares were increased by 8%, on the
1st November, 1969 and by 15% on the lst
July, 1971,

(b) and (¢). The revision in the fares
was nccessitated by increased operational and
other costs, Efforts are continuously being
made by Indian Airlines to imprave passenger
amenities to the extent possible.

(d) In keeping with international practice,
free surface transport between city terminals
and airports was withdrawn from the 1st April
1972, as it was no longer possible for Indian
Airlines to meet the heavy costs of providing
this facility,

(¢) No such proposal is under consideras
tion. The management, however, kecps a
continuous watch on this matter.
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Efforts by U. S. A. to Stall Aid to India

4272. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of FINANCE
be pleased to state :

(a) whether the U. S. Government have
been trying to stall the contributions from
Aid Club to India ;

(b) whether payments from World Bank
also are not flowing smoothy to India ;

(c) if so, Government’s reaction thereto ;

(d) the promised assistance from World
Bank and how much has been received ; and

(e) whether the slow inflow of aid is likely
to effect economic planning in our country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (e). Government are
aware of the delay in the approval of the
U. S. contribution to the resources of the
International Development Association, which
provides assistance to India under the auspices
of the India Consortium. Loan assistance
from the other members of the India Consor-
tium is provided bilaterally after following the
internal procedures of individual members.
Government are not aware of any extraneous
influence exercised by the U. S. Government
on other members for stalling such assistance.

While assistance from the World Bank is
flowing smoothly, future assistance from IDA
depends on the timely replenishment of its
resources. Government hope that the reple-
nishment of IDA resources will be completed
without much delay.

For the year 1971-72, corresponding to
the World Bank’s Fiscal Year ending 30th
June 1972, total assistance to the extent of

about $ 400 million was indicated from the

World Bank and its soft-lending affiliate, the
International Development Association, subject
to the replenishment of the resources of I. D.
A. As against this, Agreements have so far
been signed for a total amount of $ 293
million from the World Bank and the I. D. A.
Further Agreements are expected to be signed
after the replenishment of I. D. A. resources
is completed.

Government are making all possible efforts
to be progressively independent of external
assistance through indigenous production,
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import substitution and export promotion, so
that economic planning goes ahead smoothly.

Steps to Develop Idikki in Kerala as a
Tourist Centre

4273. SHRI VAYALAR RAVI : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are aware of the
prospects of developing Idikki in Kerala as a
beautiful Tourist Centre ; and

(b) if so, the steps taken by Govern-
ment in the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Government are aware of the
attractions of Idikki. The Department of
Tourism however has no proposal under con-
sideration for its development.

Giving of Loans by Industrial Recons-
truction Corporation

. 4274, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FINANGE be
pleased to state :

(a) whether the Industrial Reconstruction
Finance Corporation has started giving loans
to revive sick and closed industrial units ;

(b) if so, the number of applications for
loans received, accepted and still pending as
on the 31st March, 1972, State-wise and
category-wise ;

(c) whether this Corporation propose to
give loans only to those units which have not
taken any loans from other Government
Financial Institutions ; and

(d) other criteria followed for granting
loans by the Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir. The Industrial Re-
construction Corporation of India, Calcutta,
has started giving loans to revive sick and
closed industrial units.

(b) A statement giving the required in«
formation is laid on the Table of the House.
[Placed in Library. See No. LT-1885/72].

(c) Working in close cooperation with
banks and other financial institutions, the
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Corporation extends assistance 10 ail eligible
sick and closed industrial units except textile
units, irrespective of the fact that those units
might have already taken loans from other
public financial institutions. In respect of
closed or sick textile units special institutions
like the National Textile Corporation and the
State Textile Corporations have alriady been
set up to rehabilitate them. Industrial under-
takings in which Government holds 319/, m
more sharrholdings arc also not cligible for
assistance from the Corpotation.,

(d) At present the corporation endeavours
to rehabilitate industrial units with potential
for economic viability but are either under
closure or facing closure by reconstruction
of Clapital structure, stiengthening of manage.
ment, diversification of products and making
provision of asastanct for tinance which may
not normally be forthcoming from banking
and other public financial nstitutions.

Medical Tr t for Ex-Servi
Suffering from Cancer

4275, SHRT CHANDRIKA PRASAD :
Will the Munister of DEFENCE be pleased
to state :

(a) whether cx-Defence Personnel who
fell victim to Cancer duting serviee are treated
at par with other disabled Ex-Servicemen for
the purpose of medical treatment at the
Military Hospitals ; and

(b) if not, whether Government have any
proposal beforc thrm in this regard ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Ex-Scrvicemen are
entitled to medical treatment at military
hospitals for all discases for which facilities
are available. However, they are not entitled
for treatment of cancer since necessary facili-
ties are not available at military hospitals.
Disabled ex-servicemen are entitled to full
treatment of their disability provided this is
attributable to service conditions.

(b) A proposal to extend the scope of
these facilities is under consideration.
Disability Pension for Ex.Secvice Person-

nel Suffering from Cancer

4276, SHRI Y, S. MAHAJAN ¢ Will the
Minister of DEFENCE be pleased to state :

{s) whether Ex-Defence Pewsonne] who
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suffered from Cancer during their service are
entitled to disability pension at par with other
disabled Ex-Servicemen ; and

(b) if not, whether there is any proposal
before Government in this regard ?

THE MINISTER OF DEFENCE (SHRI

JAGJIVAN RAM) : (a) and (b). The essen-

tial requirement for the grant of disability
pension is that the disability, assessed at 207
or more, is accepted as attributable to or
ageravated by military service, This applies
to cancer as to any other invaliding disease.
However, cancer is held to be in no way pecu-
liar to service in the Armed Forces. Theree
fore, ex-Defence personnel who suffered from
cance1 during their service are not given
disabilitv pension, Government are not consi-
deiing any proposal to grant them disability
pension-

Lifting of ban by Sweden on Arms Ex.
port to India

4277. SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of DEFENCE be
pleased to state :

(a) whether Swedish Government have
lifted ban on arms export to India ; and

(b) if s0, Government's reaction thereto ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) It is understood
that Swedish Government have decided to
lift the ban. Official confirmation is, however,
awaited.

{b) Does not arise.

Committee an Curbing Consumption of
Petroleum Products

4278. SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of PETROLEUM
AND CHAMICALS be pleased to state :

(a) whether Government have accepted
most of the recommendations of the Committee
set up last year to suggest ways and means of
curbing consumpion of petroleum products :

(b) if 30, the salient features thereof ;
and

(c) the recommendations which have not
been accepted and those which are still undes
consideration ?
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THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SIIRI H. R. GOKHALL) : (a) Yes,
Sir.

(b) and () A statement giving the
requisite information s laid on the Table of
the House, {Placed wn Library. Ses No. LT-
1886/72}.

Assessment of Income-Tex

4279, SHRI SATPAL KAPUR : will
the Munister of FINANCE be pleased to
state :

(a) whether the assessment of Income-tax
1s made on the basts of estimates or on the
basis of account books including Cash Book
and Ledger produced by the asscssees ;

(b) whether it s oblgatory on the pait
of the Income-Tax Officers to mention the
fact about the assessment made on estunates
or an e¢xamimng the account books, in the
asscssment order ,

(¢) whether some Incomestax Officers
mentioned the fact in the assessment order
and somc do not and if so, whether some
standing instructions are ptoposed to be issued
in this regard ; and

(d) whether the order shects form part
of the assessment oder ?

THE MINISTFR OI STATE IN THE
MINISIRY OF FINANCE (SHRI K. R.
GANESH) : (a) Profits and gamns of any
business or profewsion carried on by a person
are, ordinanly, computed on the baus of the
accounts mamtamed by him  The Income-tax
Act, 1961, however, speaifies certain circums-
tances in whuh the Income-tax Officer <an
make a best judgment assessment of the pro-
fits and gans of a business or profession
carried on by any petson. The Grcumstances
specified in this behalf in the Act are given
below :—

(i) where the asscssee fails to furnish the
return of income required by any notice in
this behalf issued hy the Income-tax Offi-
cer 5 or

(1) where the assessee fuls to comply
with all the terms of a notice issued by the
Income-tax Officer to produce, or cause to be
produced, such accounts or documents as he
may geguire, or to furnish in writing informa«
tion in such form and on such points or
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matters as the Income-tax Officer may req«
uire ; or

(iii) where the assessee fails to comply
with all the terms of a notice issued by the
Income-tax Officer requiring him to attend
at his office or to produce, or cause to be
produced, any evidence on which he may rely
in support of his return ; or

(v) where the Incomestax Officer is not
satisfied about the correctness o1 the comple-
teness of the accounts of the asscssee or where
no method of accounting has been regularly
employed by the assewsee. However, where
the accounts are coirect and complete to the
satisfaction of the Income-tax Officer, but the
method of accounting employed by the asse-
ssec 15 such that, in the opimon of the Income-
tax Officer, the income cannot be properly
deduced therefiom, then, the computation can
be made upon such basis and in such manner
as the Income-tax Officer may determine.

(b) In view of the position that prohts
and gains of any business or profession are,
ordinarily, required to be computed on the
basis of accounts maintained by the assessee
and any departurc therefrom can be made
only underspecified circumstances, the Income-
tax Officer will have to give a finding in reg-
aid to the existence of the circumstances in
which the computation is not being made by
him on the basis of the accounts maintained
by the assessec,

(¢) The position as set out in (b) above
18 quite clear and well-established and as such
it does not appear to he necessary to issue
any instructions in this behalf. If some In-
come-tax Officers fail to comply with the well
understood requirements of law, such failure
has to be regarded as a lapse on the part of
the concerned Income-tax Officer.

(d) No, Sir. There is, however, nothing
to prevent the Income-tax Officer from making
the assessment order on the order sheet itaelf.
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Private Houses Hired in Delhi by Ministry
of Defence

4281, SHRI MADHURYYA HALDAR :
Will the Minister of DEFENCE be pleased to
state :

(a) the number of private houses hired
by the Mimstry of Defence in Dellu during
the months of January and Fcbruay, 1972
scparately ;

(b) whether all formalities have since
been completed in respect of hired houses and
rent paid to the respective house owners ; and

(c) if not, the reasons for the delay ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Jan 72 — 33

Feb 72 — 31

(b) All formalities have not been compl-
ted in respect of some of the hired houses and
hence rent has not been paid in a few cases.

(c) Delay in payment bas been mainly
due to the late receipt of claima,

Effect of Chinese Nuclear Explosion on
Indian Atmosphere

4282, SHRI N, K. SANGHI ;
SHRI SAMAR GUHA :

Will the Minister of DEFENCE be pleased
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to state :

(a) the effect of the recent nuclear explo-
sion by China ou the Indian atmosphere ;

(b) whether Government have lodged any
protest with the Chinese Governmnnt in this
regard ; and

(c) whether Government also propose to
move the U, N. as has been done by Japan ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) There was no signi-
ficant effect on the Indian atmosphere due to
the recent nuclear explosion by China.

(b) and (c). No, Sir.

Diversion of World Bank aid to Bangla
Desh

4283, SHRI N. K. SANGHI : Will the
Ministct of FINANCE be pleased to state :

(4) whether the Woild Bank authoritics
have advised the Government of India aganst
massive aid programme being undertaken to
assist Bangla Desh

(b) whether Government have also been
advised not to divert the World Bank aid to
Bangla Desh ;

(c) whether Government have considered
the matter and if so, the reaction of Govern-
ment thereto ; and

(d) the main featuies of the aid piogra-
mme that the Government of India has drawn
up for Bangla Desh ?

THE MINISTER OF STATE IN THE
MINISTRY Ol FINANCE (SHRI K. R.
GANESH) : (a) and (b). No, Sir.

(¢) Docs not arise.

(d) A total provision of Rs. 200 crores
has been made for assistance to Bangla Desh
up to the end of the financial year 1972.73,
Out of this amount, about Rs, 157 cio1es have
already been allocated. A statement showing
the details is laid on the Ta.lble of the House.

Statement
, Assistance to Bangls Desh
Food Aid : In January 1972, it was agrced

to supply on a grant basis 400,000 tons of
wheat and 100,000 tons of rice, the delivery
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to be completed by the end of June In
March, 1972 a further conumtment was made
to supply 250,000 tons of wheat The total
value of foodgramns to be supplied to Bangla
Desh 15 estimated as Rs 80 crores

Supply of Miscellancous goods and  services
Two grants, for the value of Rs 43 58 crorcs
have been made available to the Bangla Desh
Government for the supply of a large vanely
of essential commoditics and survices  Ihe
items being supplicd so far are petroleum crude,
petroleum products, fertihzers, raw cotton,
cotton yarn, sugar, salt, edible o1l and otl seeds,
industraal raw materials hike soda ash, comuent,
mld steel billets, bright sceel wire and muld
steel wire rods, raw matertals for the tobacco,
pharmaceutical, washing soap, salcty match
galvansed wire and wood sciew industries,
finshed drugs and medicines, surgical instru-
ments, coal jute and paddy sceds lwther
indents are expected from the Bangla Desh
authortties As for services, Bangla Dcsh
currency notes, stamps, cheque forms, ete
are beng printd m India  Several 1nstal-
ments of deliveries have already becn made

Restoration of the transport and communscations
systere , An interest frec loan of Rs, 10 croes
1epayable 1n 25 years, with an mmtial grace
period of 7 years has been given  This inclu-
des restoration of tracks in severil sectors
1epair of numeious bridges and supply of
various types ol railway matenal , supply of
some telecommunication equipment of an
estumated value of Rs 30 lakhs

I'wo Fokker Friendship aucraft in the 200
serics have been handed over to Bangla Desh
carly m March, 1972 Two slups have been
agreed 10 be provided by the Shipping Cus-
poration of India The value of these supplics
which 15 esimated as about Rs 6 crores, »
repayable 1n 20 years with an imtial gracc
penod of 5 years and with 1nterest calculated
at 24% ol the outstanding amounts

Foreign eachange loans  "lo asust the ways
and means forugn cxchange positiun, a foreign
exchange loan ot (5 milhon sterhng 2t an
wnterest rate of 237 and repayable 1n 20 years
with an imual grace perivd of 5 years, was
@iven.  Another loan 1n foreign  exchange
equvalent to Rs 81 crores has been made
available on commiercal rates of interest to
mect the wmmediate requirements of crude
oil which are being imported and supplied to
Bangls Desh,
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Value and Volume of Import of Raw Cot-
ton and Soyabean Oil

4285 SHRI JYOI1RMOY BOSU : will
the Mmster of FINANCL be pleased to
state

{a) the value and volume of import of
raw cotton and soyabuan oil, year-wise, from
1969-70 to 1971-72 ,

(b) whether the mmmedinte effect of the
suspension of US Aid  has created difficultycs
1t tegatd to the supply of these two ttems ,
and

(¢) of so what steps have been o arc
bong tahen ¢ achieve  sddissufhaency motins
spheve ?

IHE MINISITR Ol S1\IE IN THE
MINISIRY O LINANCL (SHRL K R

GANLSH) (1) 11 lotsl bgures of mmport
are as follws
COrI0N
Quantity CIF Value
Rs crores)
1909 70 9 03,000 hales (180 112 15
ks each)
1970 71 8,52,000 . 109 85
1971-7? 6 11,000 s 93 88
SOYABEAN OIL
199 70 82,)00 Lonnes 14 60
1970-71 99,600 2202
1971-72 1L,35200 9075
b) No “r

(¢) Programmes to step up the production
of cotton and oil-weds 1 the countiy have
been cnumauated m the reply to Unstareed
Question No 2331 answaed by the Muuster
of Agucultwre 1n the Lok Sabha on the 10th
Apnl, 1972

In the case of vegetable oils, fiscal incene
tives have alsp been announced to encourage
increased avadability of ol from  cotton-seed,
rice bran and minor seeds
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House Rent Allowance To Employees of
Noew Delhi Central Office of Fertilizer
Corporation of India

4286. SHHRI ACHAL SINGH : Will the
Minister of PETROLEUM & CHEMICALS
be pleased to statc :

(a) whether a few employees of new Delhi
Central Officc of the Fertilizer Corporation of
India are gitting House Rent Allowance at
the ratc of 30 per cent of the maximum of
the scale and rest of the employees at the rate
of 25 per cent of the basic pay ;

(L) if so, whether most of the beneficias
riey are those who have been trawsferred recens
tly to New Delhi from Sindri, Calcutta ;

(c) the numbir of cmployees getting 1.
R. A. as the rate of 30 per cent on maximum
of scale and 25 per cent on basic pay ; and

(d) the rcasons for this discrimination and
Govermment's rcaction thacto ?

THE MINISTER OF LAW AND JUSTI-
CL AND PETROLEUM & CHEMICALS
(SHRI H. R. GOKHALE) : (a) Yes, Sir.

(b) No, Sir.
(¢) 83 and 222 respectively.

(d) According to the guide-lines issucd by
the Government in September 1971, the «ciling
for house rent allowance for all employees in
public enterprises stationed in Delki was allo-
wed to be inceased from 25% to 30% of the
maximum of the basic pay of the employers
concernerl. "The 1louse Rent Alluwance of the
employces of the Corporation stationed in
Delhi, was accordingly enhanced from 25% to
30% from 1.10.71. Subsequently, however, in
the context of the situation caused by the
large influx of refugces from Bangla Desh, the
Government  decided in  December, 1971 that
this enhanced house rent allowance should
remain inoperative, However, the Corporation
could not withdraw immediately the increased
rate of House rent allowance of 30% in cases
where the employees had entered into firm
express commitments with their land-lords for
the payment of increased house rent. As and
when they vacate the houses presently occus
pied by them the house rent  allowance would
be payable at the original rate of 25% of pay
only,
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Commission of Enquiry on Contracts
Awarded by Trombay Unit of Fertilizer
Corporation of India

4287. SHRI ACHAL SINGH : Will the
Minister of PETROLEUM & CHEMICALS
be pleased to state ;

(a) the terms of reference and the scope
of the Gommision of Enguity into certain
contracts awarded by the Trombay Unit of
Fertilizer Corporation of India §

{b) the names of General Manager of
Trombay Unit and Planning and Development
Division of Fertilizer Corporation of India at
that timc responsible for granting such con-
tracts ;

(c) their presrnt positions in Fertilizer
Corporation of India ; and

(d) their influence on enquiry and Governe
ment’s reaction theie to ?

THE MINISIER OF LAW & JUSTICE,
AND PERTROLEUM & CHEMICALS (SHRI
H. R, GOKHALE) : (a) Terins of reference
of the Commission of Inquiry appointed in
Government Resolution No. Ferts, 1155 (17)/
09 dated 5th August 1969 arc as follows :(—

(i) to determine whether the then
Managing Dircctor of the Fertdizer Corpo~
ration of India Ltd. acted entnely in the
interests of the Corporation so far as the
agreement entered mto with Mfs. Chemi~
cals Constrution Corpmation for the sup-
ply of Ammonia, Urea and Nitic Acid
Plants was concerncd whether the dropping
of claims worth Rs. 57.50/-lakhs against
the said Chemical Construction Corpora~
tion was justificd and whether the terms of
agreement entered into with the firm were
in the best interests of the Clorporation
and to determine the responsibility for
lapses, if any, in this case.

(ii) to investigate the reasons for
awarding the contract for the Nitro Phos-
phate plant to M{s. Chemical and Induse
trial Corporation of USA ;

(iif) Arising out of (i) and (ii) above,
to reccommend the action that may be
taken.

(b) and (c). There was no Geseral Mana-
ger cither at the Trombay Unit or at the Pla
nning and Development Division of the Ferti-
lizer Corporation of India when the contacts
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referred in the question were granted. These
units were then under the direct eharge of the
then Managing Director of the Corporation,
who has since retired.

(d) There can bc no question of any one
influencing the Commission.

Irregularities in the Marketing Division of
Fertilizer Corporation of Indin

4288. SHRI JAGDISH NARAIN MAN-
DAL : Will thie Minister of PETROLEUM &
CHEMICALS be pleased to state :

(a) whether sometime back the Central
Bureau of Invesuigation found entered stock of
fertilizers missing from the Godowns of marke-
ting Division of the Fertilizer Corporation of
India ; und

(b) if so, the action taken in the matter ?

THE MINISTER OF LAW & JUSTICE
AND PETROLEUM & CHEMICALS (SHRI
H.R. GOKHALL): (a) In February 1970,
Special Police Establishment, Bombay received
information about shortage of fertilizers worth
about Rs. 30 lakhs in the godowns of the
Fertilizer Corporation of India at Bombay.

(b) The alleged shortage was referred to
the Vigilance Officer of the Corporation for
examunation. A Technical Committee of the
Corporation, which looked into the shortages,
concluded that the shortage of fertilizers could
be due to possible survey error, over reporting
and handling losses.  In view of this report of
the Technical Commities, the matter was
closed by the CBI without further enquiry.

Committee for Development of Industries
at State Level

4289, SHRI RAJDEO SINGH : Will the
Minister of FINANCE be pleased to state :

(a) whether Government propose to cons-

titute a Committee at the State level
comprising the representatives of various
financial agencies for develog of indus-
tries ; and

(b) if so, the broad functions of the
Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (2) and (b). Industrial Develop-
ment Bank of India has promoted the setting up
of inter-institutional groups at the State level
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to discuss commmon problems faced by various
institutions in encomaging industrial activity
in their respective States, to discuss concrete
projects and to decide whether tinancial
assistance could be sanctioned to such projects.
The Group comprises of representative of
lead-banks of the State, State Financial
Corpuration, State Industiial Development
Corporation and the three all-India term
lending institutions, namely, Industrial De-
velopment Bank of India, Industrial Finance
Corporation, Industrial Credit and Investment
Corporation of India and Resetve Bank of
India. Representatives of the State Govern-
ment are also invited when nccessary to
participate 1n the deliberations of the Group.
This Group also louks into problems  like—(1)
formulation of schemes for training potential
entrepreneurs ; (2) measwics to be taken to
set up developmental centres for provision «of
various advisory and extension scrvices ; (3) carry-
ing out of surveys of sclected arcasin the State
for identifying the iudustiial potential; (4)
preparation of project profiles and  feasibility
reports, math«t reseach and swveys for
specific products ; and (5) acting generally as
an industrial managcment and financial con-
sultant to the participating institutions,

So far such groups have been set up n
five States 212, Kcrala, Andhra Pradesh,
Jammu and Kashmir, Assam and Bihar, at
the suggestion of Reseive Bank of India, 16,
States{Union Territories have constituted State
level Coordination Committee: for small-scale
industries. The Committer 1¢ headed by the
Minister/Secretaty, Industrics Dcpartment of
~the  State  concerned. The Reserve Bank,
commercial banks, State Financial Corpma-
tion, Small-Industries Setvice Institute, National
Small Industrics Coiporation, State Small
Industries Corporation, Ditector of Indus-
trics and other connected agencies are
represented.  The bioad functions of the
Committee are :
(1) to look into the problems of co-
ordination amongst various agencies

to ensurc speedy developments of
small-scale industries.

(2) To Review the availability of credit,
raw materials and other facilities.

(3) To devise ways and means for bring-
ing tho units within the fold of
institutional credit.

To generally discuss measures which
should be taken to promote develop-
ment of smallescale industries.

O]
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Issue of Licences to Razor Blade Industry

4290, SHRI BAKSI NAYAK : Will the
Minister of COMPANY AFFAIRS be pleased
to state :

(a) whether the attention of Government
has been drawn to a report appearing in the
Times of India dated the 22nd March, 1972,
under the caption “Panel on Monopoly divided
over licences to Razor Blades firm,” and

(b) if so, the rcaction of Government
thereto ?

THE MINISILR OF COMPANY
AFFAIRS (SITRI RAGHUNATHA REDDY) :
(a) Yes, Sir. The application fiom M/s.
Vidyut Metallics for expansion of its razor
blade capacity was 1eferred to the Mono-
polies and Restrictive Thade Practices Com-
mission for enquiry and the Commussion has
submitted its report

(b) The case s unrder consideration of

Government,

Reopening of Industrial Units with the
help of Fi ial Institutl

4291, SHR1I TRIDIB CHAUDHURI :
Will the Mimister of FINANCE be pleased
to state :

(a) the total number of industrial units
other than cotton taxtile mills that have been
enabled t» reopen during 1971.72 with
financial assistance by way of loans or other-
wise from the Central Goverment or from
specialised financial institutions State-wise ;

(b) the amuunt of loan or assistance given
by these institutions State-wise ; and

(c) whether Government or the fnancial
institutions concerncd have acquired any
controlling interest over the managsment of
these industrics and if so, in what form ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (c¢). The required in-
formation is given in the statement. Laid on
the Table of the House. [Placed in Library. See
No. LT—1887/72].

fuw, fm, aitc aed wew Wik W
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1971-72 ¥ & 7§ §7 WH W
W E -~

& arft 2,19,92,305

faareg T 20,00,565

3. qrfET ¥ F12 ST w6qF e ;1
T 7 S arE Tty A WA & qay
¥ quey A, faasr sater sae fear
AT & 197273 A oft STdy @A

Amerd Amh. dor’'s S t re-
garding US aid to Indis
4293 SHRI H M VATEL Will the

Minister of FINANCL be pleased to state @

(a) whether attention of Government has
been invited to the 1emarks made by the US
Ambassador, Mr. K B Keating ‘“if that
were really the case, T can’t help but wonder
why it was accepted 1n the first place” in his
article entitled ‘Pl tall about U § aid’
which apprared 1n the Amenican Reporter
dated the 8th Maich, 1972, and

(b) if so, the rcaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) * (a) Yes, Sir.

(b) The approach of the Government of
India in the matter of foreign wid has been
made clear on a number of occasions in the
Parliament and outude.

foma & & oy & s @
wanT Afwwrdt &t freeardt

4294 st gew W wEwTT T
faw 7t 7w qr A o A O

(%) 7ar wrEATIR ¥ oF FEET
gfesrd & @, 1972 ¥ amw
15,000 0¥ Y fregm ¥¥ go 7 gray
firare frat wmar a1, o

(w) aft &1, @ wa% fazg ww
wdaf Mg ?

APRIL 28, 1972

Written Answers 64

faw swrorn ¥ wew st (o ®o
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12,500 T9ar ST §qW FOLIT, FAFL
afggrdr grov o vk foer wra qgEY
g
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Memorandum from West Bengal Income
Tax Employees Association

4295. SHRI BHOGENDRA JHA - Will
the Mnister of FINANCL b pleased to
state :

(a) whether a memorandum contaimng
certain demands has been submitted to
Government by the Wes. Bengal Income-tax
Class IV Employees Association ; and

(b) 1f so, Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) The demands of the Association are
being examined m consultation with the
Department of Personnel The Association
will be informed of the Government’s reaction
to the demands as soon as decisons are
finalised.

Proposal to Set up a Separate Army
Command for Jammu and Keshmir

4296. SHRI P K. DEO: Will the
Munister of DEFENCE be pleased to state :

(a) whether attention of Government has
been invited to a report in the “Motherland”
dated the 8th March, 1972 1cgarding setting
up of a separate Army Command for Jammu
and Kashmir ; and

(b) if so, reaction of Government thereto?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM : (a) and (b). Govetnment
have seen the newspaper report. A reassess-
ment of our defence deployment and capacity
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is being made in the light of the last year's
Indo-Pak conflict, and the recent reports of
fresh acpuisition by Pakistan of war equip-
ment and stores from other countries. Necese
sary steps would be taken to make up any
deficiencies that might be noticed or detected.

Interest shown by African Countries for
Indian Defence Equipment

4298. SHRI RAMAVATAR SHASTRI :
Will the Minister of DEFENCE be pleased
to state :

(a) whether a numbrer of African  Coun-
tries have shown interest in buying defence
equipment from India :

(b) if so, what is the equipment these
couatrics want to buy from India ;

(c) whether any negotiations are now in
progress for the sale of this equipment ; and

(d) if so, the nature thereof ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS.
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) to (d). Enquiries
for the purchase of Defence equipments are
reccived from certain African countries. No
negotiations are currently in progress for the
sale of Defence equipments to any African
country, It will not be in the public interest
to disclose further details.

Views Expreased by F. L. C. C. ]. Regard-
ing Policy on Conversion of Government
Loans

4299, DR. RANEN SEN: Will the
Minister of FINANCE be pleased to state ;

(a) whether Federation of Indian Chamb-
ers of Commerce and Industry has in their
last Conference expressed its fear of the
possible conversion of Government loans into
equity ;

(b) whether the F, 1. G, C. I. made any
repeesentation to the Government of India ;
and

(¢) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRE K. R,
GM) ) (‘, Yﬁ. si'.'

VAISAKHA 8, 1894 (S4K4)

Written Answers 66

(b) The Federation conveyed its general
views on the subject in a note to the Industrial
Development Bank of India in Septem-
ber 1971.

(c) The decision of the Government to
convert their loans into equity capital was
arrived at in the interest of national economy
and other objectives of national policy.

aRMTEaRl 9 S gen W
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4303, SHRI R. 8, PANDEY: Will the
Minister of FINANCE be pleased to state:

(a) whether the employees of the Defhi
Finance Corporation have been op  ‘work-to-
rule’ strike during the recent past frequently
demanding revision of their pay soales ;
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{b) whether those employees have sought
intervention of the Central Government to
settle their demands ; and

(c) if so, the steps taken by Government
to settle their demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The Delhi Financial Cor-
poration has repoited that its employees had
informed it that they intended to go on “work-
to-rule” from the 16th March, 1972 but on
the 1ntervention of the management did not
do so. The Board of directors of the Cor-
poration at its meeting held on the 29th
March, 1972 has constituted a Sub-Committee
consisting of the Managing Ditector and two
Directors of the Corporation to examine the
question of revision of pay scales in the
Corporation and make recommendations.

(b) No, Su.
(c) Does not arise.

Recommendation of Monopoly Commis-
sion on the Expansion Schemes of Tata
1

Ch 2 at Mith

L

4304, SHHRI C. K. CHANDRAPPAN :
Will the Mmister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have appioved
the expansion schemes of Tata Chemcals
and Soda Ash Plant at Mithapur ; and

(b) the recommendation of the Monopoly
Commission on this matter ¢

THE DEPUTY MINISTER IN THE
MINIS[RY OF PETROLEUM AND CHE-
MICALS (SHRI DALBIR SINGH) : (a) The
proposal of Tata Chemicals Limited for ex-
pansion of their Soda Ash plant at Mitha~
pur fiom 2,16,000 tonnes per year to 3,60,000
tonnes per yem was approved by the Govern-
ment on 7.121970 The proposal for further
expansion upto 5,00,000 (onnes per year is
still under consideration,

(b) Neither of the ahove two proposals
was referrcd to the M R. T. P, Commission.

Ewpansion of Monopolies Commission

4305. SHRI P. M. MEHTA : Will the
Minister of COMPANY AFFAIRS be pleased
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to state :

(a) whether Government propose to exe
pand the Monopolies Commission ;

(b) if so, the reasons therefor ; and

(c) when it is likely to be expanded ?

THE MINISTER OF COMPANY AF.
FAIRS (SHRI RAGHUNATHA REDDY):
(a) to (c) Government are examining the
question of increasing the strength of the
Commission which now stands at three, which
is the statutory minimum.

Commissioning of Industrial Projects in
Public Sector

4306. SHRI ARJUN SETHI : Will the
Ministcr of FINANCE be pleased to state :

(a) what specific measures Government
have taken to strengthen the capabilities in
the public sector to formulate, construct and
commussion complex industiial projects with
greater speed and efficiency 3o as to sustain a
hugher tempo of investment ; and

(b) the results of these measures ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) With a view to improving
investment decisions and speedier and more
cfficient project execution, Government have
taken the following measures :

(i) A Manual has been issued giving
guidelines for project formulation, so
that incomplete proposals are not
submitted for sanction.

(1i) Technical cclls have been established
m major administrative Ministries to
provide them with expert asistance
in project formulation, scrutiny and
follow up.

(1i1) Guidelines have been issued by the
Burean of Public Enterprises for app-
lication of modern Net-Work Techni-
ques for proper planning, scheduling
and control of construction peow
grammes,

(iv) The Bureau of Public Enterprises has
also issued Standard designs for resie
dentlal quarters and township ameni.
building materials, detailed soil isives
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tigation to avoid need for change of
site and planning of land requirements
to save expenditure on services, arc
some of the other important steps
taken to expedite ptoject implemen-
tation and effect cconomies,

\v) Speeialised consultancy agencies like
the Central Engincering and Design
Bureau of Hindustan Stee! Ltd., the
Research and Development Organisa-
tion of Fertilizer Corporation of India
Ltd., Engineers (India) Ltd., Natio~
nal Industrial Development Corpora-
tion Ltd. and the FACT Engineering
and Design Organisation have been
sct up for the speedier and more
cificient  designing, supervising the
construction of and the commissioning
of projects,

(vi) Two Consortia, onc for construction
of engineering projects and the other
for construction of power projects have
also been set up in the public sector
for constructing such projects on a
turn-key basis.  Simularly, public
sector  construction  organisations
like the Hindustan Steel-works Cons-
truction Ltd., National Projects Cons-~
truction Corporation Ltd. and Natio-
nal Buildings Construction Corporation
Ltd. have also been set upin the public
sector to reduce eliance on private
contractors.

(b) Some improvements are noticcable in
regard to quality of proposals coming up for
sanction as well as in the quality of follow-
up action for their speedy implementation.
However, it is difficult to assess precisely the
results of these measures as project implemen-
tation is often affected by various other fac-
tors, such as general economic and industrial
cunditions, availability of materials ctc, some
of which are not within the control of the
project authorities.

Bank Credit for Financing Coal Industry

4307, DR. RANEN SEN : Will the Mi-
nister of FINANCE be pleased to state :

(a) whether the Reserve Bank of India
set up & Working Group to study the financial
prablems of the coal industry and review the
existing iostitutional arrangements including
bank credit for finanting the Coal Industry ;
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(b) whether the Study Group has sub-
mitted its report ; and

(c) if so, the findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The Reserve Bank of India
constituted in Fcbruary 1972, a Working
Group under the chairmanship of Shri P.C.D.
Nanbiar, Secretary and Treasurer, State
Bank of India, Calcutia to study the financial
problems of coal industry.

(b) No, Sir,

(¢) Does not arise.

Discrimination with Scheduled Castes
in the Fertilizer Corporation of India

4308, SHRI CHANDRA SHAILANI:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state @

(a) the total number of officers in the
Fertilizer Corporation of India 3

(b) the total number of officers belonging
to the Scheduled Castes ;

(¢) whether Government are aware of the
reports about disciimination with Scheduled
Castes in Fertilizer Corporation of India under
orders of the Managing Director and Director-
Production and Marketing ; and

(d) if su, Government's reaction thereto ?

THE MINISTLR OF LAW AND JUS-
TICE, AND PEI'ROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) :

(a) Class 1 1914

Ciass 11 1500

Class 111 18861

Class IV 5450

\ as on 1.1.1972

(b) Class 1 10

Class IT 19

Class III 430

Class IV 1187 |

(c) No, Sir.
(d) Docs not arise,
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Foreign Tours Undertaken since 1969 by

the General Maanager (now Director

Production and Marketing) of the Fertili-
zer Corporation of Indin

4309. SHRI CHANDRA SHAILANI :
Will the Minister of PETROLEUM AND
CHEMICALS be plcased to state :

(a) the total number of foreign tours
undertaken by the then General Manager,
Trombay (now Director-Production and Mar-
keting) of the Fertilizer Corporation of India
since 1969 ;

(b) the total amount spent on the tours ;
and

(c) Government’s reaction thereto ?

THE MINISTER OF LAW AND JUS-
TICE, AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) Total
No. of foreign tours undertaken :-

1969 Nil
1970 2
1971 4
1972 Nil

(b) Rs. 36,038.85,

{c) The tours were undertaken in the
interests of the work of the Corporation.

Shortage of Kerosene Oil in Hilly States

4310. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of PEFTROLEUM
AND CHEMICALS be pleased to state :

(a) whether there is a shortage of Kero-
sene Oil in the hilly States, like Himachal
Pradesh ;

(b) if so, the reasons therefor ; and

(¢) the steps contemplated to overcome
the shortage and to regulate its supply ?

THE MINISTER OF LAW AND JUS.
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) There
have been no such reports.

{b) and (c). Do not arise,
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Alleged Pilferage of High Speed Diesel
by Army Personnel in Fazilks-Gangan-

agar Sector

4312, SHRI M. G. DAGA: Will the
Miuister of DEFENCE be pleased to state :

(a) whether High Speed Diesel is bring
pilfered and sold to farmers in an unauthoris
sed manner by Aumy peisonnel stationed in
villages around Kothapura, Muktsar and
Malout in the Fazilka Gunganagar sector ;
and

(b) if so, the steps taken to check this
pilferage ?

THE MINISTIIR OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). ‘The infor-
mation is being collected and  will be laid on
the Table ot the House.

Opening of All-Agricultural Branches by
State Bank of India in Chittoor District
of Andhra Predesh

4313. SHRI P. NARASIMHA REDDY :
Will the Ministes of  FINANCE be pleased to
state the number of all-agricultural Branches
proposed 1o be opened by State Bank of
India in Chittoor District of Andhra Pradesh ?

THE MINISTER OF SIATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : The proposal to open an Agii-
cultural Development Branch in Chittoor
District is under consideration of the State
Bank of India.

India’s Share in Overseas Oll Drilling
Ventures

431+, SHRI P. NARASIMHA REDDY :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the total quantity of crude oil aceru-
ing to Indian share in overscas oil drilling
ventures during last year ; and

(bj how was this quantity disposed of ?
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THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI I1. R. GOKHALE) : (a) The
only ovescas oil drilling venture in which
India has a share is through Hydrocarbons
India Pvt. Lud, (a subsidiary of Oil and Nat-
ural Gas Commission) which is a 1/6th partner
in IMINOCO. THE latter was formed to
explore and exploit Crude Oil reserves in a
portion of Iranian Off.horc area. The total
quantity of crude accruing to HIPL during
the year 1971-72 from this concession was
approximatcly 8.3 million barrels. Out of
this, approximatcly 4.16 million barrels was
the ownership share of Hydrocarbons India
Pvt. Ltd. and about 4.17 million barrels was
the unlifted share of National Iranian Oil
Company (another partner in IMINOCO)
which, under the terms of their Agreement,
is deemed to have been purchased from NIOC
by HIPL.

(b) Out of th~ 8.3 niillion barrcls, about
0:17 million barrels has been sold to I. O. C.
for supply to Bangla Desh and about 6.40
million Darrels were sold to foreign buyers,
The balauce quantity accruing to HIPL,
which has not been lifted, would be made up
in the coming years. I1IPL has started
lifting ‘make-up’ quantitics brginning January
1972, in addition to its proptietory share.

Day service from Delhi to Madras Via
Bhopal and Nagpur

4315, SHRI RANA BAHADUR SINGH :
Will the Minister of TOURISM AND CIVIL
AVIATION br pleased to state :

(a) whether Government aie  considering
any proposal to introduce a day air serviee
from Declhi to Madras via Bhopal and Nage
pur ; and

(b) wheilier Government propose to have
feeder services from Nagpur to Raipur to
connect the imporiant towns in Madhya
Pradesh ?

THE MINISTER OQF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Indian Airlines have no such proposal
at present.

(b) India Airlines scrvices operating at
present connect Gwalior, Bhopal, Indore and
Raipur in Madbya Pradesh. The Corpora~
tion have no plans at present to link any
ather station in Madhya Pradesh.
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Merger of Private Commercial Banks
Under time Bound Programme

4316 SHRI RANA BAHADUR SINGH
Will the Mimst r of § INANGL be pleas d to
state

(a) whether thcre 1s any proposal under
consideration of Govanm nt to merge or
amalgamate und 1 1 tume bound programme
the prnvate Comm 1cidl Banks which  have
not shown good performance , and

(L) 1f s the outhnes th reof ?

1} MINISIFR Ol 51ALL IN THR
MINISIRY Ol LINANGE (SHRI K R
GANISH)  (a) and (b) Iherer no such
tunc bound piogiamme but the posttion of
such banks 15 kept under continual review
by the Res rve Banb

Setting up of New Cantonments and Re-
Modelhog of Existing Ones

4317 SHRI Vv MAYAVAN Will the
Mimster of DLEENGI be pleased to state

(a) the nuncy f places selected hy the
Planning Icam for setting up of new Canton-
ments or rc-tnoduthng of the exwsung Gantone
mrnts , and

(b) the number of new Cantonments
where work las started and the number of
existing € intonme nts which have heen re mode-
Hied as 4 result of the I ams rccommenda
tions ?

JIE MINISTLR OF DFIFNCI (SHRI
JNGJIVAN RAM)  (a) wd (b)  Ihe mfor-
mation 18 being collccted and wall be Iaud on
the Table of the House
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Bullet-Proof Plastic Helmet

4321. SHRI CHINTAMANI PANIGRAHI ;
Will the Minister of DEFENCE be pleased to
state :

(a) whether 2 bullet-proof plastic helmet
which can replace the steel helmet, has been
developed in our country , and

(b) if so, the time by which 1ts mass pro-
duction will be siarted ?

THE MINISTTR OF DEFCNCE (SHRI
JAGJIVAN RAM) (a) Yes, Sir.

(b} Mass production is expected to com=
mence wn May, 1972,

Training Facilities for Personnel in Defo.
nce Forces of Bangla Desh

4322. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of DEFENCE be
pleased to state :

(a) whether any arrangements have been
made to provide temporary training  facilities
by the Indian Defence Academies to the new
recruits in the Officers’ cidre of Bangla Desh
Defence Foices ; and

{b) if so, the broad outhines thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : () and (b). It is the
policy of the Government of India to provide
tramning facilities in our Defence training estab-
lishments to members of the Armed Forces
of Friendly fmeign countries, The facilities
under these artangements will also be available
to Bangla desh personnel. It will not be desi-
rable to disclose the details of individual
courses,

Places in Orissa Proposed to be Developed
as Tourist Centres

4323. SHRI CHINTAMANI PANIGRA-
HI : Will the Ministes of TOURISM AND
CIVIL AVIATION be pleased to state 1

(a) whether Orissa Government has sont
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any proposal to develop kantilo-the abode of
Nidamadhab in District Puri as a Tourist
Centre ;

(b) the places in Orissa proposed to be
developed as Toursst Cientres , and

(¢} the schemes proposed for implementa-
tion during 1972-73, the schemes implemented
during 1971.72 and the expenditure proposed
to be incurred and already incurred thereon,
respectively *

THE MINISTLR OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)-
(a) No such propusal appeais to have been
received in the Department of Tourism.

(b) and (c) schemes of the construction
of a youth host(l at Purl at an estimated
cost of Rs. 8.5 likhs and landscaping
around the temple at Konarak at an rstima-
ted cost of Rs, 2lakhs are included in the
Plan of the Department of Tourism. Apart
from this, the Arehacological Survey of India
proposes to floodlight the Temple at an esti~
mated cost of Rs, 3 75 lakhs. The India Tou-
rimm  Devclopment Corporation has  a
plan provision of Rs 7 lakhs in the Fourth
Plan for the expansion of the travellers lodge
at Bhubaneswar All the above schemes are
expected to be completed by the end of the
current plan period

wik st ¥, W W @ of 7@

qT et
4324, oft siwre e AaT AT
T WA 9 qqT Y FAr A4
(%) md sfager ¥, e @
fralt gfw v ¥ T &

(®) = wa= 71 IWw f e
Ffar frmamr g ;

() T ad Framr S@TET AT T ;

(%) v 2 gar ma wEy &
% I AT wrw ey gd !

T ol (st e Tw) @ (%)
¥ (7). g A A w1 o e
qar & qze g3 o & ad

APRIL 28, 1972

Written Anseoers 80
i sfvae e, e § st
ot wear

4325, ot Atere wrw ATwy ;. owT
T G 9% I FY FAr w0 FF o

(%) aré uffraror e, 2T ¥ fHay
axfes wiero & 7g & ; AT

(=) ofs a& frax =fe sfafera
o g ?

Ty /Ry (o wwsftam Tw) ¢ (F)
1868 (15-4-72 #Y feafy & sgTe) |

(=) =g afwe = frt oF qua
120 gy M wfrem A F s¥w A
FATAr war g gafa, uE a§ { frad
frpel #t wfafig forar srar @, a7 af
gfaE & dare feg o, af Y€ &, o<
qafgaifra sift o3 fofe AT 3w
v awt ¥ 77 F F qro afafaa fro
wy fopet Y geaT 39 951 W@ -

(I) 1969 831
(I1) 1970 940
(ITII) 1971 - 1452

wd wfamo ¥, W & Wil
fadr srrare ey

4326. =it sfwre W ey oW
T HAY a8 qaE & 597 F9 fF

(%) wé sfgeror e wrer & Fogrd
Frataq & frad eaeft ol omardy -
N, FE-HAT S A Y § ;AR

(=) wavfy F=frai ¥ forg et
Tt ww graew g ¥ fog wr
smaeqr Ay wE K ?

T e (ot sarew) ¥ o
wely (st faert wew gew) ¢ (W) Rar
AT § fo wral aaer wdw Wy
e aw 3w R, W & fovnd



81 Written Answers

wrateg § s1a 5 a Faw fafafaa
sRmfea) & avgy ¥ &1 9w Foiag
& 23 wqrdy 31T 23 sreqrad) wHAEG 0

(w) ¥ # @t F e T
fafafagas waardr smarw gfasw o &
wfyrrd 7@ 91 qufy &faw amamm
HAIFAT § AT G 97 I+g arvdfed
FrfRy o 31 o qre ? g 9@ ax
4 a7 7% awow Ef foar s S¥ 9%
FHATY W goyw srw ag R frar
|TaT |

g5 fafase wmai ov ozt w6 a9
werr # e fafafmas fages & 9 o=
arary feafa Aaasas T4t &, agf fafs-
faga wdafedt @ sifuga/fosad &
15 sfrm g% & fag seor ¥ sram
T 9™ & garfe s YA Ruw
aft & wwr var fafafraai & fow
NI & HTATA qA1X A0 G ATAT A7
AR AT WET 8110

wrzr AT vwew® F wat sty safvaa
9T AW ¥ awrar afw

4327. Y siiere o dcar: Fav
faer Y oz @y wY v w3

(%) ®ver, st # a9 d st
# v ot g9 fradt wa wfr awmr
L4

(@) foa ot qT arg #T & awtar
ufewr g ;

(w) wraw o Fwrar fw A TG
TFA T FRTE ; AR

(w) v aafe ¥ frat ufew age
Hraf?

firet v & wow Al (ot @
aree wiw) : (%) wrer, ywemw ¥
feefrr ad 1969-70, 1970-71 &R
1971.72 & wex ¥ ATAFT W AHA

VAISAKHA B, 1894 (S4K4)

Written Answets 82

aFTar wiw F AR ¥ AR gwed Ry o
@ & S gurgraq over & qEA & R
9T & faq srgir |

(@) & (). wreT, sy § fo
%491 # T1% 31-3-1972 %7 10,000 Fo
¥ afar WY gEFe Y @ awmr @,
3AF ATAY, AFIAT @A F TN qUT F
syl & fasfiy ad 1969-70, 1970-71
YT 1971-72 ¥ 397 qTAFT A WH
F graeq § gEdr gved W ST @ g
AT qar vy A AT W AW
& & ey |

Proposal to Set Up High Powered Commi-
ttee on Air Accidents

4328. SHRI NAWAL KISHORE SHA-
RMA : Will the Minister of DEFENCE be
pleased to state :

(a) whether air crashes of the Indian Air
Force planes have been on the increase during
the last few months ;

(b) if so, whether Government have appo-
inted or propose to appoint a high-powered
Committee to investigate the causes of such
accidents ; and

(¢) if not, the reasons therefor ¢

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (aj No, Sir. There is
no indication of a sustained rise in IAF's acci-
dent rate.

(b) and (c). Each accident is investiga-
ted by & Court of Inquiry. Appropiiate action
and remrdial measwes are taken on receipt of
this report.

L A. F. Plane crash near Gorakbpur

4329. SHRI NAWAL KISHORE SHAR-
MA: Will the Minister of DEFENCE be
pleased to state :

(a) whether an accident took place near
Gorakhpur on the 29th March, 1972 resulting
in the death of two Indian Air Force perso-
nnel ; and

(b) if so, when the report of the Court of
Inquiry in this regard is expected ?
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THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Ves. Sir.

(b). ‘'the proceedings of the Coust of
Inquiry are unde:r finalisation.

Proposal For Inclusion of Bairath on The
Tonrist Map of India

4530. SHRI NAWAL KISHORE SHAR-
MA : Will the Minster of TOURISM AND
CIVIL AVINTION be pleased to state @

(4) wither there is any proposal under
consideration of Government for inclusion of
Bairath (the historic  Virat Nagar of Maha-
bharat fame) on the tounst map of India ;
and

(b) it w, the wain fcatwes thereol ?

111, MINISIER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) No such proposal is under the connidua-
tion of the Departracnt of Tourism,

(b} Docs not ause.
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Recovery of outatanding loans in Orissa

4332, SHRL ARJUN SETHI: Wyl the
Minister of FINANCE bhe pleased to state :

{a) whether a buge sum of money which
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was advanced by the cx-Agent of State Bank
of India, Bhadrak Branch (Orissa) as small
business and agricultural loans is outstanding
against the loanccs for the last few years ;

(b) whether the ex-Agent of the Bhadrak
Bianch of the State Bank of India has been
suspended ; and

(¢) the steps being taken to realise the
outstanding  amount fiom the  persons
concerncd ¢

THE MINISTER OF STAIE IN THE
MINISTRY OF FINANGE (SHRI K. R.
GANESH) : (a) to (¢). Information is being
coliceted and will be laid on the Table of the
House.

Air Fares on Routes between Europe,
West Asia und Africa and betweoen Asia
and South West Pacific

4333, SHRI RAJDLO SINGH : Will
the Minister of TOURISM AND CIVIL
AN IATION be plcased to state @

(a) whether air fares on routes between
Lurop:, West Asia and Africa and between
Asia and South West Pacific have been based
on competition amongst  different  airlines
from 1st April this year ; and

() if so, its impact on the earnings of
Ar-India ¢

THE, MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Air farex on different interna-
tional routes arc artived at  after negotiations
between member-airlines of International Air
Transport Assodiation (IATA) and are based
on the principle of unanimity.

The fare agreement in respect of IATA
Arca 2 and IATA Arca 3, reached at the
last IATA Conference held at Geneva in
November-Decumber 1971, which was to have
been cffictive from 1st April, 1972, was not
declaied effcctive because of disapproval of
the fare agreement between Europe and the
Indian Sub-Continent by certain governments,
and nonereceipt of approval from certain
other governments,

Further developments in this regard are
being watched. It is howsver too early to
indicate the impact, if any, on the earnings
of Air India on these routes,



85 Whritten Answers

Supply of Religious Boeks to Pakistani
POWs in India

4334, SHRI RAJDEO SINGH : Will the
Minister of DEFENCE be pleased to state :

(=) whether a large number of religious
books, including copies of the holy Kotan,
have been sent to varions camps of the
Pakistani Prisoner of War in India ; and

(b) whether Pakistani Prisoners of War
expressed a desire for the religious books ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). Some of the
prisoners of war expressed a desire for having
the holy Koran. The P, O W, camps have,
therefore, been supplied with 1230 copies of
holy Koran,

Reservation for S. C [S. T. Candidates in
LAF

4335. SHRI R. P. ULAGANAMBI ;
Will the Minister of DLFLNCE bhe pleased
to state 3

(a) the number of Scheduled Caste and
Scheduled Tribes candidates  recrwted as
Airmen in Indian Force during the last three
year ; and

(b) whether there is any reservation of
posts in Officers’ grades in the Indian Aur
Force for qualified Scheduled Castes and
Scheduled Tribes youngmen ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a)

VAISAKHA 8, 1894 (SAK4)

Year Candsdates recrusted Total
Scheduled Scheduled
Castes  Thibes
1969 595 58 653
1970 614 43 657
1971 448 121 569
(b) No.

Pipeline inguiry Commission’s Ruling
on Inspection of Files

4386, SHRI PRIYA RANJAN DAS
MUNS! : Will the Minister of PETROLE-
UM AND CHEMICALS be pleased to state :

(s) whather the Ruling on inspection of
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files given by the Pipelines Inquity Commis-
sion has been revised ; and

(b) if so, the broad outlines of the revised
ruling ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(h). On 21.3.1972 an application was moved
hefore the Clommission by Shri Santosh Chat-
terjee, Advocate on behalf of the National
Committee for Assisting Pipelines Inquiry and
Shri Arun Roy Choudhury, praying intere
alia for 1eview of the Commission’s carlier
orders dated 6.0 1971, 9671, 16,6.71 and
198.71 m conncction with the relevancy/
inspection of documents and files enumerated
i Shri Choudhwmy’s application dated
6/14 4.1971.

On this mattcr the Commission in its
order of 21.4 72 has ruled as follows 3

“These orders, it is pertinent to
mention, were pasted on Shri A. B.
Choudhury’s application for the summon-
ing of ccriain files/records from the I0C
for his mspection. According to Shri
Choudhury those files/records were relevant
to the inquiry while according to the IQC
they had no bearing on it. The Commis-
sion took the view that as some of the
I0C files which Shri Arun Roy Choudury
had summoned were not 1elevant to the
terms of the inquiry, they were notto
be summoned. In oider to decide this
question the Commission was obliged to
interpret 1its tams of 1eference which it
did by ity ordars dated the 16th August,
1971. Xloweve, since then, all the files of
the IOC—even those whose production
had been disnllowed earher- have been
submitted to the Commuwsion, and Shri
Choudhwy has had fiee access to them.
In these circumstances the question of the
1eview of the said order is only of
academic interest, and as such its answer
neednot be atiempted. The point that is
worthy of note, and which the Commission
took pains to emphasise at the time of
hearing, and would like to re-emphasise
in this order is, that the Commission shall
not shut out, or refuse to take note of,
any matter-cven a matter derived from
records/files the summoning of which had
been disallowed earlier—provided it is
shown to have a bearing on its terms of
reference, It is, therefore, up to the
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applicants to bring to the notice of the
Commission all matters which, in their
opinion are geamane to the terms of
inquiry, and if they are found to be
80, they shall be taken into account by
the Commission 1rrespective of what files/
records they come from. Subject, there-
fore, to the clarifications made above
the prayer for the review of the impugned
orders is rejected.”

Proposal to construct a Ropeway from
Gulmarg to Khilenmarg in Kashmir

4337. SHRI PRIYA RANJAN DAS
MUNSI : Will the Ministesr of TOURISM
AND CIVIL AVIATION be pleased to
state ¢

(a) whether Central Government propose
to construct a roperway from Gulmarg to
Khilenmarg in Kashmir to attract more
tourists there ;

(b) whether such works are likely to be
taken up in some other State also ; and

(c) if so, the names thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Su, It is proposed to instal an aerial
passenger ropeway {rom Gulmarg to Khilen-
marg n connection with development of
Gulmarg as a winter-cum-summer resort.

(b) No such proposal is under conside-
ration,

(c¢) Do not arse,

Termination of Services of Defence
Personnel

4338. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of DEFENCE
be pleased to state:

(a) the number of defence personnel (A
Force, Army and Navy) whose services were
terminated during 1971.72 ;

(b) whether the tesminations were ordered
without any enquiry ;

(c) if so, the 1easons therefor ; and
(d) the number of such terminations in

the Cossipore aud Ishapore Gun and Shell
Factory (West Bengal) ?
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THE MINISTER OF DEFENCE (8HRI
JAGJIVAN RAM) : (a) to (d). The infore
mation is being collected and will be laid
down on the Tahle of the House,

Ceage-flire Violations by Pakistan in
Jammu and Kashmir SBector

4339, SHRI H. M. PATEL:
SHR1 ITUKAM CHAND KACII-
WAI:

Will the Minister
pleased to state :

of DEFENCE he

(a) the number of ceasc-fire violations in
Jammu and Kashmir by Pakistan after
December, 1971 hostilities

(b) the number of Pakistani infiltrators
held or killed on the Indian side of Jammu
and hashmir ,

(c¢) whether attention of Government has
been imvited to a statement made in the
Kashmir Assembly by the Chiel Mimster
Syed Mii Qasim on the 29%h March, 1972
(published in the Patrwt of 30th March 1972)
n this regaid ; and

(d) 1f <o, the reaction of Government
thereto }

THL MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) Between 18th
December 197) and 22nd Apiil 1972, Pakistan
has committed 137 ceave-fire violations m
Jammu and Kashmir.

(b) and (¢). Government have seen the
Press report. Both during and after the
December 1971 hostilities, armed Pakistan is
have tried to ecross the cease fire line into
our territory. A number of such Pakistanis
were killed, some taken prisone:r and the 1est
fled back across the cease fire line when shot
at o1 challenged,

(d) Our security forces have instructions
to take suitable action against Pakistani
wfiltrators,

Recruiting Office for Army at Berhampur
(Orisen)

4340. SHRI D. K. PANDA : Will the
Minister of DEFENCE be pleased to state :

(a) whether Government propose  to
reopen an Army Recruiting Office at Berham-
pur in Ganjam District (Orisa State) ; and
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THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) No, Sir.

(b) Dors not arise,

Return on ot to
facturers of basic bulk drmgs

4341. SHRI RAMKANWAR : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state @

(4) whethcr attention of Government has
been drawn to a report in the ‘Lronomw
Times' dated the 31st March, 1972 stating
that the manufacturcrs of basic bulk drugs
have been allowed 15 percent return on  their
capital investment ; and

(b) if so, the
thereto

reaction of Government

THE MINISTER OI' LAW  AND
JUSTICE AND PLTROLLUM AND CHEMI-
CALS (SHRI'H1 R GOKHALE) : (a) Yes,
Sir. The Government have scen the Press
Report,

(b) The first part of the repott of Worke
ing Group of Burcau of Industrial Costs and
Prices in respect of certain drugs has just
been receaved, It 13 under examination,

Upgraded Scheme of Training for ND.A.
' Cadets

4312. SHRI T. S. LAKSHMANAN:
Will the Mmster of DEFENCE be pleased
to state :

(a) whether the upgraded scheme of
traming for National Defence Academy cadets
has been introduced since July, 1971 ; and

(b) if so, the salient features thereof ?
THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) ; (a) Yes, Sir.

(b) From the July, 1971 course, cadety at
N. D. A. aie to be given academic training
upto Degree Standard.
b

Espansion of Training Capecity at De.
feance Services Staff College, Wellington

4343, SHRI T. S. LAKSHMANAN:
Will the Minisier of DEFENCE be pleased
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to state 1

(a) whether training capacity at Defence
Services Stafl College, Wellington has been
ncreased from 180 to 265 candidates from
January, 1972 ; and

(b) if s0, whether residential and instruc.
tional accommodation has also been corres-
pondingly increased at the institution ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) No, Sir. The
increase in the capacity from 180 to 265 is to
be spared over for a period of three years
e ing from J y, 1972. The in.
creased capacity from January, 1972 is 214, It
13 proposed that the capacity should be 244
from  January, 1973 and 265 from
January, 1974,

(b) Additional residential and instructional
accommodation have been planned to be
provided under a phased programme,
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Bale of Shares of M{s. Andrew Yule Co.
Led.
4947, SHRI INDRAJIT GUPTA : Will
the Minister of FINANCE be pleased o
state ©

(a) whether about 30 per cent of the nen-
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resident share holding of M/s Andrew Yule
Cormpany Litd, Calcutta, is being sold to an
indlan Financier belonging to an Indian
monopoly house ;

(b) if so, the value of the transaction
whethes  Government’s  puior  approval was
sought and obtamed by the puichaser and
the amount of foresgn exchange involvcd
the transaction ,

(c) whethrr the job-sccurity and em-
ployment c<onditions of the present employees
will be fully protected , and

(d) whether Guvernment ale  contempl at-
ing to purchase directly any part of the non-
1emdent shares offered for sale ?

THL MINISIER OF STATE IN THI
MINISTRY OF FINANCE (SHRI R R
GANESH) (a) and (b) A proposal for
sale of 6 lakhs equity shares of the face value
of Rs 10 cach representing 30% non-resident
share holdings in Mfs Andiew Yule Company
Ltd, Calcutta, to Shn B P Poddar of
Calcutta was received by the Reserve Bank
The sale was proposed to be made at Rs 14
per share and the sale proceeds amounting to
Rs 84 lakhs were proposed to be rematted m
5 equal annual mstalments 1he proposal has
since been rejected as the piice was conmdered
to be exorbitant

(c) Does not anse as the proposal has
been rejected

(d) No, Sir

Concentration of Audit

4348 SHRI INDRAJIT GUPTA Wil
the Mmster of COMPANY AFFAIRS be
pleased to refer to the reply given to Starred
Question No 155 on the 24th March, 1972
and state 3

(a) whether only 20 Audit firms are
auditing the accounts of 101 grant companies
with an auditable turnover of Rs 2,615
crores ,

(b) whether Government have put only
the wmajor audit firms mn the panel for
auditing public sector undertakings , and

(<) if 5o, why this discrimination 1s  being
exercised against the smaller firms, when the
latter are approved for suditing branch
sccounts of the Natronalued Banks ?

VAISAKHA 8, 1894 (S4K4)
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THE MINISTER ©I COMPANY
AFFAIRS (SIIRI RAGHUNATHA REDDY)
(a) Ther¢ has been a newspaper 1teport to
thus effcct

(b) No, Sir A\l Chartered Accountants
in practicc whether 1n partnership under firm
namcs on 1n sole propuictory firm names arc
chgible for cmpanclment depending upon
their cxpericnce, organisational strength and
reputation for mtc gty

(¢) Docs not uise in view of answer to
part (b) of the Qu stion

Production Schedule of New Ordnance
Factories

4319 SHRI S M BANFRJCE Wil
the Minster of DLIENCE be pleased to
statt

(») whethr production has started m
full swang in Al the ncw  (rdnance Factories
at Ambwzhart Bhandary, Varangaon and
Tiruclurapath

(b) 1f not, the 1casons therefor , and

(c) whethar full production 1s likely to
start in 1972 °

THL MINISILR OF STATE (DEFENCE
PRODUCTIION) IN THL MINISTRY OF
DLEENCE  (SHRI  VIDYA CHARAN
SHUKLA) (a) and (b) Produchon has
started 1n full swing m Ordnance Tactory,
Bhandara In Qrdnance lactory Varangaon
production 15 gomg on and 13 beng
stepped up gradually In  Ordnance
Factory, Inichy, production has started and
18 to be gradually stepped up  Production has
also started 1n Ordnance Factory Ambsghan
except in those sections which atc stil under
construction and installation

(¢) No, Sir

Directions to Indian Airlines mot to pur.
chase Boeing 737

4350 SHRIC I' DHANDAPANI :
SHRIN k $\NGHI

Will the Minster of TOURISM AND
CIVIL AVIATION be pleased to state

(a) whether Government have asked
Indian Airlines not to go ahead with the
putchase of seven Boewng 737,

(b) of 30, the rcasons therefor ;
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{c) whether there is any proposal to buy
any gsubstitute  aircrafts from European
Markets to augment the capacity of Indian
Airlines ; and

(d) if so, the main features thercof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
(a) No, Sir.

(b) Docs not arise.

{c) and (d). Indian Airlines are making
a detailed study of its future aircraft require-
ments, keeping in view the necessity to phase
out older aircraft and the growth of domestic
requirements.

Setting up of Branches of Banks

4351, SHRI S. A. MURUGANAN-
THAM : Will the Minister of FINANCE be
pleased to state :

(a) whether the Reserve Bank of India
has drawn up a three-year perspective plan
for setting up bank branches ; and

(b) if s0, the main features thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) ;: (a) and (b). Yes,
Sir. The Reserve Bank has formulated &
perspective target for branch expansion during
the three-year period 1972, 1973 and 1974 of
5,000 bank offices. Banks have bcen asked
to plan their branch expansion programme
accordingly, Lead Banks have been advised
to keep in view, while drawing their pro-
gramme, their responsibility - in their lead
district, their ar¢a of operation and the need
for giving priority to relatively under-deve-
loped/under-banked States.

Smuggling across Borders between India
and Bangia Desh

4352, SHRI S. A. MURUGANAN-
THAM : Will the Minister of FINANCE be
pleased to state the concrete steps taken so

far to prevent smuggling across the borders
between India and Bangla Desh ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. R.
GANESH) : Customs Preventive staff have
‘been deployed at vulnerable points along the

. . India-Bangla Desh-border. This is in addition
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to the deployment  across Indo-Bangls-Desh
border of Border Security .Force whoie ‘men
patrol all the 24 hours. Vehicular/river
traffic to and from Bangla Desh is sub-
jected to preventive checks by customs staff.
Besides, persons suspected to be indulging in
smuggling are listed and watch is kept on
them.

Representation to Bengal Students in
Sainik School, Purulia

4353. SHRI SAMAR GUHA : Will the
Minister of DEFENCE be pleased to state ¢

(a) the present strength of the Bengali
students in the Sainik School at Purulm in
West Bengal ;

(b) whether the Bengali boys are not
getting adequate opportunitics for admission
into this Sainik School ; and

(c) if so, the action proposed to be taken
by Government in the matter ?

THE MINISTER OF DEFENCE (SHRI
(a) Out of the total
strength of 339 boys as on 31.1.1972, 263
boys hail from the Statc of West Bengal.

(b) and (c). Admission of boys to Sainik
Schools is made on the basis of an All India
Entrance Examination. 67, of the scats.in
cach school is resecrved for boys from the
State in which the school is located. Against
this, the actual percentage of boys from West
Bengal in Sainik School, Purulia, is 77.5%.

Help rendered by Indian Navy 'in clear-
ance of Chittagong and Chalna Ports in
Bangla Desh -

4334, SHRI SAMAR GUHA : Will the
Mibister of DEFENCE be pleased to state 3 .

(a) whether the Indian Navy helped
Bangla Desh to clear Chittagong Port and
Chalna Port of the submerged mines, ships
and other obstacles ; and

(b) if so, the results achieved 2

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : ‘(a) Indian Naval Ships
carried out sweeping of mined  arcas off
Chittagong port and alto the entrance to
Pugsur River which lcads to_ Ghalna port.

-

(b) A swept channel wis cleared and
established in thé tiindd. aves -off Thittigongs .
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There is also now no hindrance to shipping
approaching port of Chalna.

Role of Indian Military Freedom struggle
of Bangla Desh

4355. SHRI SAMAR GUHA : Will the
Minister of DEFENCE be pleased to state :

(4) whether there is any proposal under
Government’s consideration to write historical
account on the role of Indian Military and
Para Military Jorce Buider Security Force
and Military Intelligence in the freedom
stiuggle of Bangla Desh in cooperation with
the Mukti Babuwi ; and

(b) if so, the broad outlines thercof 2

I'HE MINISTER OF DEFENCI (SHRI
JAGJIVAN RAM) : (a)and (). A historical
acount of the tole of Indian Security Forces
in the hbetation of Bangla Desh is proposcd
to be prepated and published 1n due course,
Recruitment Policy for Nationalised

Banks

4356, SHRLI VAYALAR RAVI: Will
the Minster of FINANCE be pleased to
state @

(a) what progress has been made in
adopting 4 common recruitment policy for
the nationalised banks ;

(b) whether Government have worked
out or propusc to work out a formula for
this ; and

(c) if so, the salient features thereof and
when it is likely to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) tu (c). The question of
adopting a common recruitment policy for
all the nationalised banks is still under the
consideration of thc Government,

Orders for Survey Ship and Bucket Dred-
ger with Mazagon Dock Ltd.

4358, SHRI SHRIKISHAN MODI:
Will the Mipister of DEFENCE be pleased
to state &

(a) whether the Indian Navy propuses to
place orders for a Survey Ship and a Bucket
Dredger with the Mazagon Dock, Lid. ; and

VAISAKHA 8, 1894 (S4k4)
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(b) if so, by what time ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). The matter
is under consideration and a decision iy likely
to be taken soon.

Torture of Indian POWs by Pakigtanl
Army

4359 SHRI SHRIKISHAN MODI:
Wil the Minister of DEFENCE be pleased
to state :

(a) whether  several instances of the
Pakistani Atmy authoritics indulging in tor-
ture and mutilation of captured Indian army
personnel during the December war had come
to the notice of Goveinment

(b) whether International Red Cross was
asked to investigate into the matter ; and

(¢) if so, the report received from them ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). Some
such instances came to our notice and were
referred to International Committee of Red
Cioss for investigation,

(c) Roport s awaited.

Repayment of loan in terms of foreign
exchange

4360. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased to
state :

(a) the total annual remittances to U.S.A.,
U. K. and other countrics in terms of
forcign cxchange under various heads during
the last three years ; and

(b) what steps arc being taken to reduce
the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) A statement is laid on the
Table of the House. [/ Placed in Library. Ses No.
L'1-1888/72)

(b) The Government has been adopting
various mecasures to rcduce the remittance
Gabilities. It has successfully urged and obtai.
ned in recent years an increasing proportion
of foreign loans on relatively softer terms-
A selective policy is adopted in wpproving
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fresh foreign tnvestment proposals and colia-
boration agreements  While fiesh  foreign
investments are not pamitted mn some fields,
1t cloacly scrutimses  collaboration agieements,
80 a8 sceure a balance of advantage  Necessay
admunistrative and legislative steps are taken
to keup m check the expansion of branches of
fureign companies and for secunng  at the
time of expansion, a dilution of foruign sharc
holdings n forcin majourty companies A
substantial 1cduction m remttanccs abiond,
m the long 1un, however, dcpends on the
rapiity with which the country moves to-
wards self-rehiance thnough «xport promotion,
unport substitution growth of iesearch and
development of technology n the country

Special eguipment for Training of 1 A F
Personnel

1361 SHRI & CHITTIBABU Wil the
Munster of DEFENCY be ploased to state

(a) what cfforts aic being made to pur-
chast spearal equipment requuned for iamning
of Officers and Aumen of the IAl m pio-
fessional techntcal courses for which they are
now seat abroad

(b) how many of thim were sent abioad
during the last thice years ,

(t) the cost of such ttarung dunng the
last three yeats , and

(d} the cost of the spraal cquipment
required for such traming tob  given 1n
India ?

1H} MINISTER OI' DLITINCE (SHR1
JAGJIVAN RAM) (a) and (b) Thiamng
faciliies are being  constantly upgraded
and enlarged The cstablishment of some
speciahsed tramming nstitution  with laghly
sophistic ited traming  equapment 13 (ostly and
the expenditnc anvolved 1s not at present
adjudged to be commensutate with the need
Deputations of IAF Officers for speualised
tramung abroad alsohedp to keep them abre-
ast of modern technological developments in
the field of acronautics outside India

(b) 33
(¢) Rs 18 lakhs approximately
areereY ¥ sfrawr 3y werwd, cewf
dearlt it wETaA sgA
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Coustruction of Revolving Hotels in big
Clties

4364, SHRI B. K. DASCIHOWDHURY :
Wiil the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have considered

the question of constructing revolving hotels
in big cities of the country ;

(b) if so, the broad outlines thercof and
the wieps taken by Government in this regard ;
and

VAISAKHA 8, 1894 (SAK4)
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(c) the approximats amount to be spent
for each such hotel ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) No, Sir.

(b) and (r). Do not arise.

Resumption of Flights between India
and Iran

4365. SHRI B. K. DASCHOWDHURY :
SIIR1 VEKARIA :

Will the Minister of TOURISM AND
CIVIL AVIATION be plcascd ta state :

(a) whether Iran Air’a  bi-weckly jet
flights between Tehran and Bombay ua
Karachi, which were suspended following
Indo-Pakistan War in December, 1971, have
becn 1esumed ;

(b) whether India also propose to resume
its flights to Iran ; and

(¢) if s0, the route of the flight from
Iudha ?

THE MINISTER OF 'OURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir. Lan Air iesumed its twice-
weekly operations to India from 2nd April,
1972

(b) and (c). Aw-India 1esumed 1its opera-
tions through Telian 1mmediately after the
hostlities, and is currently opurating a onces
weekly service through Temnan on the Indiaf
UK/USA route, Az Incha Charters Ltd.
operate a charter flight once a week through
Tehran to the U K.

given to National Council of
Applied Economic Research

4366. DR. RANEN SEN : Will the
Minister of FINANCE be pleased to state the
annual giant given to the National Clouncil
of Appliecd Economic Reseaich, New Delhi
by Government ?

Grant

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : The annual giant given to the
National Council of Applied Economic Resea«
rch is Rs, 2 lakhs, For the curvent year how-
ever the budget provision made for this pure
pose is Rs, 1,90,000.



103 Written Answers
’

Avallability of Civil Model of Shaktiman
Truck in open Market

4367, SHRI NIIAR LASKAR : Will
the Minister of DEFENCE bhe pleased to
state :

(a) whether a civil model of the Shakti-
man truck will be available in the maiket
shortly ;

(b) if sn, its cost in the open market ,
and

(c) the number of Shaktiman tiucks
manufactured during 1969-70 and 197071 ?

THE MINISTER OI' STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN SHU-
KLA) : (a) The Vehicle Factory, Jabalpur
where Shaktiman vehiles are manufactured
does not yet have a swplus capaaty for pro-
ducing a civil version of Shaktiman. [I'he
price at which a cival version can  be offered
for sale should also be compeutive. The
prices now offired by the collaborators for
developing this version arc not so A deciuon
in the matter has not been taken yet.

(b) Does not arise.

{c) A total of 922 Shaktiman trucks were
manufacturcd during the year 1969-70 and
555 duung the year 1970-71.

Production Targets of Ordnance Factories
around Jabaipur

4368. SHRI NIHAR LASKAR : Will
the Munster of DLFENCLE be pleased to
state ¢

(a) whether the Ordnance Factories around
Jabalpur have set new production targets for
the coming years ; and

(b) 1f s0, the broad outlines thereof ?

THF MINISTER OI STATE (DEFENCE
PRODUCTION) IN THE MINISIRY OF
DEFENCE (SHRI VIDYA CHARAN SHU-
KLA) : (a) and (b). Yes, Sir. Higher Pro-
duction targets have lLeen sct for the majority
of the ammunition items, vehicle ites and
some of the weapon items wlich are manufac-
tured by the Ordnance Factories around
Jabalpur, for the coming years,
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Seizure of Hashish in Delhl

417% SIIRI P GANGADEB
SHRI B R SHUKLA

Will the Mimister of FINANCE be pleased
to state -«

(a) whether the C B I has 1ecently
seized Hashish worth over Rs¢ 7 lakhs 1n
Dxlhi,

(b) whether some foreigners have also
been arrested in this connection , and

(¢) if so, the action taken by Government
m the mattesr ?

THL MINIS1FR O ST'A1L IN THEL
MINISTRY Or TINANCL (SHRI K R
GANFSH) (a) In March, 1972 the C ntral
Bureau of Investigation seized $6 52 kgs
Hashish 1in Delhn  1ts price in  the ihicit mare
ket 1n India 1s estimated at ahout Rs 46,000/«
lhe drug was meant to be exported to the
US A, where 1ts value would be many tumes
more

{b) No foreigner has so far been arrested
Ly the Gentral Bureau of Investigation in this
connection However two Indian Nationals
have been arrested

(c) Investigations are in progiess

Bad Debts of Naticnalised Banks

4376 SHRI HARI RISHORL SINGH ;
Will the Minister of FINANCE  be pleased to
state

(a) whether bad debts of the Nationalised
Banks i India have registered a marked
wncrease as cumpared to pre-nationalisation
period ,

(b) the amount of bad debts of each of
the nationalsed banks during the years 1970
and 1971 , and

(c) the reasons for the mncrease ?

FHE MINISICR OF STATE IN THE
MINISTRY OF FINANCLE (SHRI K R
GANESH) : (a) to (c) A debt 1s consdered
bad when all posuble methods of recovery
prove to be meffective and that portion of the
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debt not realsable 1s actually written off
cvery year Aduquate provision for bad and

doubtful debts 1s also made every year m
consultation with the statutory auditors before

finalsimg the accounts of the year and the

amounts wutten off are adjustud agamnst the
provision  laking ito account the volume
and nature of business m the past fcw years
conducted by the laige number of offices of

the nationilied banks there 1s no reason to
belicve that the bad debts are showmns any
marked taudency to increase m the last two
years  “ection 29 of the Banking Regulation
Act 1949 which prescribes the foims of bala-
nee sheet and profit and loss account of
Commerctial Banks does not provide for
dwclosutc  :nler-alia, ol provisions made
during a year for bad and doubtiul debts or
of bad debts actually witten off aganst the
provision

Loss of Amount to Nationalised Banks as a
result of Dacoity and Misappropriation

4,77 SHRI ANVASAHFB
HINDI Wil the Mimsta
be pleased to state

GOIN
of FINANCE

(a; the amount lust by the natioualised
banks, ycar-wise since Ist June, 1971 because
of dacoity cheating and misappropriation ,

(b) the number of cases of holdups, chea-
ting et during the said period , and

(c) the steps taken
losses ?

to mummse such

IHt MINISTFR OF STAID I\ TH1
MINISTRY OF FINANCL (SIIRI K R
GANISH) (a) and (b) Ihe requued -
formation to the ecxtent posmble 1 bung
collected and will be laid ou the Table of the
House

(¢} The secunty and procedural arrange-
ments in the branches of the banks are undet
continuous review and iequisite steps, wher-
ever necessary, are also taken by the banks.

Scarcity of Essential Drugs in Mofussil
Areas

4378 SHRI JYOIIRMOY BOSU  will
the Mimstes of PLIROLEUM AND CHLMI-
CALS be pleased to state *

(a) whether his Minstry has made any
amsessment of scarcity of essential drugs, cspes
wally n mofusnl aneas , and
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(b) 1f so, the outcome thereof ?

THEL MINISTI R OF LAW & JUSIICE
AND PETROLLUM AND  (HEMICALS
(SHRT H R GOKIIAME) (a) and (b)
A continuous watch 18 betng kept m the Mo
try on the availability of all diugs founula-
tions 1n the various regwons of the country
Whenevet shoitages ol cortam brands of medi-
cines come to notiwe, sutable action 1s taken
through the concerned manufacturcrs to rush
supplies to the areas concerned

Joint Stock Companies in India

1H7) SHRI JYOIIRMOY BOSU
Will the Minister of ¢ OMPANY AFFAIRS
be pleased to state

(a) the total munber of Jomt Stock € m-
panies 4t woik, State wive as at the end of
1969.70 1970-7) and 1971.72

(b) total paid-up capital of thesr Jot
Stock Compames State-wise, at the end of
these years ,

(¢) the names ol Joint Stock € umpanies,
newly floated, State-wise and year win
fiom 1969-70 to 1971-72 and

(d) the authoinsed capital of the new
Companics, State-wise ant yeat-wise, from
1969-70 to 1971 727

IHL MINISLIER O COMPANY AFRl-
AIRS (SHRI RAGHUNALHA REDDY)
(a) and (b) T@he number of Compaus at
work and theu paid up capital as at the close
of the years 196).70, 117071 and 1971 72
(a3 on ol I271) Statt-wise are given m
Statement I laid on the Iible of the House
[Placed wn Library See o L1-1890/72]

(c) and (d) T[he number of Compames
registured under  the Companies Act, 1936,
during the last three years namely, 1969.70,
1970-71 and 1971-72 (upto 31.1271) along
with therr authorsed capital, State-wise are
given 1n Statemunt II lad on the lable of
the Housc [Placed in Library Sz No L1-
1890/72 ] The namnes of these compues and
thur other particulars including authorised
capital have been published in the Depart.
ment's Publication *Quarterly Blue Book on
Jont Stock Companis' for the period from
1§ 1969 to 31 J 1971 and 1n the Department’s
Journal ‘Company News & Notes' from 14 71
to 310971 (copies of thesx publications are
supplied to th: Parkiament Secretaniat Libracy
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regularly). For the period frum 11071 to
31.12.71, this information is under print.

Arrears of dirvect Taxes

1380, SHRI JYOI'IRMOY BOSU : Will
the Miuister of FINANCE b pleased to state
the amount of ouistanding gioss and net
arrears ot cach direct tax State-wise and
year-wise, during the last theee years ?

T'HE MINISITR OF STATE IN 1HE
MINISTRY OF FINANCE (SHRI K. R.
GANESIT): The State-wise infurmation relating
to diect taxes 1v not available However, such
information 1 avatlable  accordmg  to  the
charges of Commssioners ol Income-tax,

The puticulais 1cgadimg the  amount of
outstancling pross and net arrears of Income-
tax as at the end of financial yeacs 1969-70
and 1970-71 are given 1n Statement-A laid
on the Table of this House, [Placed in Library.
See No. LT-1891(72]

The particulars regarding the gross amount
outstanding  relating to Wealth-tax, Chft-tax.
Expenditurestax  and  Dstate-Daty ay at the
end of financial years 1969-70 and 1970-71
are given in Statement<B laid on the ‘Table
of the Housc. |Placed in Litrary Sec No LT-
1891/72)

The 1cquisite patticulars for the finandial
year 1971.72 arc buing collected and will be
laid on the Table of the House as catly as
powible,

Regl 23

of G

md ' 2 1 2 343
nies in Rajasthan

L 2

4381, SHRI N K. SANGHI : Will the
Minister of COMPANY AFFAIRS be pleased
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to statc ¢

(a) the number of Private and Public
Companies and partncrship firms working in
Rajasthan duting the last three years, year-
wise, with their 1espective capital and how
many of them were registered during the said
period, with capital thercof ; and

(b) the number of companies and firms,
with their 1cspective capital, which went into
liquidation or otherwise wound up thein busi-
ness in Rajasthan during this period P

THE MINIST'ER OF COMPANY AFFA-
IRS (SHIRI RAGHUNATHA REDDY) @ (a)
The number of companies registered under
the Companivs Act, 19956, at work 1n the State
of Rajasthan, during the Jast throe years and
particulars of their paid-up capital by their
type as public limited and private hunited once
are given in Statement annexed. The com-
panics registered during this puled and their
authorised capital is alsu shown therdin.

As regards pattnership firms, they forin the
State-subject.

/b) The number of companies which cea-
sed functioning eithet by going into liquida-
tion ot by gt tting struck off undur section 560
(3) of the Companics  \ct, 1930, aud their
paid-up capital, during the last thice years was
as under :—

Year No.  Paid up capital
(Rs in ltakhw)
1969-70 18 20,4
1970-71 5 7.9
1971-72 7 23.3
(1471 to
31.12.71)

Statement
Particulars of Companies (Limited by Shares) at Work and New Registrations in the State of Rajasthan
during Three Years, 1969-70, 1970-71 and 1971-72 (from 1.4.71 to 31.12 71)

(Rs. in Croress)

Companies of work

New Registration

" Publ

Private Totdd Puilic | Private  Tolal

Tear Vo. Paid up  No Paidup  No. Paid up  No. Auth, No, Auth.  No. Awth.

Cap Cap Cap Cap. Cap. Cap.

1969-70 123 179 278 296 401 475 3 05 1988 22 93
1970-71 16 185 817 379 443 50.4 6 L1 4122 47 33
1971-72 125 185 548 382 473 567 2 08 3538 87 46

(17271 to 81-12-71)
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Report by Resorve Bank's Working Group
Regardiog Fluance for Tea Industry

4382. SHRI K. BALADHANDAYU-
THAM: Will the Minister of FINANCE be
pleased to state :

(a) whether the Reserve Bank’s Working
Group on Finance for the industy has submi-
teed its report 3

(b) if so, the main recommendations made
by the group ; and

(c) the decisions taken by Reserve Bank
thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R
GANESH) : (a) Yua, Sir. The Working Group
submitted its report in February 1972

(b) The main recommendations made by
the group are given in Statement ‘A’ laid on
the Table of the House /Placed in Library. See
No. LT—1892/727

(¢) To implement the recommendations
of the Working Group relating to the flow of
short term credit to the Teca industry, the
Rescrve Bank issued a circular on March 8,
1972 to all scheduled commercial banks indi-
cating, as in Statement ‘B' laid on the Table
of the House [Placed in Library. See No. LT-
1892/72] the action to be urgently taken by
the banks.

Non-Plan Expenditure of States

4383, SHRI C. K. CHANDRAPPAN :
SHRI VEKARIA

Will the Minister of FINANCE be pleased
to state :

{a) whether non-Plan expenditure of varie
ous States has sharply risen;

(b) if s0, the total non-Plan expenditure
in 1968-69, 1969-70 and 197071 ; and

(c) what steps Government propose to take
to help the States to meet their non-plan
expenditure ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESEH) : (1) 4nd (b). The total non-plan
expendinare of the States during the three
years was as follows :

VAISAKHA 8, 1894 (S4KA4)
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(Rs. Crores)

196869 2951

1969-70 3581

1970-71 3304 (Provisional)

(¢) Government havefrom time to time
been urging all States to contain their expendi-
ture on plan and non-plan account within the
available resources Special accommodation by
way of loans is being provided to those States
which, in the assesssnent of the Planning
Commission had inescapable gaps in resources
duting the Fourth Plan period.

Setting up of Special Benches of High
Courts to deal with Tax Cases

4384. SHR1 C. K. CHANDRAPPAN :
Will the Minister of FINANCE be pleased
to state :

{a) whcther the collection of taxes is dela.
yed due to litigation ; and

(b) if so, whether Government propose
to set up special Benches of High Courts exclus
sively to deal with tax cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes Sir. The Income-tax Act,
1961 and other Direct Taxes statutes provide
that the Departmental authorities may stay
recovery of relevant tax demands till disposal
of appeals. The Supreme Court, the High
Courts and the Income-tax Appellate Tribunal
have also powers to stay collection of disputed
tax demand till the disposal of appeal. The
amount of tax for which stay was granted in
respect of cases pending before the High Courts
and the Supreme Court as on 31.12.1971 was
Rs. 21.20 crores. The tax demand similarly
standing stayed on this date in’cases where
appeals were pending before lower appellate
authorities amounted to Rs. 67.56 crores.

(b) Although there is no provision for
constitution of special Benches of High Courts,
it is in the discretion of the Chiel Justices
of the High Courts to constitute Benches from
time to time to deal with tax cases and allied
matters where their pendency is large ; this
discretion is exercised by the Chicf Justices
where circumstances 80 warrant, The Direct
Taxes Eaquiry Comtnittee has also made cor-
tain recammendations in this eonnection which
are under consideration.
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Report of the Court of Inquiry into the
Accident to the Indian Airlines Avro
Alrcraft near Madurai in December, 1971

4385, SHRI C, K. CHANDRAPPAN ;
Will the Mimister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have received
the report of the Court of Inquiry into the
accident to the Indian Airlines Avro aircraft
near Madurai in December, 1971 ;

(b) if 80, the findings thercof ; and

(c) the action taken by Government on
the report ?

THE MINISTER OT TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b) Yes, Sir. The Court of
inquiry has comc to the conclusion that the
accident was attributable to Negligent naviga~
tion by the pilot

(¢) The Report, along with a note indi-
cating the decision of the Government thereon,
has been placed in the Library of Parhament.
It has been allotted index no. 378-7R/L~I..

Loan given by LI1C to Monopoly Houses

4%86 SHRI C K. CHANDRAPPAN :
Will the Minister of FINANCE be pieased to
state

(a) whethcr about 75 per cent of the lfe
Insurance Corporation loans have been gaven
to the monopoly houses during 1971 , and

(b) if so, the rcasons therefor and the
reaction of Government thereto ?

THE MINISTIR OF STATE IN THE
MINISTRY O FINANCE (SHRI K. R.
GANESH) : (a) Loans sanctioned and dis-
bursed by the Tife Insurance Corporation of
India in calendar year 1971 wete as under :—

Figures n lakhs of rupees

AMonopoly Other
Houses concerns
T.oans
sanctioned 130 1857.50
(8.74%)  (91.26%)
Loans dishursed  144* 50.00(@))
(11.23%)  (25.77%)

*These disbursements are in  respect of
Joans manctioned 1n 1968. Out of Re. 130
1akhs sanctioned during 1971, no disbursement
was made during that year,
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(@This disburseaent relates only to the
loans sanctioned during 1970, No disburse-
ments out of the loans sanctioned during 1971
have been made during that year because of
various formalitics to be completed.

(b) The Life Insurance Corporation of India
considers loans to industrial concerns on the
merits Generally 1t sanctions loans as part of a
consortium of public financial institutions.
From the data given under (a) it would not
be correct to conclude that Life Insurance
Corporation of India has given 75% of the
loan to Monopoly Houses in 1971,

Inflationary impact of Budget

4387, SHRI P. K. DEO: Will the
Minister of FINANCE be pleased to state :

(a) whether attcntion of Government has
been invited to a report in the ‘Economic
Tunes’ dated the 21st March, 1972 regarding
the inflationary impact of the Union Budget;
and

(b) if so, the rcaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Yes, Sir.

(b) The Government does not agree with
the aswscesment that the Union Budget for
1972.73 will have an inflationary impact, In
fact, the All Commodities Index of Wholesale
Prices (1961-62=100) for the week ended on
April 8, 1972 shows a decline of 0.4 per cent
as compared to the level obtaining on the
weck ending March 11, 1972 immediately
preceding the Budget.

Arrears of Income-Tax against Film
Distributers, Cinema Owners in Delhi

4388. SHRID. B. CHANDRA GOWDA ;
Will the Minister of FINANCE be pleased
to state :

(a) the amount of Income-tax due from
each of the fim distributors and cinema
owners in Delhi ;

(b) since when this amount is outstand-
ing § and

{c) whether any steps have been taken ¢o
realise this amount and if not, the reasons
therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The requisite in-
formation is given in the statement laid on the
Table of the House, [Placed in Library. See
No. LT—189372],

(c) The information regarding the specific
steps taken to realise the arrears outstanding
from each of the film distributors and cinema
owners in Delhi, is being collected and will be
laid on the Tablc of the House as carly as
possible,

Amendment to Companies Act

4389. SHRI S. M. SIDDAYYA : Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether an assurance regarding the
proposed amendment to Section 166(2) of the
Companies Act, 1956 was given to the Federa-
tion of Indian Chamber of Commerce and
Industry in an official communication dated
the 15th January, 1971 in view of the rehef
needed urgently by a large number of come
panies in Calcutta ; and

(b) if s0, the action taken in pursuance
thereof ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) The Federatian was told that its sugges-
tion for amendment in the law had been
noted for consideration 1n due course.

(b) No immediate action for any such
amendment has been considered necessary.
Attention of the Hon'ble Member is, in this
connection, invited to Part (c) of the reply
placed on the Table of the House on 21.4.1972
in reply to Unstarred Question No. 3577,

Oredit from Intermational Development
Association for Marketing Facilities

4390, SHRI RAMAVTAR SHASTRI:
Will the Minister of FINANCE be pleased
to state :

(a) whether the International Develop-
ment Amocistion has approved two credits
amounting to Rs, 33 crores for improving
agricultural marketing facilities in  Maharash-
tra and Bihar ;

() 1 90, $hi8 terms of the credits ; and
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(c) what are the specific projects worked
out in Bihar and Maharashtia for the utilisa~
tion of credit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESII) : (a) to (c). Government of India
signed agrcements with the International
Development  Association, the softlending
affiliatc of the World Bank, on the 29th
March, 1972, for Credits of US Dollars 30
million fo the Maharashtia Agricultural
Credit Project and of US Dollars 14 million
for the Bihar Agricultural Markets Project.
Brief particulars of these projects arc given in
the statement laid on the 'I'able of the Sabha.

Statement

1. Makharashtra Agricultural Credit Project :

The IDA Credit of § 30 mullion is intended
to assist in the implementation of Maharash-
tia Agricultural Credit Project, which is a
part of a lending programme for agricultural
development in Maharashtra and consists of :

(i) A three-year programme to finance
loans for minor irrigation, including
the installation of pumpsets on
exisung wells, and land develop-
ment for farmers through Primary
Banks of the Maharashtra State
Co-operative Land  Development
Bank Ltd , and certain  Commescial
Banks, such loans being refinanced
by the Agricultural Refinance Cor-
poration,

(ii) The provision of land reclamation
and well diilling ¢quipment, includ-
ing spare parts, and river gauging
and other hydrolugical equipment ;
and

(iii) Groundwater surveys for detailed
geological and hydrological analysis
and the training of pessonnel.

2. The total cost of the project is esti
mated at Rs, 38.89 crores and thus the IDA
Credit of $ 30 million i.e. Rs. 21.84 crores,
will finance about 56% of the total cost.

IL. Bikar Agricultural Markets Projects :

The IDA Credit of § 14 million is intended
1o asist the implementation of the Bihar
Agricultural Markets Project, which forms
part of a programme to develop regulated
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agricultural markets in Bihar and consists of
the provision of facilitics (including inker alia
land, cquipment, cntrance roads fencing,
utilities, godowns and oflice space) for such
regulated markets, owned controlied by the
Market Committees, in about 50 towns in
Bihar, The total costs of the project are
estimated at Rs. 17 croes and the IDA
Oredit of % 14 million (about Rs. 10,16 crores)
will thus finance about 60 percent of the
total cust. The proceeds of the credit will be
lent by Government of India to the Agri-
cultural Refinance Corporation, and the ARC
will refinance the loans given by the State
Bank of India 1o the Market Commitiees.
The entire proceeds of the IDA credit will
accrue in foreign cxchange against local
cutrency expenditures.

111, Credits from IDA cairy no interest
but only a scrvice charge of 3/4 of 1 percent
per annum, and are repayable over a period
of 50 years with a grace period of 10 years.

Shortfall in utilisation of Foreign Aid

4391. SHRI RAMAVATAR SHASTRI :
Will the Minister of FINANCE he pleased
to state :

(a) whether thete has bheen shortfall in
the utilisation of forcign aid in the past
several years ;

(b) if so, the reasons therefor ; and

(c) the steps, if any, taken to ensure
maximumn utilisation of pledged aid ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) As pomnted out in the
Lconomic Survey for 1971-72, there has been
a continuous decline in aid utilisation during
the past few years.

(b) This decline is mainly attributable to
the shiinkage m food impourts under U. S,
PL480 account as a consequence of the rising
foud production in the country. Moreover,
fresh commitments of aid have been lower
than utilisation resulting in the drawing down

of the aid pipeline which also results in lower
utilisation,

(t) Effurts are being made to increase the
levels of utilisation by timely implementation of
prajeéts and streamlining of import licensing
procedures.
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Proposal to set up Explosives Factory

4394, SHRI D. K. PANDA : Wil the
Minister of DEFENCE he pleased o state :

(a) whether Gosemnment propose to sct
up an Explosives Factory , and

(b) whether any sites 1n Orissa have been
considered for locating the factory and if so,
the names thereof ?

THE MINISTER OF S [ATE (DEFENCE
PRODUCTION) IN THE MINISIRY OF
DEFENCE (SHRI VIDYA CHARAN
SIIUKLA) : (a) Yes, Sit.

(b) No site 1n Orissa State was considered
for locating the explosives factory.

Direct Air Services between Bhubaneshwar
and Kathmandu

4395. SHRI D. K. PANDA Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state @

{a) whether Government of Orissa have
made a proposal for cirect air services bet-
ween Bhubaneshwar and  Kathmandu via
Patna for the convenience of toutists ;

{b) if so, the broad outlines thereof;
and

(¢) the reaction of Central Government
thereto ?

THE MINISTER OF TQURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(=) : Yes, 8ir.
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(b) It has been suggested that a service
be operated on the sector Kathmandu/Patna/
Bhubaneshwar and back.

(¢) It has not been possible for Indian
Airlines tu accept the suggestion.

Progress in the construction of Airport
at Tuis Indrai in Tripura

4396. SHRI DASARATHA DEB : Will
the Minister of DEFENCE be pleased to
state ¢

(a) the progress made in the construction
of an Auport at Tuisindrai near Teliamura
in Tripura ; and

(b) when this Airport is likely to be
completed ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). A landing
ground has been constructed near Teliamura
in Tupura. 1he construction work has already
been completed.

Devel of Tourist Centres in Tripura

4397. SHRI DASARATHA DEB: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state s

(a) whether Government have any plan
to give aid to the Government of Tiipura for
the development of Towist Centies there

(b) if so, whether Goveinment have
reccived any reptesentation from the Govern-
ment of Tripura in this tegard : and

(c) if 8o, the reaction of Cential Govern~
ment thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The State has a plan provision of Rs. 5
lakhs for tourism schemes.

(b) No such proposal appears to have
been received 1ccently.

(c) Does not arise.

Security of Services of Employees in 20
Big Houses

4398, KUMARI KAMLA KUMARI :
Will the Minister of COMPANY AFFAIRS
be pleased to statc :

(a) whether there is any Government

'
r
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body to laok after the service security of
employees working in 20 big Houses ;

(b} if not, whether Government propose
to set up any such body ; and

(c) whether Government are aware of
any cascs of forced resignations of the emp-
Toyees of twenty Houses and if so, the number
of such cases ?

THE MINISTRY OF COMPANY AF-
FAIRS (SHRI RAGHUNATHA REDDY):
(a) 'There arc no distinct provisions for
employees of twenty big houses.

(b) There is no pruposal
Government.

before the

(c) No such casc has been brought to
notice of Government under Scction 6358 of
the Compauies Act, 1956.

Shares held by Chief Minister of Gon in
Mineral Compunies

4399. SHRI SHASHI BHUSHAN : Will
the Minister of FINANCE be pleased to state:

(a) the number and names of mineral
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Companics whose shares: ave being held by
the Chief Minister of Goa ; and

(b) whether Government have estimated
the annual income of the Chief Minister of
Goa from this source and if so, the amount
thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) 'The information is given in
the annexurc.

(b) Mfs. D. B. Bandodkar & Sons Pvt.
Ltd. Panaji has not commenced business.
Ms. Oricnt (Goa) Pvt., Margao not declared
any dividends due to losses. Hence the
income from these shares for assessment yeats
1969-70, 1970.71 and 1971-72 is Nil.

ANNEXURE

The number of shares of mineral compa-
nies held by Shri D. B. Bandodkar, Chief
Minister of Goa with the name of the com-
panics in which the shares are held in the
periods rel t to nt years 1969-70
1970-71 and 19Y71-72 is as follows :—

Assessment  year Name of the Company

Number of shares

1969-70 (i) D. B. Bundodkar & Sons
Pvt. Ltd., Panaji.
(ii) Orient (Goa) Pvt. Lid.,
Margao.
19707t ... same as above,,...
1971-72 In addition to a2bove

(iii) Orient (Goa) Pvt. Ltd.
Margao.

21 sharcs of Rs, 100/~ cach.

4900 shares of Rs. 100/~ cach in
the names of nominees.

.same as above......

5100 shares of Rs.

100/- each in
own pame. :

Trial of Pakistani P. 0. Ws who com-
mitted atrocities on Indian POWs in
Bangla Desh

4400, SHRI INDRAJIT GUPTA : Will
the Minister of DEFENCE be pleased to
atate

(a) the action taken so0 far in investigating
the atracitics committed on the India Pri-
sonery of war by Pakistani Military personnel
jn the Faridpur, Kushtia and other sectors of
Bangla Desh during the December, 1971

: W‘iﬂ 3]

(b) whether the persons responsible for
these atrocities have been identifiecd among
the Pakistani Prisoners of war ; and

(c) if so, the steps taken to charge them
with war crimes under the Geneva Convention
and to put them on trial for the same ?

THE MINIS'I'ER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) to (c). Investigas
tions are in progress to enquire into these
atrocities and to locate and identify the Pakis-

- tani Amw Pcrwnnel rhpw:ible for ‘the *

SRme,

BRI
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International Smuggling Gang in India

4402. SHR1 B. R. SHUKLA : Will the
Minister of FINANCE be pleased to state 3

(a) whether an international smuggling
organisation known as mini-mafia has been
operating in the country for quite some time
and is involved in a large scale smuggling of
goods to and from India ; and

(b) what action has been taken to «mash
this gang ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESII) : (a) The Government is not
aware of any international smuggling organi-
sation known as mini-mafia operating in the
country.

(b) Does not ansc,

qT% EIT A ¥ /A T YR
& fardy

4403, it a7 Aad o FAT AT
W 7z qArR A O A fF

(%) ®1 "AYEIT &1 AW 8 i,
1972 & sgwriA & ‘arfreary wiea &
& #12 g F fErT ¥ AdE § wwifer
wuTATT A VT fevAr AT F 5 AR

(=) afx &, @57 X HF §@ER
#t Far sfafpar 8 7

ot Wt (st Soitew W) ;@ (%)
oY g, w0

(@) mfeears ¥ @ e @
afrfafaat ¢ famz < ot @ o
gard @ Ay § oaET fgea w1
ferar st &1
Amount received by Government of

Orissa during 1971-72

4404, SHRT KUMAR MAJHI : Will
the Minister of FINANCE be pleased to
state

{s) the total amount the Government of
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Orissa received from the Centre under various
Heads during the year 1971-72 ; and

(b) whether the Government of Orima
has spent all the amount received from the
Central Government in 1971.72 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) A statement is laid on the
Table of the House.

{b) The State Government’s share in
Central taxes and duties, the grants under
Article 275 of the Constitution and grants in
Iteu of the tax on raiwav passenger fares are
given in teims of the recommendations of the
Finance Commission. Small saving loans
represent the share of the State Government
in the collections in the State. As regards
other loans and grants, under the existing pro-
cedure, payments arc subject to State Govern-
ment's entitlement on the basis of progress of
cxpenditure reported by them., The amounts
shown in the statement thus represent the
State’s entitlement/utilisation of assistance.

Statement
(Rs. Crores)
1971.72
I. Share in Central taxes and
duties 37.57
II. GRANTS

1. Grants under Article 275 (1)
of the Constitution

(Substantive provision) 20.94
2. Grants in-licu of tax on

railway passenger fares 0.38
3. Grants for State Plan

Schemes 9.61
4. Grants for Centrally

Sponsored Schemes 9.67
5. Grant Assistance towards

expenditure on Natural

Calamities relief 3.00
6, Other non-Plan Grants 4.7

TOTAL—II 48,31
L. LOANS

1. Loans againat State’s share

in collection of Small

Savings 427
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2 Loansfor State Plan
Schemes 2239
3 Loans for Centrally Spons
sored Schemes 106
4, Loan Assistance towards
expenchture on Natural
calamities rclief 10 00
5 Short term loan for Agn-
cultural purposts 1 88
6 Other non-Plin Loans 21 67
TOTAL—-III 6427
NOIE The figures ar provimonal

Hostels/Hotels Provided for Tourists
4405 SHRI AMBI SH
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be pleased to state the hustorical places in the
country where lus Mistry has provided
hostcls/hotels for toursts and the charges
realised per day from a tounst for boarcing
and lodging there ?

IHL MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
Youth Hostels are being put up by the Depart-
ment of Towmusm 2t Hamp, Amritsar, Jaipur,
Bhopal, Aurangabad Palitana, [rivandrum,
Madras, Gor, liyderabad, Puri, Patmtop,
Darjeclu g, Namital and Manali I he charges
for board and lodging at the Youth Hostels
are. heing worked out

Intoumatiou 1n respect of Hotels and
Travellers' I odges run by the India Tournm

Will the Mimis-  Development Corporation 13 given m  the
ter of TOURISM AND (IVIL AVIATION  attached statement
STATFMENT
Hotels and Travellers Lodges run by the Indsa Tourism Development Corporation
Name of the Hotel Lodging Charges Boarding
charges
Ashoka Hotel, New Dellu Single Room Rs 9000 1+ 10% A la carte
Double Room Rs 15000 §  Service basis
Charges
Akbar Hotel New Dclhn Single Room Rs 8500 . e
Double Room Rs 135 00 2
Hotel Janpath, New Delln Single Room Rs 45 00- 55 00 ) 4+10% —do—
Double Room Rs 80 00-100 00 § service
charges
Hotel Ranjit, New Delhi Smingle Room Rs 270045 00 ) +10% —do-—
Double Room Rs 40 00-65 00 § « rvice
charges
Lodhl Hotel, New Ddltn Single Room Rs 27 00-45 4 10%
service —do—
charges
Hotel Ashoka, Bangalore “ingle Room Rs 7500 +10% —do—
Double Room Rs 11500 § service
charges
Travellers Lodges Lodging and Boaiding Charges
Lakshm Vilas Palace Single Room Rs 45 00- 6500 ) 4107 service
Hotel, Udaipur Double Room Rs  75.00-105 00 charges
Kovalam Palace Hotel, Single Room Rs 35 00-65 00 " r—-—
Kovalam Double Room Rs. 65.00-90,00
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Travellcrs Lodges

Lodging and Boarding Chaiges

Khajyuaho

. Single Room Rs, 45. 00
Mahabal
Mad T g Double Roomn Rs, 75, 00
Bhubaneshwar | Single Room Rs.10.00 )
Manali and Kulu [} Double Roorn Rs. 70,00 §

1Hassan
Bodhgaya
Thanjavur
Bijapur
Kauchiputam
Tuuchuapalli

Singlc Room Rs
Double Roum Ry

Konarak
Kushinagar
Sanchi
Mandu
Bharatpur

Double Room Rs,

Credit sanctioned by International Deve-

L t A iati for purchase of
Ships
+6,  SHRI NAWAL MSHORE

SHARMA : Will the Minista:  of FINANCE
be pleased to state :

(a) whether some  administrative ditlicul-
tics are being experienced by Government for
withdrawing the credit sanctioned by the 1D
for purchase of ships ; and

(b) if 0, the steps being taken by Govern-
ment m this 1egard ?

THE MINISTER OF S1ATE IN ['HE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). The credit of $83
million for procutement of 6 Qil Tankers by
Shipping Corporation of India, was approved
by the IDA Board of Executive Directors, on
7th Maich 1972, subject (o the availability of
funds with IDA. The Credit Agicement will
be signed after the replenishment of IDA’s
1esources takes place. Withdrawal of the
proceeds of the credit will commence after the
agreement is signed and bocomes effective.

Rates of Special Allowances givea to
Armed Forces

+07. SHRI JYOTIRMOY ROSU : Wil
the Minister of DEFENCE be pleased (o state
the rates of each type of Special Allowances
given to Officers und other personnel of the
Armed Forces ?

Single Room Rs.

. 35.00
60.00

30.00
55.00

THE MINISTER OF DEFLNCE (SHRI
JAGJIVAN RAM) : Details icgarding the
vatious allowances admssible to officers and
personnel of the three Services are given in
the pamphlet “Armed Foitces Personnel and
Cwihans in Defence Lstablishment-Book on
Service Clonditions, 1972". copies of which
have recently been circulated, along with
the Annual Report of the Ministiy of Defence
to all Members of Parliament,

qgaw, ghamn § wshaps dot o
L ]
$409. st frwz wtad ;. Fav faew
LE(EER CIGIE AN & T

(%) 451 & THTFW F AT Dgaw
fadr, gfraror & wedapT §41 € Fradlt
arard @A wdff S usdiawor § qF
%7 &% ¥ frat amag @@ i $T
W dY ;AW

(@) aF 1970-71 &g 1971-72
# 39 &1 ¥ framl it fwd sufemal
1 fradt qyufa & wo &Y ?

Farer st & wawolt (oot geiter
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oty s § arler ®y, gheavor
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14 Fafaq #4 FTw® 1@ faa §
AFT 29 HLEd, 1972 aF usEAEd
da1 & A3 AT FEtaT @ R T 3|
TFIT, 29 ®ELA, 1972 ®, WEIFT
H1 F 22 Frafaa f9aq § 17 FT W@ T
A% FAATAT, WL @ &% & 10
Frata, @z 9% AH qfearm F 4
Fatad, AT ATFEHA G F a6 &
10 F1afaq Wt @Y araE F1 for § F10
TR ¥ gy a5 smiad # ge@r
Fa faarsT 46 g W o o

(@) wigi a¥ @wg g, SAEFQ
FHEET T AT WY} A IF W19 I
9 fzar A |

Subscription of General Provident Fund
by Government Employees

4410, SHRI ISHWAR CHAUDHRY :
Will the Minister of FINANCE be pleased to
state

(a) whether the subscription of General
Provident Fund of the employees of some of
the Departments maintained by the Accoun-
tant General, Central Revenues, New Delhi
have not been accounted for the vyears
1970-71 and 1971-72 ;

(b) if so, the names of the Departments
and the reasons therefor ; and

(c) ‘the time by which the accounts are
likely to be completed ?

THE MINISTER OF STATE' IN THE
MINISTRY OF FINANCE (SHRI K. R.
"GANESH) : (a) Presumably, the Hon’ble
Member is referring to the non-issue of the
Annual Provident Fund Accounts Statements
to subscribers. The Statements for 1971-72
are not yet due for issue, while those for
1970-71 have yet to be issued in some cases.

(b) The Departments whose employees
are yet to receive the statements for 1970-71
are -~

(i) Ministry of Finance and its attached

. and subordinate offices.

- (ii) Ministry of Health and Family Plann-
ing and its attached and subordinate
offices.
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(iii) Cabinet Secretariat (Department of

Statistics).
(iv) Delhi Police.

(v) Govt. Schools and Hospitals under
Delhi Administration.

(vi) Planning Commission and

(vii) Some Offices of the Indian Audit and
Accounts Department.

The delay in issuing the Accounts Statements
is due to the transitional difliculties experienced
in computerizing the maintenance of the
accounts w. e. f. 1. 4.70 in respect of the
above Departments.

(c) The accounts _statements for 1970-71
in respect of the above Departments are likely
to be completed in about a month.

World Bank’s Recommendations regar-
ding Debt Relief to India

4411. SHRI P. VENKATASUBBAIAH :
Will the Minister of FINANCE be pleased to
state :

(a) whether the World Bank has recomm-
ended to the Aid-India Consortium that the
donor countries should consider selective can-
cellation of debts due from India as well as
double the present level of debt relief given
to India ;

(b) if so, the reaction of the donor coun-
tries thereto ; and ;

(c) the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (c). It is understood that
the question of debt relief to India was con-
sidered by a working party of representatives
of the Consortium Members in Paris on April
24, 1972. The outcome is not yet known.

Construction of new Bunkers by Pak
Troops near Jammu

4412, SHRI P. VENKATASUBBAIAH :
Will the Minister of DEFENCE be pleased to
state ¢ :

(a) whether Pakistani troops have cons-
tructed new bunkers for their forward posts
in front of two Indian villages, Ser and Ma-
khangharali in Jhangar sector of Rajouri, 140
kilometres from Jammu ; and
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(b) if so, the reaction of Government
thereto ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) Yes, Sir.

(b) These developments have been taken
into consideiation in planning our defence
measures.

w2 fawel ot wat
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Employees working in Customs Houas,
Calcntta

4415, SHR1 S. M. SIDDAYYA : Will
the Minister of FINANCE be pleased to
state :

(a) the rules that arc followed in the
matter of fixation of the dates of confirma-
tion of the direct recruits and promotees as
Grades I and II Preventive Officers and also
as Inspectors in the Custom House, Calcutta ;

(b) whether in the case of some Officens,
the dates of appointment and of confirmation
remain the same while for some others they
differ significantly ; if' 8o, the reasons thege.
for }
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{c) whether the Scheduled (aste and
Scheduled Iribe employees app nnted  agaast
clear reserved vacancies have been  adversely
affected by discrminatory treatment 1 this
regard , and

(d) whether a hst of permanent Grades
1 and 11 Preventive Ofiicers as well as Inspec-
tors in the Calcutta C ustom  House wath then
respective dates of appowtment and conhr-
mation in the Grades would be laid on the
Table

THE MINISTFR O@! SIATE IN THC
MINISIRY OF PFINANCE (SHRI K R
GANLSH) (a) For puiposes of confumation
relative sensonity of direct reciutts and «f pro-
motees in at present determined according to
the rotation of vacancies between direet r e
its and promotets based on the qu tas of
vacancies reserved for direct recrmitment and
promotion respuctively

(b) In the recent past no Pieventne
Officer of Calcutta Custom HHouse Lis been
coufirmed from the date of appointment to
the giade

(c) Iwo Scheduled  Caste  Provenuve
Officers ol Calcuita Custont House have repre-

sented that becaus they were appcinted
against vacancie. rwaaved  for Scheduled
Castes, they should rank senior to non

Scheduled  Caste Pieventine Offieers  appo-
mted earhier to them It 15 1 moot pomnt whe=
ther ths can Ix called dwscriminatory
treatment

(d) The exasting lists of dates of confir-
mitions may undergo a change depending
upon governments deusion m regaid to the
imphcations of a recent Supreme Court Judg-
ment mm which case it will take some time
before the revised lists are got 1eady Bui it
the existing st 48 asked to be laid on the
Table of the House, that could be done

Preventlve Officers im Calcutta Customs
House

4416 SHRI S M SIDDAYY A Wil dx
Minster of FINANCE  be pleased to refer 10
the reply given o Unstared Question  Nos
3907 on the 18th August, 1969 and 6803 on
the 20th Aprl, 1970 regarding refixation of
sentonty of Prevennve Officers 1n Calcutia
Customms House and sta‘e
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(a) the date since when the case has been
peading with his Mmastiy ,

(b) whether anv decision has since been
taken in the matter , and

(¢) 3f so, the decimon taken if not,
wht ther any tune limit 18 proposed to be fixed
fir deciding the matter finally

THT MINISITR OF STATF IN THT
MINISIRY OF FINANCF (SHRI R R
GANISH) (a)to (¢) The ¢ has been
pending smee 11th November 198  Some
Preventive Oflicers Garde [ including S hes
duled Caste wd Scheduled I'ibe Officers were
confirimed m Calcutty C ustom House from the
sumc daw ta Jinuary 1967 Theun wmler e
semouty was determin d with  ref 1cnce to
theur length of service 1 the grade The Schee
daled € ste otler representcd  that he sh uld
have bt n confirmed from an eailier dite in
a xseived vicancy and that has semonty
should Ix fixed 1 accordance  with the 10ster
wd not length of service 1n the grade Ths gave
mse to the questin Hf correct nterpreiation
of the ord rs 1ssued by tle Government on
the subjet hivmg wider tepercussions and
also whether roster  had been conectly obset-
ved m miduy these ¢omnfiimations  [hese
psuecs have heen consdered in consult ition
with the Deputment of Peisonnd  There has
been a difference of opimon  In the meantime,
the Supreme Couit has recently given a Judge-
ment on stnnty hiwving a beanng on the
1sues mvolved The cnuire matter 18 now
being reviewed 1n  the hight of tne Supieme
Comt s Jadgunent, i consultaitton with the
Departiuent of Personndl and Minstry of Law
Ivery attanpt will how var be made to fina-
hise the matter at the carhiest

Opening of Branch of Nationalised
Banks in Assam
4417 SHIRI  DINLSH C(HANDER

GOSWAMI  Will the Minsster of FINANCE
be pleased to state .

(a) the numbet of new branches of the
niton thsed  banks opened in Assam since the
mtioduction of the lrad bank scheme , and

(b) the number of new branches hikely to
he apined in the current year ¢

JHE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SBHRIMAT)
SUSHILA ROHALGI) : (a) Sunce the come
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mencement. of the Lead Bank Scheme i,
January 1970, the 14 nationalised banks have
opened 52 new offices in Aassam. In addition,
State Bank of India has opened 10 ‘offices in
the State during the period.

(b) Licencesfallotmenta are pending with
the nationalised banks for opening 24 more
offices in Assam and these offices are expected
to be” opened during’ the current year.
Besides, State Bank of India is likely to open
10 offices in the State in the course of the
next one year.
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Chemiesl Fertilizer Factories in Kerala
4419, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of PETROL-
EUM ' AND CHEMICALS 'be p]elwd to

state a

(a) the names of the places in Kerala

where dmmca.l fertxhzr:r factories are located [

(b) the kmds of- chmtml teaulmﬂ Pm-
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duced in the said factories and their annual
production ; and

(c) whether Government have any scheme
under consideration for increasing their pro-
duction capacity ?

THE MINISTFR OF LAW AND
JUSTICE AND PETROLEUM  AND
CHEMICALS (SHRI H. R, GOKHALE):
(a) Fertilizers and  Chemicals Travancore
Ltd., has an operating unit at Udyogamandal.
The sccond unit at Ambalamedu (Cochin
Project Phase I) is under trial runs.,

(b) The required details are given below:

(*000 tonnes)
Ammonium Sulphate .. 130
Ammonium Phosphate .. 59
Ammonium Chloride . 9
Super-phasphate . 16
Ultrafos .. 3

(c) Yes, Sir. The following schemes are
under implementation :
(i) Debottlenccking scheme to optimise
production in the existing unit,

(i) IVth Stage Expunsion Project at
Udyogamandal.

{iii) Cochin Praject Phase 11.

Arrears of Excise duty in Kerala

4420. SHRIMATI BHARGAVI THAN.
KAPPAN : Will the Minister of FINANCE
be pleased to state : .

(a) the total amount of arrears of Central
Excise duty in the State of Kerala, District-
wise, for the last two years ;

(b) the number of such cases pending
for more than two years ; and

(c) the steps bring  taken to realise the
arrears P

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
GANESH) : (a) The total amount of arrears
of Central Excise duty pending realisation for
the last two vyears, in Kerala State, is
Rs.40,18,000, :

The district-wise arrear figures nrc heing
mllc:tcd. Kcralu Smc is wvered by four
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Central Excise Divisions. The division-wise

figures are, however furnished below :

Amount

Division (Rs. 000)
(i) KOSHIKODE

(comprising  Kozhikode,

Cannanore and Malappu-

ram Districts) 114
(iiy ERNAKULAM

(comprising Trichur,

Palghat and part of

Ernakulam District) 2816
(iii) KOTTAYAM

(comprising Idikki Kot~

tayam and parts of

Quilon,  Alleppey and

Lrnakulam Districts) 654
(iv) TRIVANDRUM

(comprising Trivandrum

and parts of Quilon and

Alleppey Districts) 434

(b) 1084 cases

(c) A substantial portion of the demands
has been disputed in the Courts of Law as
also in Appeals and Revision Application
befere the departmental authorities. A sum
exceeding Rs. 6 lakhs is pending before the
law courts and is therefore, sub judice. About
Rs. 22 lakhs have been blocked up in Appeals
and Revision Applications. Nearly Rs. 4 lakhs
have been referred to provincial authority
for realisation. The rest of the amount i.e.,
about Rs. 8 lakhs is under persuasive action,
The following are some of the steps being
taken to realise the arrears :

Courts are requested  through
Government Counsels to expedite decisions.
The Departmental authorities have also been
instructed to finalise pending appeals/revision
applications. 'The State Government has been
addressed to cxpedite recovery of sums
referred to them. Arrear collection squads
have also formed to recover other

being

been

arrears.

Arrears of Income-tax in Kerala

4421. SHRIMATI BHARGAVI THAN.
KAPPAN : Will the Minister of FINANCE
be pleased to state :

(a) the total amount of arrears of Income-
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tax in the State of Kerala, District-wise, for
the last two years ;

(b) the number of such cases pending for
more than two years ; and

(c) the steps being taken to realise the
arrears ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The collection of informa-
tion regarding amount of arrears of Income-
tax in the State of Kerala, District-wise, is
likely to take considerable time. The net
arrears of Income-tax outstanding in the
Charge of Commissioner of Income-tax,
Kerala as on 31.3.1971 amounted to Rs. 4.59
crores. The information regarding net arrears
of Income-tax outstanding as on 31.3.1972 in
the Charge of Commissioner of Income-tax,
Kerala is being collected and will be laid on
the Table of the House as early as passible.

(b) and (c). The information regarding
number of cases in the Charge of Commis-
sioner of Income-tax, Kerala where arrears
were pending for more than two years as on
31.3.1972 and the steps being taken to realise
these arrears, is being collected and will be
laid on the Table of the House as early as

possible.

Investment by Nationalised Banks in

Kerala
4422. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of FINANCE

be pleased to state :

(a) the total deposits from the State
Government of Kerala in the nationalised
banks since nationalisation ;

(b) the total investment in the State by
the nationalised banks ; and

(c) the amount received by the agricul-
tural sector and the small industries out of
the total investment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Banks do not generally get
deposits from State Government,

(b) and (c¢). Information is net readily
available in the desired manner. It will be
collected, to the extent possible, and laid on
the Table of the House.
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12 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

REepOrTED FrRAUD ON A CALcuTrTA BANK

SHRI ~ CHINTAMANI PANIGRAHI
(Bhubaneswar) : I call the attention of the
Minister to the following matter of urgent
public importance and request that he may
make a statement thereon :

“The reported fraud on a nationalised
bank in Calcutta over the last 12 months
involving Rupees sixty lakhs.”

SHRI S. M. BANERJEE (Kanpur): I
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wish to make a submission. Yesterday I heard
about this on the All India Radio. I would
like to know whether this information was
given by Govefnment.

MR. SPEAKER : Let him answer it.

SHRI S. M. BANERJEE : It raises an
issue of privilege. That is why I am saying
this.

SHRI SHYAMNANDAN MISHRA (Begu-
sarai) : Very prompt in Calcutta. But in
Delhi the Nagarwalas are let off while the
Calcutta Nagarwalas arc caught !

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Mr. Speaker, Sir. In the context
of the need fer giving better credit facilities
to the weaker sections for the community, the
nationalised banks have been extending liberal
credit facilities to small scale industries and
small business men. It is understood that a
gang of criminals working in collusion with
some bank officials of United Bank of India,
Calcutta, took advantage of these liberal
credit facilities available and took out large
sums of money in the name of different firms,
some o f them fictitious by submitting fake
documents. The police report indicates that
the bank officials involved in this, advanced
these moneys without proper verification of
documents in violation of the normal rules
and regulations currently prevalent. The
Calcutta police, on receipt of information
regarding this, conducted simultaneous raids
on 26-4-1972 in which they recovered a large
number of incriminating documents, including
blank and filled in loan proposal forms, papers
and bank documents, which are meant to be
normally kept in the bank. They arrested
four persons in this connection. Subsequently,
on receipt of statements from the arrested
persons more raids were carried out and two
more persons were arrested. Preliminary
enquiries conducted by the police reveal that
the amount involved would be about Rs. 50
to Rs. 60 lakhs. The Court have issued
summons to the bank to make an assessment
of the total amount defrauded on the basis of
relevant records.

A case under Section 120 B, 409, 467 and
471 LP.C,, has been registered and all the

accused persons have been remanded to police
custody till 5.5.1972.

SHRI CHINTAMANI PANIGRAHI : It
seems from the reply that this thing has bee:
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taking place in the United Bank of India, its
different branches in Calcutta, for the last
one year at different times. Has the Minister
also inquired when this has been going on for
a period of one year in different branches of
the bank, whether only one officer or more
were involved in this ? How was it that fake
documents had been accepted and passed by
the officer ? Did these documents go only to
one higher officer at one point so that he and
his accomplices could take away the money ?
Was any inquiry made when the loans were
advanced to small businessmen ? I find in my
state that some bank oflicers take bribes from
these people. How is it that no inquiry was
made ?

SHRI PILOO MODY (Godhra): He took
bribe without going there.

SHRI CHINTAMANI PANIGRAHI :
Secondly, the hon. Minister has pointed that
even the amount of Rs. 50-60 lakhs is not a
correct amount and it may be that the bank
has been defrauded more. Is the actual
amount defrauded now known and what is the
extent of the fraud that has taken place ?

Thirdy, has any attempt been made to
trace these Rs. 50-60 laks and is it going to b~
recovered ? In view of this experience, are
Government going to take any stringent
measures so that these things do not recur in
these banks ? .

SHRI K. R. GANESH : I share the
concern of the hon. Member and the ~entire
House about this very deplorable criminal
breach of trust that has taken place in one of
the nationalised banks. Before I take up the
specific points which the hon. Member has
raised, I would like to submit that while it is
not my intention to minimise the seriousness
and the prespective significance of a fraudu-
lent act as pointed out in my statement, there
arc certain other aspects. As a result of new
avenues of credit policy that have been initia-
ted and a very large number of persons who
had not gone to the banks earlier having
now been brought into the net of credit faci-
lities of the banks, this criminal activity of
a gang in collusion with certain bank officials
has come to notice. I would only point out
that while it is a very significant thing and a
serions thing, because it concerns us all and
we have to take all necessary steps to see that
Procedural defects are remedied and steps are
taken to see that these things do not recur,
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the total amount ef advances the nationalised
banks have given amount to Rs. 4,172 crores.

SHRI CHINTAMANI PANIGRAHI: Is
he comparing the amount of fraud with the
total amount of advances given ?

- SHRI K. R. GANESH : No,
already made that clear.

I have

SHRI PILOO MODY : Give the all-
India figure of fraud also. (Interruptions)

SHRI K. R. GANESH : The only point
is that since the banks are nationalised, this
fraudulent act which probably was part of
the operation of commercial banks in the
private sector is now coming out.

SHRI PILOO MODY : Nonsense.

SHRI K. R. GANLSH : This Parliament
has now the opportunity to discuss this cues-
tion so that the banks, the Reserve Bank of
India and Government can take appropriate
measures. These are the left-overs of what
was happening before the commercial banks
were nationalised.

SHRI PILOO MODY : I strongly object
to a call attention motion being used to make
propaganda for the Minister’s particular point
of view or economic policy. The fact of the
matter is that the conception, inception and
actual execution of the fraud was done after
the banks were nationalised. If he wants to
praise the nationalised banks, he can do it in
the press and on the radio. He can agree to
a discussion over here : you may permit
him to do so. But he must give accurate and
comparable figures.

SHRI S. M. BANERJEE : The entire
thing was a fraud. (Interruption)

MR. SPEAKER : Order, What
fun do you get out of it, by shouting from
all sides ?

order.

SHRI K. R. GANESH : I had already
submitted that the Government is concerned
about this particular f{raud and fraudulent
acts that have comé to notice. We will take
all steps to see that wherever procedural
loopholes are there, these are plugged.

The only point that I was trying to sub-
mit is that....(Interruption)....because credit is
now given to a much larger section of the
people, this has given the opportunity for
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criminal gangs which are a creation of a very
lopsided imbalance in society, in the preser-
vation of which some of the hop. Members
are very much interested. (Interruption)

SHRI PILOO MODY : He is interested
in nationalising fraud.

MR. SPEAKER : Instead of going
through all this rigmarole, why don’t you
come straight to the question and say that
you are enquiring into it ?

SHRI K. R. GANESII: According to
your direction, I would now come to the
specific points which the hon. Member has
raiscd.

MR. SPEAKER : No instructions from
e,

SHRI K. R. GANESH : To the specific
point that the hon, Member has raised,
whether one or more officers are involved, I
had already indicated that two officers have
been arrested and there is a reasonable suse
picion, which is now under investigation,
that more officers may be involved in the
various branches ol the bank which the police
are now investigating.

Whether there has been a fraud to the’
extent of Rs. 60 lakhs or more amounts have
been defrauded, is a matter which is now
under investigation bv the police. The police
is not giving out all the documents that are
there.

The Reserve Bank had already taken
certain steps to sce that these procedural
difficultics are removed. They have from
time to time advised the banks and given
them guidelines. A Central team of the
Reserve Bank is now going round all the
nationalised banks to find out the various
facts that are there and to sce that this sort
of fraud does not take place.

SHRI CHINTAMANI PANIGRAHI:
What about the chances of recovery ? How
much money is recovered ?

SHRI K. R. GANESH : Only the day
before yesterday, this thing has come out,
The police have made a raid, It is not poasible
for me to say more. But all efforts will be
made to recover as much money as is possible.

SHRI GADADHAR SAHA {Birbhum):
Sir, it is said in the statement made by the
Minister that this case of chesting in the
United Saok of Tadis at Osicutts ia the result
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of a deep-seated conspiracy of a gang of cri-
minals and some bank officials, and a gang of
racketeers has been taking out large monies
fraudulently and easily. I want to know that
is the Minister’s explanation about the cire
cumstances under which this sort of offence
took place. How can the banks go on advan-
cing money without prior investigation and
verification of documents and the genuineness
of the documents ?

Sir, we found in many cases that the real
agriculturists and small businessmen are still
cxperiencing difficulties in  obtaining loans
from the banks, But this case of cheating
shows that a gang of criminal racketcers is
taking out large sums of money from the
banks very casily. My question is : how this
sort of thing is taking place and why have
not the Government taken any precautionary
measures to stop recurrence of such things ?
Cheating in a bank is not a new thing in
India. Fourteen nationalised banks Jlost
about Rs. 1.14 crores between Scptember
1969 and May 1971. During this period there
were 320 cases of cheating in the banks and
many more cases of cheating are being added
on to this number. It is really strange, that
while cases of cheating are increasing and
Government had got knowledge and informa-
tion about all this, why have not they taken
any steps to stop this offence ?

SHRI K. R. GANESH: Sir, this sort of
fraud could take place because of collusion
betwoen some officers and employees of the
bank and the criminal gang that has come up
as a result of the base of credit being broa-
dened. That is why the very essential require-
ments which the bank insists and which some-
times delays the genuine, bonafide applica-
tions and clients who ask for loans were given
up, They did not give proper scrutiny because
some of the bank’s officers and employees were
in collusion with this criminal gang and that
is why this has taken place. The hon. Mem-
ber has given some figures, We ourselves
have supplied this information to Parliament
and from the statement we have supplied it
will be seen whether in each case the person
had been arrested and so on ; the number of
persons arrested or prosecuted is given there,
as also the amount of money that has been
realised from them.

SHRI DINEN BHATTACHARYYA
(Serampore) + How much money has been
realised ?..,..{Intorruptions) Avewers are not
forthcoming,



147 Lok Sabha Holiday on
May Day (St)
MR. SPEAKER : Only Mecmbers who
have put the question arc entitled to ask
clarifications, There is a specific procedure.
Why do you deviate from it ? I shall not
take notice of any deviations.

pr——

12.18 hrs

STATEMENT RE. OBSERVANCE OF
MAY DAY AS HOLIDAY IN LOK SABHA

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : Sir, as
submitted yesterday we as a nation have a
much larger number of holidays as compared
to any other nation. Even so, with a view to
indentify ousclves with the struggles and
asprrations of the working class, we agree that
the May Day may be observed as a holiday.
But we will have to forego at least one other
holiday in lieu theteof. Accordingly, our
House too may not sit on Monday the lst of
May, but Government Business scheduled for
that day may kindly be taken upin the follow-
ing days by foiegoing another holiday in
this week or 1n the next, that is, Saturday.

May I also repeat that the whole system
and hasis of Public Holidays in our country
needs revision and the matter is 1eceiving the
consideration of the Government. I sincerely
hope that in this task we shall recieve the
willing cooperation of all sections of our
community and in patticular of the Members
of Parbament, belonging to all parties and
groups, with a view to maintain and enhance
the momentum of production and the growth
of ow eronomy.

SHRI 8. M. BANERJEE (Kanpur): It
has been declared a holiday, as far as we are
concerned. But we want it to be declared a
public holiday for the entite nation.

SHRI RAJ BAHADUR : To do this many
steps have to be taken by many organisatiens.
Therefore, we have left it to them by saying
“it may be declared a holiday”.

MR. SPEAKER : I am very happy that
the Minister has agreed to this suggestion,
But the other alternative is also worth noting.
My suggestion is that, instead of sitting on
ane Saturday, we may fercgo the discussion
o op¢e Demand. Are you prepared for
that P
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SHRI 8. M. BANERJEE : We will sit on
one Saturday.

SHRI PILOO MODY (Godhra): The
session may be extended by one day.

MR. SPEAKER : Many Members have
already fixed up some appointments for Satur~
day. So, they will be inconvenienced. Fur-
ther, it cannot be any Saturday ; it has to
be a Saturday ; before the 12th.

SHRI S. M. BANERJEE : Let us sit to-

morrow.

MR. SPEAKER : We can have extra sit-
ting by one hour for two days Then we
would be losing only 3} hows.

SHRI SEZHIYAN (Kumbakonam) : We
can forego the lunch hour on some days.

MR. SPEAKER : Yes, for three days we
will forego the lunch hour. In that way we
will save our Saturdays.

SHRI S. M. BANERJEE : While weloming
this announcement, I would suggest that either
the Prime Minister or the Labour Minister
should request the employers to declare it a
holiday under the Negotiable Instruments Act.

Mr. SPEAKER : Government will take
note of his suggestion

12.22 hrs.

PAPERS LAID ON THE TABLE
RAF Pranes N ANDAMAN Group or IstAnps

THE MINISTER OF EXTERNAL AFFA-
IRS (SHRI SWARAN SINGH) : I beg
to lay on the Table, in pursuance of an
assurance given by me on the 13th April,
1972 during supplementaries on Starred
Question No. 395, a statement clarifying the
information given by me regarding landing of
R.AF. planes in Andaman Group of Islands,
[Placed in Library. See No. LT—1872/72]

Norrications unper Exerasnay Risxs (Goops)
Insurance Act, Eumrrasnoy Risxs (Unoee-
TAKINGS) INsURANGE AcT, ETG. BTG

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : T beg to lay on the Table~

(1) A copy cach of the followiug Notifica-

tions (Mindi and English Versioos)
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(i)

Papers Laid

under sub-section (6) of section 5 of
the Emergency Risks (Goods) Insurane
ce Act, 1971 :—

The Emergency Risks (Goods) Insu-
rance (Amendment) Scheme, 1971,
published in Notification No. S.0.
5571 in Gazette of India dated the
2%1d December, 1971,

The Emergency Risks (Goods) Insu-
rance (Amendment) Scheme, 1972,
published in Notification No. S.0.
208 in Gazette of India dated the
18th March, 1972,

[Placed in Library. See No. LT-—1873/72]

]

@

(i)

A copy cach of the following Notifica-
tions (Hindi and English versions) un.
der sub-section (7) of section 3 of the
Emergency Risks (Undertakings) Insu-
rance Act, 197) :—

The Emergency Risks (Undertakings)
Insurance (Amendment) Scheme,
1971, publshed in Notification No.
8.0. 5572 in Gazette of India dated
the 23rd December, 1971.

The Fmergency Risks (Undertakings)
Insurance (Amendment) Scheme,
1972, published in Notification No.
S.0. 209 in Gazette of India dated
the 18th March, 1972,

[Placed in Library. See No. L.T—1874/72)

(3)

)

(i)

A copy cach of the following Notifica-
tions (Hindi and English versions)
under section 18 of the Emergency
Rusks (Undertakings) Insurance Act,
1971 (—

8.0. 655 published in Gazette of
India dated the 19th February,
1972,

8.0. 656 published in Gazette of
India dated the 19th February,
1972.

[Placed sn Library. See No. LT—1875/72]

®

o)

A statement (Hindi and English ver-
sions) showing reasons for delay 1n
laying the Notifications mentioned at
items (1), (2) and (3) above. (Placed
in Library. See No. 1.T—1876(72)

A copy of the Post Office Savings
Banks (Fourth Amendent) Rules, 1972
{Hindi and English versions) published
in Notification No. G.S.R. 243 (E)
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in Gacsette of India dated the 10th
April, 1972, under sub-section (3) of
section 15 of the Government Savings
Banks Act, 1873 [Placed 1n Library. Ses
No. LTI'—1877{72}

A copy of the Delhi Sales Tax (Third
Amendent) Rules, 1972 (Hind:i and
English versions) published in Notifica~
tion No. F. 4 (33)/67-Fin. (G) in
Delhi Gazette dated the 22nd March
1972, under sub-section (4) of section
26 of the Bengal Fmnance (Sales Tax)
Act, 1941 as in force in the Union
territory of Delhi, [Placed in Library.
See No. LT—1878{72]

A copy c¢ach of the following Notifica-
tions (Hind: and English versions)
under scction 159 of the Customs Act
1962 :—

(i) G.SR. 263 {E) published in Gazette
of India dated the 6th April, 1972,
together with an explanatory memo-
randum.

G.S.R. 437 published in Gazettc of
India dated the 8th Apnl, 1972, to-
gether with an explantory memoran-
dum. [Placed in Library. See No, LT-—
1879/72]

(8) A copy of Notificaion No. G.S.R.
436 (Hindi and English vermons)
published in Gazette of India dated
the 8th Apnl, 1972, issued ander the
Central Excise Rules, 1944, together
with an explanatory memorandum.
[Placed in Library, See No. LT—1880/
72)

0O

(7

~

(n)

Resorurion re. CommiTree 70 REVIEW THE
OPeRATION OF PAYMENT o Bonus Acr, 1965

TIE MINISTER OF LABOUR AND
RAHABILITATION (SIIRI R. K. KHADIL-
KAR): Ibeg tolay onthe Table a copy of Go=
vernment Resolution No. U-23018/1/72.WB
dated the 28th April, 1972 (Hindi and Eng«
hsh versions) constituting a Committee to
review the operation of the Payment of Bonus
Act 1965. [Placed in Librayy. Ses No. LT—1881/
727

AnxuAl Rerort or Garpen Reacs Work-
siors Lap., CarcuTia

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN SHUK-
LA) 1 1 beg to lay on the Table a copy of the
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[Shri Vidya Charan Shukla)

Annual Report (Hindi and English versions)
of the Garden Reach Workshops Lamited,
Calcutta, for the year 1970-71 along with
the Audited Accounts and thc comments of
the Comptrolle: and Auditor General thereon,
under sub-section (1) of secion 619A of the
Compames Act, 1956 [Placed sn Library See
No. LT--1882/72)
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12.23 hes.

LEAVE OF ABSENCE FROM THE SIT-
TINGS OF TIIE HOUSE

MR SPEAKER : The Commtice on
Absence of Members from the Sittings of the
House m their Fifth Report have recommen-
ded that leave of absence be gianted to the
following Members for the penods indrated
agawust cach .—

(1) Shn Ramachandran Kadannapah
(2) Shri Satish Chandra

(3) Shra Vikram Mahajan

(4) Shn Bishwanath Jhunjhuowala
(5) Shr1 C. K, Jaffcr Shatet

(b) Shir Anant Prasad Sharma

(7) Shur 1. 1 Gavut

(8) Shn S R Damam

I take it that the House agrees with the
recommendations of the Clommittee

SEVERAL HON MEMBERS  Yes

MR. SPLAKER . Fhe Members will be
wformed accordingly

——

12.24 hrs

COMMIITEE ON PUBLIC UNDER-
TAKINGS

Fourttenri, Frrierntir, SFVENTEENTH AND
I'wenry-rirss REPORTS aND MiNuTis

SHRIM B RANA (Broach) * I beg to
present the following Reports and Minutes of
the Commuttee on Public Undertakings -

(1) (1) Seventeenth Report on Personnel
Polictes and Labour-Manegement
Relations 1n Public Undertakings

(1) Minutes of the sittings of the Com-
mittee relating to the above Report,

30th March to 18th \prd, 1972
(Fourth Scssion)

18th Apnl to 3l1st May, 1972
(Fourth Scssion)

18th \pril to Bth May, 1972

(Fourth Session).

28th March to 24th Apnl, 1972
(Tourth Scssion)

24th March to 2Ist  Apnl, 1972
(Fouith Session).

24th \pnlto 12th May, 1972
(Fourth Session)

21st April to 10th May, 1972
(kourth Session)

5th  Apnlto 5th May, 1972

(Fourth Stssion)
(2) (1) Fwenty-fitst Report “on Bharat
Heavy Electricals Lamited

(31) Minutes of the sittings of the C om
mittee relating to the ibove Report

(3) Fourteenth Report regarding action
taken by Governinent on the recoms
mendations contamned 1n their Sixty-
eighth Report (koutth Lok Sabha) on
Bokaro Steel Lumted.

(4

~

Fificenth Report regardmg action
taken by Government on the recome
mendations contained 1n theawr Thare
teenth Report (Fourth Lok Sabha) on
Ashoka Hotels Limated,

(5) Minutes of the sittings of the Commi-
ttec (1970-71) and (1971-72) relatng
to consideration and adoption of ele-
ven Action Taken Reports.

(6) Mimutes of the sittings of the Com-
mittee (1970+71) and (1971-72) r elatm®
to  Procedural
aatters,

and Miscell ane cuf
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ESTIMATES COMMITTEE

TmirrERNTI, FOURTRENTH AND EIGUTEENTH
Reports AND MiNuTPs

SHRI PILOO MODY (Godhra) : I beg
to present the following Reports and Minutes
of the Estimatcs Cormuttee :—

(1) (1) Ibirteenth Report on the Mins-
try of Llcalth and Family Planning
(Departmunt  of Famuly Planming)-
1 amily Planning Progiamme,

(u) Minutes of the sittings of the Com-
muttee 1elating to the above Report

(2) (1) Lourteenth Report on the Mins-
try of T'mugn Lrade - Lxport Promo-
tion Measures, Commeraal Pubhaty,
Fxlulntions and Trade Fairs.

(1) Minutes of the sittings of the Com-
mttee relating to the above Report.

e

~

Lightecnth Report on the Mumistry of
Forcign Trade—I'ca Board

(1) Minites of the aittings of the Com-
muttee relating to the above Report

PUBLIC \CCOUNIS COMMITTEE

Forryseventnt Anp Forty-
11GHTH RErorrs

Twinty-Lirra,

SHRI SEZHIYAN (Kumbakonam) I beg
to present the following Repaorts of the Pubhic
Accounts Commttee © —

(1) Twenty fifth Report regirding action
taken by Government on the recom-
mendations contawed i therr Huud-
red and Seventeenth Report (Fourth
Lok Sabha) relatmg to Direct Laxes

2) Fkoity-seventh Repurt regarding action
taken by Government on the recons-
mendations contained n ther Hund-
red and Sixteenth Report (Fourth
Lok Sabha) on Appropnation Accou~
nts (Radways), 1967-68 and Audit
Report (Railways), 1969.

(3) Forty.cighth Report regarding action
taken by Government on the recoms-
mendations contained in their Hund-
red and Twenticth Report (Fourth
Lok Sabha) relating to the Munistry of
loformation and Broadcasting.

r—p———
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DEMANDS FOR GRANTS—Contd.
MintstrY or Durence—~Conid,

MR. SPEAKLR ; The House will now
take up further discussion and voting of the
Demands for Grants relating to  the  Mumstry
of Defence  Shri Chhotey Lal was on hus legs.
He may contmue his speech,

ot g W (49) : s wEEw,
® AT Y ARG AAT g AT R AW W
ater &1 A frav 1 & w0 agr 0T AN
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FEIA A AP Y AN gy AR }
fs 30 ate %Y gfaqr & arg 97 I
d&r fem @t & A Sad fag feer
FEyHgT Ay eggeaT AYY & 1 wafar &
wrgAr g fr 3wy At redmer it i
wg THIIfoN &7 ave  grd faay oy,
forg Aze & svad srw Wy Aoy F w9
aifelt & fao afag Fedmes qarg &,
I TAIT A egEedr gAF fag g
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FY v o QAT AT FE A FEAR
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FvqIa TT a1 orAT oFfaa @ v §
AT ANF7-HA HFT T A qG FAT )
IR YT F Oy 0F Qg AT g
ufFg 1948 wam A I@A ag A
g W4T, I9F TE WIN A T 4T G4V
FFAT 47 ST wvar §, foaw weeT
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aY ST AT R | FHY W T8V W0
ag g fr 9w Ty ¥ am
aumgadf arE F A AT A 4 AT
Y ZT TN § G AT 4q%E &Y 4T
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AT IFHY AFFATHET & St oY I
gfag sehgem At A% Rl # <
% @ aefl | ¥ AT AR & T@w
¥ wy § wafg gwre N e fe
grzF gfqgsm At weT wERar R @R
A% feal o Tt 3

9 s A
W owEl FE & @ dAEw F
AT B QO TG FAT E 0
SHRI SAMAR MUKHERJEE (ITowrah)
Mr. Speaker, Sir, this time the Demands for
Grants of the Ministry of Defence are presen-
ted in a different context. Last year great
events have taken place. The new nation of
Bangla Desh has emerged and Pakistan has
been duintegrated. India played a very great
and posttive role 1n the fight against Pakistani
aggression and defended its independence and
sccurity and also made a contribution to the
freedom  struggle of the people of Bangla
Desh, Natuially, in this new context, the
question of Defence has to be considered in its
proper perspective and outlook.

The great event which took place last year
has changed the correlation of forces in the
entire sub-continent, On its eastrrn border
India has got a new neighbour who is friendly
to India, and becausr Pakistan has been
recently disintegrated, its power to attack has
far more weakened, The main thing is that
the conspiracy of American imperialism was
defeated and it reccived a big set back. More-
over, the great victory of the freedom
struggle of the people of Bangla Desh has
created and strengthened the new foree of
democracy which is now playing its great
role even inside Pakistan. So, the question of
national defence, if we take it in its proper
prrspective, must be viewed not in terms of
any short-term programme but from the long-
term proper perspective.

Some Members here raised the slogan of
making nuclear weapons. They have demanded
that India should go nuclear. I do not agree
with them. I support the stand taken by the
Government of India that India will use atom
and other forces for peaceful purposes and
they will not go to nuclear weapons, To go to
nuclesr weapons and further streagthening of
the Defence Farces so that India can become
competent to counter the forces of American
jmperialism, if it becomes the coming perspecs
tive, T think it will be a direction towards a
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wrong path. Our main emphasis should be
to create conditions both in the sub-continent
and around for a stable peace and in this
respect, the initiative taken by the Govern-
ment of India to come to terms with Pakistan
and to normalise relations with China and
other ncighbouring countries is a correct stand
and we support this stand, All efforts must
be concentrated to have a lasting peace with
Pakistan and because of the growth of forces
of democracy which are asserting themselves
in Pakistan, if we take a correct stand, there
is every likelihood and possibility that a last-
ing peace with Pakistan may be achieved.

A similar imtiative must be taken to nor-
malise relations with China which, the
Government of India has alrcady stated, they
arc interested to do. By these efforts if we
create conditions in India and around, then
the question of going to nuclear path is not
at all necesary and the perspective in that
respect should be more and more to turn
towards policies and gradually reduce the
expenditure on defence.

India is committed to peace and a country
like India where the problem of poverty is so
vast and the magnitude of unemployment is
so big and when the economy is facing a
crisig, the burden of making nuclear weapons
will become so heavy on the economy that it
cannot bear that burden. In the conditions as
they exist to-day when the crisis in the
economy has not been solved, if India takes
to that path, the entire economy will collapse
and if in a country its economy collapses,
social tensions are bound to develop inside the
country and in that case, however sophistica-
ted weapons our Defence Forces might possess,
the defence will not be strengthened but, on
the other hand, it is bound to be weakened
on account of internal factors Ultimately, it
is not the weapons that decide the future of a
country. In the ultimate analysis, it is the
people who decide the entire future of a
country. See the fight in South Viet Nam.
They are fighting with the most Powerful
imperialist country, American imperialism,
which has nuclear weapons. But, Ametican
imperialism has both faced with such a  steep
resistance that day by day they are heing
forced to quit that country, This example
shows that if the people arc totally united
for a great cause, for the defence and inde-
peadence of their Vs lear weap
cannot put then under alavery or bondage.
That determination of & nation or &  country
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So, 1 this respect, our pomnt of view 1
that India must have before 1t a perspective
of stabilsing peice 1n this region including
Indian ocean That does nst mean that
peace will come automatically becausc there
18 Amernican impenalism whose conspiracy has
not yet heen stopped lhewr Seventh Fleet
was sent to the Indian Ocean If we are to
counter the force of the Seventh Fleet, we
have no such resources by which we can
counter militarily the strength of the Seventh
Fleet, but our moral superiority and the
cause for which we have stood up are far
more powerful thin the Seventh lket and
nuclear weapons and America had to leave
the Indian ocean with the Seventh Fleet Now
they have taken to the Bay of Tonking It 13
being used agatnst Victnamese people More-
over the forces of peace aie stronger and
India 1s now 1n pact with the Soviet Union,
and you huve scen hyw the Soviet Union has
played 1 role when the Seventh Fleet cntcred
the Bay of Bengal and the Indian Ocean  So
the forces of mmpenialism that are out to
destroy the urges of indepindence  and
liberation can be countered by these forces
both nationally any internationally , these
forces have ygrown n the past, they are
growng and developing  laking into
conmderation the conditions of South East
Asia as it 18 today taking into consderation
the victory in Bangladesh,—as well as the
advancing march of the people of Vietnam,—
if you take into consideration the total
correlation of all these things,—I think, we
can say with confidence that we need not go
to the path of nuclear weapons

We must have a perspective to bwild up
India by removing poverty, by removing ua-
employment by making the Indian economy
free from crims so that India can stand on its
own feet anid can advance as a nation which
18 gelfegufficient and 1ts eronomy more  streng-
thencd In order to do that this burden of
heavy defence expenditme must be gradually
reduced  That puspective must be there  But
I do not see that perspective 1n the report
presented to us  On the other hand, from a
narrow angle of the Defence Forces, the
suggestion 13 given that more sophisticated
weapons arc necessary to face the present
sttuation, and because the amount sanctioned
18 not sufficient for that, this strategy 13 to be
operated, and sophistication of muchineries to
be effected About the defence expenditure
& comparuon 18 given in this book, In 1970,
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India’s expenditure on defence was computed
at 34% GNP Outof 56 countries of the
world for which date on defence expenditure
18 readily avaiable, 31 countries spent more
than 34% OF the 20 countries which spent
less than India s percentage in that year, 13
have mutual secunity arrangemeats with one
or the other of the supei-powers If we call
Rdwa to be a super power, then Russia 18
out friend and with the help of the boviet
Union we can counter the blickmailing by
Awmencan impeuahism S there 18 no need to
mciease the defence «xpenditure more and
more becausc our economy 1s tn & condition
where 1t caunot beu the heavy stramm of thus
dufence exp nditmie  because more defence
exp nditure tneans more taxes on the masses,
anl sinee we  are still living in 2 capitalistic
society where ng business 1s bong boosted 1n 2ll
possible ways this delence expenditure o 1t
least a goyd part of 1t 1s being pocheted by
these private companies 1ind big businesy 1
sha'" come t thit later on

Then we have the argument that none of
the other countrics has had to face five
aggressions 1n such a short time nd s0 on
All these arguments are there 1in respect of
this lngher percentage of defence expenditure
But my point 13 that we must have a perspec-
tive for developing the Indian subecontinent
and 1ts neighbouring areas as a long standing
zone of peace, and our entire efforts must be
concentiated 1n that direction I am glad
that the Government of India have taken
mtiative i this matter aad we hop= that they
will succeed

But the general trend 1n regard to Indian
defence expenditure s that 1t has been -
creamng gradually While in 196061 1t was
Rs 280 crores, now it has come to Rs 1408
crores [here has been such a big rise in
defence expenditnre, and the tendency 1s to
merease this more and more This means that
the fight aganst poverty and unemployment
will remain only on paper and will never
matenialise and the entiee economy will go
down It s 1n this socio-cconomic background
that the entire defence system should be
studied The defence forces can be streng.
thened if the entire people are free from the
problems of poverty and unemplyment and
criy, and they are imbued with the pious
wdeals of defending thewr own country and
securing their independence But that does
not mean that we shall have to grve up our
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vigilance. Vigilance must be therc because
there 18 American imperialism The real
force behind the Pakistan Government was
American impenalism. Amerrcan 1mperialism
is the¢ mamn enemy of the entwe people of
the world. In order to defeat their conspiracy,
we must be constantly vigilant. There are
reasons for being vigilant, because particularly
in the Indian Ocean, at Dingo Garcia there is
the US base, and they may use that base for
therr nefarious games. In Madagascar there
arc Brtish and American bases. In order to
keep the Indian Ocean completely fiee from
thesc sourtes of conspiracy, we shall have to
take proper inntiative and to mobilise the other
countries  around the Indian Occan so that
thev can jomtly put pressure the unpenalist
forces, partrenlaily  American  1mperialism
so that America may not use the Indian
Ocean for theun imperiahist purposcs out of
power rivalrics.

I find fiom the papers that the Nixon
Admunustration has asked the Congress for
2,345,000 dollars for mulitary assistance grant
to India, and 2 43,000 dollars for similar aid
for Pakistan duting the fiscal year 1973 as
part of 1its security assistance programme to
bolster up the self-defince capabihities of their
own allies as well as to meet the crisis situa-
tion They are trying to pose themselves as
friends of India now This is ther tactics,
manoruvre, trying to win over again the
support of India, and there liea our fear. The
Government may not agree, but our fear is
that—

MR. SPEAKER : The hon. Member’s
time is up.

SHRI SAMAR MUKHERJEE : I am
concluding with one or two points more So,
Government must not take America to be a
friend. They must be careful about that.

Defence must be  absolutely free from
foreign dependence Still, there is large
dependence regarding defence equipment and
materials and weapons. That has been
admitted by the Government hut no steps so
far have been taken to completely make the
Indian defence free from imperinlist de-
pendence.

Secondly, this monopoly of private
capitalists must not be entertained in aay
way. For instance, defence clothings and
other materials are supplied by private com»
panics in Morndabad and Kirkee. T got reports
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that even ammunition shells are being manu-
factured by private companics  Mafatlals
supply tarpaulins and tents. This 1 big
business. Mahindra and Mahindra supply
jeeps Tatas are supplying trucks I gota
report that Per truck, the Tatas are making a
profit of Rs 4,000, whereas for defence
expenditure the poor man is being taxed. Out
of the tax paid by the poor man, the other
big monopolists arc making huge profits. It
has become a source of huge profits. Thus is
how the country's economy is operating in
India today through its defence programmes.

Another thing 18 about disparity. Last
ume also I raised thus question of disparity
between the officers and the jawans. I sec one
figure here : the annual income including
allowances of the Secretary of the Defence
Mimstry 1s Rs.  1,44,000. Tlus 1s equivalent
to the salary of 136 Class IV employees. Why
should there be so big a disparity m today’s
India » Some disparitics may contmue to
remain ; true ; but this big dsparity must
be reduced. Tius 13 an old heritage and
trachtion which vou are stll mamtaming,

You have helped Bangla Desh 1n  their
struggle {or freedomm and demoacracy. When
the whole of India was behind you, when the
wotkers were raising the produciion, at that
time, you also found that those workers and
employees were increasing production for
helping the struggle for freedom of Bangla
Desh, But at that time also, the defence em-
ployees were sacked from the services. This is
the old bureaucratic attitude taken by this
Ministry of Defence.

I have told this to our Defence Munister.
His reply was the same old bureaucratic reply.
Invoking section 311 as per the power of the
President, 32 employees have been dismissed
in West Bengal, and they have not been
given a chance to represent their cases. There
are reports of victimisation also from other
places, and there are also reports of discrie
mination.

This morning, some fellow came to me, I
am simply refarring to what he has given, 1
do not know its detailed implication. It says
that ECOs appointed to civilian jobs against
vacancies were denied the benefits both of
pay and seniority for the period of service
rendered by them, Some pay benefits have
been given, but not seniority, There has been
a discrimination in that those who are
sppoiated in previowly fixed wvacancies are
given higher emoluments than others.
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1 shall draw the attention of the Minister
and request him to enquire into it. I do not
know the details about it.

My last point is that in the casc of the
Defence Ministiy there must be proper pers-
pective, kecping 1 view the task faced by the
whole nation regarding the removal of pover-
ty and unemployment. Keeping peace should
be our sole aim and gradually we must reduce
the expenditure on defence.

SHRI P. V. G. RAJU (Visakhapatnam) :
Sir, I come from Visakhapatnam and 1t 18
very near this port that a submarinc was sunk
in the Bay of Bengal during the last war.
Without a strong Indian Navy in Visakhapat-
nam, it will not have any protection. There-
fore, after the Bangla Desh struggle, I feel
that the Navy should be given more importance.
1t should be remembered that a modern Navy
18 neceded for India not only to protect our
country’s coasts but also our trade ships and
other vessels when they are outside the country.

Army, Navy and the Air Force are the
three wings of our defence apparatus. After
what we have seen in Bangla Desh, I feel that
the Navy and Air Force should be given
greater priority that had been given o
far. Asfar as Navy is concerned, we have
thi ee ship~building yards—Hindustan Shipyard,
Visakhapatnam, Mazgaon docks in Bombay
and the Naval Dockyard at Clochin. I think
that we should increase our shipbuilding capa-
city. The other day I asked the Minister of
Shipping as to when we were going to build
bigger ships in India. He then said that there
was a proposal to build ships of 60,000 tonnes
in Cochin. I do not know when it will come
up. Visag and Mazgaon docks should be able
to build larger navaleraft than they have heen
doing <o far. Sometime back the Mazgaon
dock built 3000 tonnes ship. I think the
Mazgaon docks build one ship every five ycars
for the N vy

But, I am afraid, thixis too little for our
naval bulding programme. I demand that
anot!'lu siupyaid be Lwalt for meeting the
tequirements of the navy,

13 hes.

INS Vikiant, our ancraft carrier, is 20
years old. Now the cost has gone up 30 much
that even a Leander class ship will cost as
much as Vikrant cost us Therefore, the navy
must have ship-building facility attached to
the navy so that we will be able to build our
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own naval craft. Secondly, it will be much
cheaper than getting them from the foreign
countries. As a matter of fact, even though
the Hindustan Ship-building Yard is making
ships, the turbo-engines are not being made
in India. The turbo-engines for the ships
made here are imported from a friendly coun-
try like Poland. We cannot always depend
on foreign countries for our defence purposes.
Poland may be fricudly with us today. But
we do not know what will happen tomorrow.
We must assume that 1t 13 just like playing
chess with a friend. He may become an
encmy tomorrow. So, we should not depend
on any country for our shipping facilities.
Take, for example, Japan which 1sthe biggest
ship-building country in the world. It derpends
on no one except itself. Japan has been able
to achieve great progress in the world because
it did not depend on anybody. Even today
the Hindustan Ship-yaid will not be able to
mect all the requirements of the navy.

Therefore, I may be permtted to pont
out that the Indian Navy would be able to
build its own ships more efficiently than is
bu:lt today by Hindustan Ship-yard.

In conclusion, I would like to say some-
thing about the Indian Air Force. Indian
Air Force is a mighty service. I do not think
it should be combined with the Indian Navy.
We should have a first class maritime aerial
sutvey service. As a matier of fact, the mari-
time aetial survey service is onc of the most
backward services in the whole of India, I
find that the maritime aerial survey service
has been using only Constellation, the old
type four-engined piston plane. Its speed is
only 310 miles per hour whereas most of our
present jet planes have a sperd of not less
than 500 miles per hour. I was surprised to
hear that the maritime aerial survey service
of India was using only Constellations. I am
told that the Conatellation plane is not used
by any civil airlines in the world, Itis used
only by our maritime acrial survey service,
I want this service to be modernised with all
the latest equipments.

Then, itis only in England and India
that this maritime aecrial survey service is
managed by the air force on behalf of the
navy, In the United States and USSR the
maritime aeérial survey serviee is manned by
the navy. 1 am making this suggestion that
it should be manned by the navy beeuuse 1
want the Indian navy o be mudernised.
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As a matter of fact, the Indian Navy is
20 years old. It may be that an individual
may reach majority at the age of 21. But a
navy cannot afford to have ships which have
attained majority, namely, 20 years old. Our
ships are already over 20 years old. In the
USSR fleet the oldest ship is only 10 years
old. Ido not know if it is possible for us in
India to have oldest ships which are only ten
years old but I feel that we should learn a
lesson from USSR, so far as younger ships
are concerned.

It is already ten minutes past one and I
do not know whether you are going to adjourn
the House for lunch.

MR. SPEAKER : Ifhe will take only an-
other two or three minutes he may conclude
now.

SHRIP. V. G. RAJU: I will take only
another three minutes.
" MR. SPEAKER : If he feels 50, he may
speak sitting. I would not mind it.

SHRI P. V. G.RAJU:
enough to stand and speak.

I am strong

MR. SPEAKER : If at any time you feel
like sitting, you may sit and speak.

SHRI P. V. G. RAJU : I have only two
more points.

As far as the defence services are concern-
ed, the people are retired at the age of 35 or
40. I feel that the Government of India
should pay them a little more than they do
now. I am told that the case has been refer-
red to the Pay Commission. The Pay Com-
mission will take its own time, may be two
or three years, if not more. So, instead of
waiting for that report, they should be paid
more than what they are paid at the moment.
At present a jawan gets Rs. 70 to 100, which
is a very meagre amount considering the fact
that they are looking after the security of the
country. It should be increased.

Then, the Defence Ministry is now part
of the Government of India  and it is manned
by the civilians. I have nothing against the
civilians, being a civilian myself. But I do
not think we can have a well-organised
-defence service unless some people from the
army, air force and navy are associated with
the Defence Ministry. Now, just like the
postal or education department, it is manned
by IAS people. That should change. I would
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suggest that officers of the rank of Major
and above, when they retire from active ser-
vice, they should be enrolled in the Defence
Ministry so that their vast experience and
technical knowledge can be used for the bene-
fit of our defence services. With these words,
I support these demands.

MR SPEAKER : Shri Chintamani Pani-
grahi. He will continue his speech after lunch.

13.10 hrs.

The Lok Sabha adjourned for Lunch tili
Fourteen of the Clock

The Lok Sabha reassembled after Lunch et five
minutes pasi Fourteen of the Clock

[MR. DEepPUTY-SPEAKER in the Chair)

DEMANDS FOR GRANTS—Contd.

MinisTRY OF DEFENCE—Contd.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Mr. Deputy-Speaker, Sir,
I rise to support the Demands for Grants of
the Ministry of Defence.

I congratulate the bold political and
military leadership of our country who made
possible liberation of Bangla Desh, liberation
of the exploited millions of Bangla Desh, in
such a short time. I am happy to read from
the Report of the Ministry that, so far as
Defence is concerned, they have kept our
perspective very clear. They have said :

“In a democratic polity, the armed
forces are an instrument of the political
policy of the Government and must, there-
fere, reflect the nation’s political style and
ideology in actual operations.”

I am very happy that the Perspective for
overall defence has been kept very clear in
this largest democracy of the world. The
decision-making power in this country is left
with the political leadership and it was so
ably managed—the political leadership and
the military leadership worked in close co-
operation with each other last year and made
possible the greatest success that we achieved.

The situation in Asia and in the South-
East Asia, nearer our home, is changing very
fast. When we discuss the Demands for
Grants of the Defence Ministry, we have to
be anxious to know whether this Ministry is
keeping these new alignments that have taken
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place in Asia in its view while up-dating our
country’s defence plans and projects. In this
connection I would like to quote from the
famous book, Leviathan, by - Mr. Hobbes. He
has written an interesting thing about war
and peace. I think, it is very pertinent here.
I quote :

“For war consisteth not in battle
only, or the act of fighting; butin a
tract of time wherein the will to contend
by battle is sufficiently known ; and,
therefore, the notion of time is to be
considered in the nature of war as it is in
the nature of weather. For as the nature
of foul weather lieth not in a shower or
two of rain but in an inclination thereto
of many days together ; so the nature of
war consisteth not in actual fighting but in
the known disposition thereto during all
the time there is no assurance to the
contrary. And all other time is peace
time,”’

I think, in this context, we shall have to
review our defence in the coming year and
also see what steps we have taken to up-date
our defence preparedness. All these years
we have been comparing our military notes
with those of Pakistan—how many fighter
planes Pakistan has, how many tanks, they
have, how many anti-aircraft missiles Pakistan
has, and so on. We are comparing notes
with Pakistan’s defence potential. We are
really happy that, so far as Pakistan’s defence
potential is concerned, we stand today at a
superior footing, and actually we are superior.
But, after the emergence af Bangla Desh and
the role that we played in Bangla Desh, the
situation in Asia is different now, and a now
balance of pewer is emerging in which the
role that India is going to play will be vital.
We should not rest satisfied with comparing
ourselves only with Pakistan now onwards.
There is a kind of thinking in the Defence
Ministry, may be some people there are saying
this, that Mr. Bhutto is a good man and,
therefore, if we do not help him now out of
his trouble with Gen. Tikka Khan, may be
Gen. Tikka Khan may take over. A kind of
psychology, a kind of working of formula is
being evolved somewhere in some sections of
the Ministry ; ‘let us try to salvage Mr.
Bhutto now ; otherwise there will be a military
take-over in Pakistan and conflict with India’.
However, it is a matter of political judgment.
Here I would like to say that if any of us is
thinking that Pakistan’s military power has
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been completely damaged, if any such impres-
sion is created anywhere, I think, it is not
quite correct. What we have damaged is
Pakistan’s mischicf-making power and not its
military might, because Pakistan was clever
enough not to put in all its military might in
the recent conflict. Whatever Pakistan has
lost, it has recouped it and to-day Pakistan’s
military might is well-consolidated, and if we
look to the developments of the last three or
four months—may be Mr. Bhutto may now
be yearning for pcace—but the very fact is
that Pakistan is re-arming itself with tremen-
dous speed and is trying to recoup and collect
arms and gifts of arms from all sources. It
is no use saying that we can manufacture our
arms while Pakistan may not be able to
manufacture arms. But it may get a number
of gifts of arms, and countries are there to
gift arms to Pakistan.

Therefore, we shall have to measure our
role in the new alignment and that alignment
is that China has emerged as one of most
powerful ferces of Asia and China has deve-
loped itself completely—I do not know what
is the information our Ministry has---but to-
day China has completely developed itself into
an operative nuclear power. I say ‘operative’.
Then Japan is also emerging as one of the
most powerful factors in the Asian continent
and with its massive cconomic growth, one
of the largest possibly in the century. the
Japanese Government is thinking of switching
over its economic strength to military field,
and I have no doubt, and I can say thatin
the coming two or three years Japan is going
to become a nuclear power. Therefere, in the
Asian continent, to-day there are four nuclear
powers operating. ®ne is the USA, second
is China the third is Japan which is emerging
and the fourth is the USSR. Therefore, I
was always pleading for India going nuclear.
Sometime ago, our hon. Minister, Shuklaji,
which answering to one of my questions, said
‘We are reviewing our defence preparedness
in view of Chinese emergence as a nuclear
power.” He cannot give us secrets, but what
we want to know is that there is no opiion 10
India. Some friends say. ‘Why do you want
to go nuclear ? Sir, nuclear power is nothing
but a political power. You are not going to
launch a nuclear war . . (Interruptions).

SHRI B. P. MAURYA (Hapur): We
should not talk of going nuclear. We cannot

maintain it. It is a very costly affair.
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SHRI CHINTAMANI PANIGRAHI :
Unfortunately, I have no time to convince him
why India should go unclear. It will require
ten hours to discuss this matter . ..

MR. DEPUTY SPEAKER : And you
have taken nearly ten minutes.

SHRI CHINTAMANI PANIGRAHI :
At least 18 minutes should be given to me.
Eight minutes more please.

MR. DEPUTY-SPEAKER; That will be
at the expense of your Party.

SHRI CHINTAMANI PANIGRAHI :
Therefore, I am just putting before you in
-brief that these are the emerging patterns and
there is no option to us but to try to develop
India as quickly as possible as a nuclear
power.

The region to which India belongs has
now become an area of hot controversy of super
powers, and I am happy to note that the De-
fence Ministry’s note takes note of the prob-
lems of the Indian Ocean and how to keep it
free from the power rivalry of the great naval
powers of the world. I hope the Ministry is
trying to pursue it, because that is the aspira-
tion of the Indian people and the people of all
the states surrounding the Indian Ocean.

I would like to bring to the notice of the
hon. Minister the defence allocations. Out of
Rs. 1200 crores, you have allotted about
Rs. 500 crores to the Army, about Rs.
400 crores to the Air Force and may
be another Rs, 100 crores to the Navy.
This is an imbalance. In view of the
strategic importance of the Indian Ocean
it is nccessary on our part to see that the
Indian Navy is strengthened and is con-
vented into a class one Navy. I do not
know what the thinking is on the part of the
Government with regard to maintaining a
large standing army of one million and increas-
ing its numbers. Its fire power must be in-
creased ; its mobility must be increased. We
could have reached Dacca within 7 days.
How is it we could not go to Dacca in 14
days ? It is because there was no mobility.
For example, in other countries, in Europe
and in the Soviet Union, they could go for
50 to 60 miles per day. We could not do
that. So, we have to improve our mobility.

We have to attain full production targets
of all the defence production factories. No
capacity should be idle. Why cannot we have
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a kind of ship-to-air and air-to-air missile
divisions. Why should there not be a sepa-
rate missile division so that you may reduce
your dependence on the standing army, so
that you may increase the combat power and
striking power ? These are matters to be con-
sidered and I hope that Government are
giving due consideration to this problem.

This morning only we were discussing the
proposal of the HAL for going in for TV sets.
HAL has a capacity which is not being utili=
sed. There is idle capacity. Last year the
production was of the order of Rs. 6 crores ;
this year this is going to be Rs. 3 crores,
The capacity is not going to be fully utilised.
Private parties arc getting the licence. HAL
has applied for licence which is pending for
the past 2 years. This is going for the private
sector. This should not happen. The full
capacity should be utilised. Even in respect
of the P & T -Department, they arc going for
their electronic apparatus and they are going
in for their own separate plants and they are
not placing orders with HAL. There should
be better coordination between these various
Ministries. Whatever installed capacity is
there in our country should be utilised pro-
perly. There should be no idle capacity at
all. I hope the Defence Production Units
will give the topmost priority to the utilisa-
tion of the full capacity of our defence pro-
duction units.

Regarding tanks, you will be surprised to
know that Rumania, with 1,30,000 soldiers
has got 1700 large and medium tanks whereas
we have got 1200 tanks for an army of one
million. Both the ship-to-air and air-to-air
missiles should be produced in large numbers
and our navy should be modernised and our
fleet should increase in strength.

After the emergence of Bangladesh we
have got a new responsibility. Parhaps Ceylon
may ask and perhaps Nepal may also ask for
our help and other countries may also seek
our help. Therefore; we shall have to reshape
our defence preparedness and programmes,
keeping in view all those changes. I hope the
Defence Minister is also aware of these new
responsibilities.

The Defence Ministry has taken up a pro-
ject of having a Naval Training Institute at
Chilka in Orissa State. The work has started.
Anyway, it is not proceeding well. People "
are not able to get adequate compensation.
They are going to be vacated from their villa-
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ges ; their lands are to be acquired. They
have to move to new sites and houses built
there. All these things are to looked into.

Regarding Naval Shipyard, I wish to say
this. Orissa has a long coast. In India from
the West to the East we have got a long sea-
coast and after the emergence of Bangladesh
and the power rivalry of super powers in the
Indian Ocean, it it necessary that we should
have a strong naval centre in Chilka besides
the Naval wing at Vizag. The Orissa coast-
line is very big extending between Calcutta
and Vizag. It is necessary that Government
should also lock into the possibility of deve-
ing this centre as a naval shipyard. Orissa it-
self was once a maritime State and it is our
request that this should be developed. With
these words I support the demands.

SHRI H. M. PATEL (Dhandhuka) : I
would like to begin by congratulating the
Defence Ministry and the Armed Forces on
the first-class job that they have done. I
would also like to congratulate the Ministry
on the report that it has produced because it
has adopted a new linc and has become less
secretive. In particular, I would say that the
chapters on National Security and Planning
and Management deserve to be read with
great care. They give an admirably objec-
tive account of the events that led to the
establishment of Bangla Desh, the careful
planning and thought which went into the
building up of an efficient fishting machine ;
all that is instructive. But it is ironical that
we need an emergency in order to bring out
the best in us. However, the chapter on plann-

ing ends to my mind on a rather unsatisfac- -

tory note. Let me quote para 33 which is in
the nature of a summing up of this chapter.
It says :

“With major changes in our stra-
tegic environment, it has become neces-
sary to review the basic assumptions of
Defence Plans. The current uncertaini-
ties on the western border complicate the
process of review. The threats to our
security in the new strategic environment
are being appraised and action has been
initiated to update and revise our Roll-
on-Plans.”

I think the Ministry could have been
some what more specific and it was quite
unnecessary to my mind to have been unduly
cautious.
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Mr. Bhutto has let it be known that he
is on the way to building up what he calls the
finest fighting machine in Asia. Newspaper
reports, not only reports in our journals but
journals abroad have also stated that Pakis-
tan has already raised two new divisions
fully equipped. For these new divisions, the
requisite equipment has probably come from
China, and the USA also must have sent
whatever it could through the Arab countries
and possibly also Iron. If we were to release
the prisoners of war, as sooner or later we
shall have to rclease, then too there will be
no lack of equipment to arm them and that
would mean another two or three divisions,
and that would really change the position of
military strength on the western front.

Is Mr. Bhutto doing all this for the fun
of it ? Mr. Bhutto may appear to be talking
nonsense at times, but it is clear now that it is
purposive nonsense that he talks. We can see it
from the way he has succeeded in giving to
his country on interim Constitution and the
removal of martial law, and that is why we
are not yet giving up the state of emergency,
under-standably because of Pakistan’s post-
ures. So, Mr. Bhutto must have some definite
purpose in strengthening himself militarily. If
it is an innocent purpose, then it may be that
he wishes to be in a position to negotiate
with us from strength. But if it is not so
innocent a purpose, then he is clearly plann-
ing for a short and swift war in the hope of
getting something to satisfy the shattered ego
of Pakistan. The appointment of Gen. Tikka
Khan, knowing quite well how such an
appointment would be regarded in Bangla
Desh, was a deliberate risk that he took.
Why did he take this risk ? He wanted
the Armed Forces to be made into a
really strong fighting force to be trained
properly and put on a war footing.
And that is what Gen. Tikha Khan, I am
sure, is now engaged on. Neither Mr, Bhutto
nor Pakistan has shown any signs of giving up
their hostile attitude towards India. In these
circumstances, what should we be doing ?
There should be clearly no complacency.
I have little doubt that the fighting mach-
inery created by us for the last war has
not becn dismantled already. I hope that
we are vigilant. I am sure that we are-and
are determined to see that we make good with
all speed the losses that were sustained by us
in arms and equipment, in aircraft and figh-
ting ships. But then merely making good
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would not be enough. We have to strengthen
ourselves, for, as I have just now pointed out

Pakistan is fast making itself much stronger
than we are. We must recognise that, What-
ever happens, nqw that Bangla Desh is out
of the way, we shall have to keep ourselves
strong on our northern frontier too, because,
in any future conflict we must expect China
not to remain silent, not necessarily to come
out in the open but certainly to carry out
operations which would keep our men busy
and would not enable us to withdraw them
in order to face the Pakistani forces.

This is the reason why, I think, there is
some justification for what is implied in the
report that the defence services need to be
provided with larger funds, more adcquate
funds. Why have they not said so quite
openly and clearly ? Because there is an
absolute necessity now—

MR. DEPUTY-SPEAKER : The hon.
Member's time is up.

SHRI H. M. PATEL: Itis absolutely
imperative that we strengthen ourselves, with
the most efficient equipment and most efficient
aircraft and strengthen our Navy too which
has not only a long coastline to secure but
also certainly has a role to play in the Indian
Ocean,

I imagine that it is a recognisation of this
situation that has led Government to keep
the team of the threc Armed Forces Chiefs
together and order Gen, Manckshaw to remain
at his post. The terms of the order may not
be altogether happy. Mareover, why there
has been so much delay in making up its
mind ? It js unfortunate that Government
should have displayed so much indecision in
this matter. Tndecisiveness has fortunately not
been a characteristic of our Government at
least during the past year in - the prosecution
of the war or the relations in regard to Pakis-
tan, ‘What has happencd has not had a good
effect psychologically on our armed forces.

' MR. ' DEPUTY-SPEAKER : The
Member must conclude now.

SHRIH. M. PATEL : Just a few mitiue
tes ; I am finishing, It is -clear that Govern-
ment must proceed to ensure that our Air
Force has additional aircraft of the right kind
wherever tlwy can be bad without delay. I
make.this pumc emp!uncdly becauwse time is
of the omeice. So

hon.
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modernisation proceed with utmost expedi.
tion. Similarly, our armed forces must have
all that is necessary to make it a most effece
tive and most powerful mobile striking force.
There can be no question, at this moment, of
worrying about being self-reliant, etc., for the
danger to our security is very real and imme-
diate.

There is nothing of a panic in what I am
saying. But we must face facts and the reali-
ties however much we may wish for peace and
friendship. But just as you cannot clap with
one hand, so also you cannot have peace and
friendship just because you desire it. Mr.
Bhutto must also show by his action and
behaviour that he means what he says when
he asked for peace.

There is no time now and therefore I will
not say what I wanted to say regarding nucl-
ear weapons. There is a good deal which has
been said here about it. ‘T should say this
much that the time has come for us to make
a fresh appraisal of this question. There is no
reason why Government should fight shy of
giving its reasons for saying that it relies on
conventional weapons and that it is sufficient.
It has never yet shown why it is that nuclear
weapons are something which we should keep
away from. Conventional weapons are also
destructive. War itself means destruction of
human beings and property and nuclear
weapons mean more destruction, But it does
give you the power of detérrence, Recent war
has shown us that with poor capacity to deter
somebody we shall not be able to discharge
our duty or duties that are going to be forced
on us and which we shall have to face.

st wey gt (mefige) ¢ IaTeRe
HEIET, 9T gW 9F9 A o9V W F gaw
e qT AR v @ &1 ¥ = agEI 9
AT g ¥ AT AIX T Y AT 7 A
TR A, 9 AT A AT ¥ qEwd
Az At o, Faegdhy . oifseare & s
§ gt o g, wiawrd g
w7ar § A e Y aq 3 aaTH S
& afr drare wefae ST wawgmr
fagin 14 fer fraak Hager ¥gra A
wra fear sty ofter gfew . & fxsd
TR Y wfre wed a‘irmﬂ‘
mmgﬁmiﬁmw e
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ar 39 feur F wgn o ogH oA
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fasge oviid 81 Ay =gt oA
TR T fa¥ gu e § 9wR
Ty gy & wfE o [ w7 arfaere
AMWA AT FATAT AT AT &0 MY
U & AW A0 AHI AqqN weq
R § e A g s feme e
Y § A1 gER AOF q, 9g adw ¥ fay
T g7 fored W & 1 sAFr oAl A A
FEN A AR 1 & v N afeg §
e wem 5 ar @ ¥ afwwifear w0
& ag afuwre 8 fr 7z ol arsamax
F & & ar o e garer 9T Y 9%
foreiarY sl o gRET AR §
Tar @far #Y oA frad TR & o
F suxedr 7T oY FY wAT wrfgd

sfto #Yo uRo &1 ATEW I ¥ Y-
qd FHwrfay w R frar omr g &
auear g 5 e o %t arow T anfady
grg & e 6 gere spdfiewy it
2fawr qrd gu &, PR A TAF I 27,000
To &Y AT & | 97 wRfaay i Yawrd
FEAT a¢ 1 gA guwn faely &
it a5 IA%T Yearrd Agy FrAr mar &
37 FHAfr A Geard FF a7 S
g

gt aE § AT EF sdard &
sefegas Mg &1 ifer & ax g
fe ey geErd wiuard AT Srdva,
afer gAg N aF €A [AdY T
forobe adY sT orar &1 qafoad & guwar
g 5 & & wiwfat ¥ qoerd
Tl [T Arfed 1

AR o sy arfeed &
faad At ¥ g& war @ § P oR
g7 a7 ¥ A6 Y oW W ¥ @
frgw By o @, wfes Prdt aeaye ot
Frdw 2 5 sy 1972 § 999 ¥ fipar
T & gawar g e oag rea g o
I wwad 9 Y g qey ¥ AT wifygy
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o ¥ g frges Fed o § 1 Al oft Y
v T Byt anT foda AT wnigy o

wgr 9C ATW AW TATX Y I A
w§ &1 & qow an o qhv w7 AW &
Fzar agar g % 9% av ag wwofiay
w WE ¢, 9w A% g fawm 3% g
¥ 2, a= a7 Gew an N N e 7@
21 oF ¥Q9 o0 ARA § R
T WO gy oA AT T W Y, T AW
F AW TIW & A3 ArAEATAT €W AT
N fragw R T A aferareh gad
wiify fad gleard & qa s ¥ av
tzn aw & T F A v folg
71T A& |

qR e A e § fo o qana
# qamm wr f&ay & oad s
a@rEn fare &8 ) oY gAr W & s
¢ gAw fam § w1 wAmw & Fraw
A B ArawErar Foavrar Ay
wfagm @t fo ey & owdy ward
ar f5r wad ww wwer ¥ gfafmfer
FTak faolg & ste N daoa arfe =Y
gfawd & s afys ¥ afas W N
fifrw 1 & quwar g e oad aa
ST FT AT FHAT QAT AT AR W
¥ frw ofr e g wFT

77 A ¥ wgar wrgen § fr o fggew
wTegH AT egew g & A § ah
gy # ag fedd oy Frovaged &0 &
wrgar § 5 ot awrd wrafer & v §
fadt ot nif &1 AT IR 7 fray
T | QF AT 95T ¥ wEr & fr ond
ATy & oY gweardy §, v gar g
T, IAW & AFT OT AT AT A
ool o2 A A7 AT &« 9F T
queqyr § frast g s wifE o
¥8 A WY qegT FT EE iy falde W
1% & wreor I% Qre wary a9 f @r
g1 muy Ian fedy orfr fadvey w1 W
o oo oy § gl WY x@ W
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aag7 famer aifee 5 a7 W o ge
¥ o ar @Y Warg =% ¥ T
frareT o g3 o9 oI FTH T AR |

THEL MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISIRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : M, Deputy-Speaker, Su, it 1s
the declarcd policy of the Government to
achieve progressive sclf-reliance and selfe
sufficiency in the matter of defence supplies
and items. As the production of arms and
ammunition is essentially a continuing process,
this idea of self-sufficiency can be expressed
only in relative terms and this has to be seen
in the context of the availabiltty of raw mate-
rials in the country, technical know-how and
other production facilities. But I must say
that since 1962, after which really serious
efforts were made for self-sufficiency in our
own armament and other defence equipment,
we have made a tremendous amount of pro-
gress.

At times to buy time we had to enter into
collaboration agreements, because to develop
technology and advanced knowledge would
have taken s0 much of time that all the
requirements of the armed forces could not
have been met within the necessary time
frame. So, in the beginning we started with
vatious kinds of collaboration from other
countries who had gone far ahead in this
matter of armaments production. We had
foreign collahoration on many items and of
various kinds, Some were for licensed pro-
duction, some were an outiight purchase of
technical know-how and some were real colla-
boration with royalty payments etc,

But in 1965, during the aggression that
Pakistan committed on us, we had a very sad
experience. Many of our friends who were
very anxious to enter into collaboration agree-
ments because it would give them a good
deal of benefit, due to various political consis
dergtions, in 1965 suddenly withdrew their
help and we were left to fond for oursclves.
It was, therefore, decided by the Government
to sct up an independent department, called
the Department of Defence Supplies, which
was charged with the responsibility of import
substitation. This is the most important work
of the department. 1 must say that in the
sevén years that this department has been in
existence it has done very good work and has
given a very good acoount of itself, But I will
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tome to the detuls of this department a little
later

During the last aggression of our borders
by Pakistan 1 am glad to report to the House
that the ordnance factories, which now
number 30 plus eight defence public sector
undertakings, not only mect slmost all ther
targ ts but in many cascs exceeded them by
several urnes  n certun cases 400 per cent
or four times We did not give any reason
for complaint to owr armed forces We not
only completcd speaial asugnments within  the
target date and the tune frame, but also gavc
the good and 1tcms of desirable quality It is
nt a matter of sall satsfaction for us but
1t 15 2 mattcr of great joy for  those who aie
engaged 1n defunce production that the items
produced 1 om country have proved of cqual
ment and calibie if not better than the
imported items of the compatable types  In
this I must pay my comphiments to the defence
workers andd ofhicers who are invohved in  this
process  of dfence productin alcng with our
Dcepartment of Inspection  Lhis Deptment
of Inspection dows 1 wmlent job but a verv
effective job and 1t 18 because of thar untining
and verv stnd hindhing of the defence  stores
that sub-standird and bad production 18 not
given any encouragement Iogive an example
of the good work done by the defence
factortes—here T am mentioning only the pro-
duction of ordnance factories that are the
departmental undertakings, I will come to
the public sector undertakings a little later —
the value ([ 1sues from ordnance factories n
arms and ammumtions etc, in 1970-71 was
Re 9425 crores, and in the last inancal
year, e 197172, this 10se to Re. 120 crores.
Apart from tlus we have launched several
mew projects to cope up with the ncreamng
demands of scphitication and changing
technology and warfaie methods  One of the
projects that has been started 15 105 field gun
project. We have some satwfaction n this
hecause this field gun has been concewved,
designed and productionied by our own
scientists, by om own men IThis gun 1

reckoned to be one of the best field guns 1n
the world by th people who know about
arms and ammumtions. Thus 15 gomng to
replace the World War T vintage 25 pounder
gun We expert to es ablish tnal production
of this gun from the next financial year aad
the bulk producton will be establshed 1mme.
diatcly after that We have also started
smuitancousty our exercse R & D for
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Mark—II verson of Indian field gun
Though the striking power of this gun will
be the same, the weight of the carriage will
be reduced to almost half Therefore, by
the time we productiomse this, we will be
ready again with another design of this gun
which will serve us in the years to come
For ar raid precautionise and ants arrcraft
warfarc, we have established production of
1.70 40 mm guns This 1s 1 very sophusti-
cated gun with remote fire control It 1
radar-operated and 1t has giwn a very good
account of itself duimng the last aggression
by Pakistan

W  have tiken sarious actions ty sre
that our dependence on private trade sources
becomes as lhittl as possble Tlus can be
Mlustrated by the work that we have done 1n
the cwse of vehicle production  Although we
werc tiking velacles from various automobile
manufctuiers in the country, we frund that,
to meet the stringent requuements of armed
forces, 1t was necessaiy (o have a vechicle
which will meet all the requurements  There-
fore, we decided to set up 2 vehcle produc-
tion umt which was fiist stasted 1n collabo-
ration with varijous oidnance factorses And
then we set up a vehicle factory n
Jabalpyr which 15 producing three  kinds
of vehicles—Nissan l-ton petrol tank and
Jongas, te., jeep Though the production
n this fitld has not betn entirely up to my
satisfaction, looking to the difficulties, we
have dane really quite well The produc-
tion in this factory m the last finanual year
has been  of the order of Rs 18 crores and
about the indigenous content n these vehic-
les, we have already achieved almost 807,
indigenous content m  the case of Shakuman,
04% 1 the case of Nissan one-tonne vehicle
and 34% in the case of Jonga Bat within
a short span of time, we hope to increase
the indigenous production conmderably We
expect to reach the full rated capacity of
thas factory in 1975.76 when it will start
producing 13,000 velucles of all these  thiee
categories

Another field i1n which we had difficylties
and we have been faging a good deal of
trouble 1y regarding raw materials and, there-
fore we have started the work on & special
steel and alloy prpject 10 Kaspur It will
cost of Re 46 1 crores and 1t will produce 68
varieties of special steels of high and saphis
ticated specsficanons which wilt be required
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for producing various modern items of arma-
ments, So Tar, we were obliged to import
most of these metals and as soon as this
project in Kanpur goes into production, our
dependence on imports even of raw materials
will cease to exist.

Coming to our factory in Avadi, here
also, the workers and the oflicers who are
engaged in production of our medium Vija-
yanta tank, have kept to the schedule moie
or less and they have given, in terms of total
number of tanks and spares, the targets they
had set tor themselves and this, they did in
spite of all kinds of difliculties which they
wlved sometime by themselves and sometime
by taking our help. The total value of pro-
duction in this factory went up to Rs. 20
croies in the last financial ycaa  The indi-
genisation of Vijayanta has also touched the
figure of 687, and by the next financial year
we hope to make the indigenous content of
Vijayanta 85% and we shall continue our
efforts to indigenise as many of these vital
defence items as possible,

We found that it is necessary for us to
augment the capacity of the Avadi factory
and, therefore, we have sanctioned an aug-
mentation project at a cost of Rs. 5.G9 crores
and this project, when completed, will con
siderably augment the production facilities in
the Avadi factory.

15 hrs.

Coming to the public sector undertakings
under the Department of Defence Produc-
tion, I am glad to report to the House that
these public sector undertakings under the
Ministry of Defence have, by and large,
maintained the upward trend of production.
The total value of production in the Defence
public sector undertakings in 197172 s esti-
mated to be of the order of Rs. 176.36 crores
as against Rs, 146.28 crorea in 1969-70, Tt
has registered @& very sharp increase in
the production in the Defence public sec-
tor undertakings. We hope that the pro-
gress of production in these undertakings
during the year 1972-73 will be of the order
of Rs. 223,65 crores. I do not want to take
of the House by giving the achievement of
each individua] factery but I will mention a
few outstanding achicvements of the Defence
Public Sectar Undertakiogs, particularly the
H. A L. which has done a very good job,
Not only have they maintaiged the produce
tion of MIG 21 planes bat they have ali set,
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themselves on for production of improved
version of MIG 21-—that will be called MIG
21-M which they cxpect to deliver to the
Air Force from next year. This was done
against very heavy odds. Hon. Members will
be pleascd to note that it is being done al-
most without help fiom the foreign techni-
cians. We do have some foreign technicians
thete but it is buing douc mostly and largely
by our own boys who have been recruited
and trained in our own establishments,

Wre have abo taken care in HAL to pro-
duce other items of gencral use like aircraft
for agiicultural purposes. We require aire
craft for agricultural spraying. So far such
aircraft was being imported. Tn the HAL
the engineers and designers developed an
aircraft which was test flown ahead of sche-
dule and it was cminently successful in its
fhght. Now we hope o receive a sizeable
order from the Ministry of Agriculture and
we hope to enter into production on a prior-
ity basis. We hope in thus field also we will
become self-suflicient. ‘There are large arcas
of crops in the country which sometimes get
destroyed bhecause of pests and  infections be-
cause we do not hate enough capacity for
air spraying. Ina few years to come we
shall be able to meet this requirement with
our own production.

The FHouse knows the splendid perfor-
mance of Gnat aircraft produced in HAL
for some time. We have embarked to take
up the programme to have a second Mark II
version of Gnat aircraft. J would like to
take the House into confidence and say that
the Airforce itself was thinking in terms of
phasing out Gnat from the Airforce hut after
the last experience in December war the Aire
force has changed its mind, and it has told
the HAL that they would like it to continue
with the Gnat. Theie were one or two small
snags that had to be removed. We have
taken up the matter in our stride and we
hope to produce a Mark II version of the
Gnat soon. We will try to remove the small
deficiencies that were noticed in the opera«
tion of the aircraft.

For the first time India is sending its
aeronautical production to the Waorld Air
Show in Fainborough in December.  We will
also export various other sophisticated items
that we make in HAL so that the world at
large may know about the progress made by
the acronautic industries in India and we
axpert shat we will be sble to  enter into the
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international field with this accretion to our
production in HAL.

AN HON, MEMBER: Are you ex-
porting ?

SHRI VIDYA CHARAN SHUKLA : If
we get order, we shall take up orders for
export also, Asthe House knows, we have
taken up the project of manufacturing friga-
tes. The first f[vigate, the Nilgiriis almost
ready for delivery, and as the time is set for
delivery and the production is set, we expect
to deliver one frigate a year to the navy in
the years to come. This frigate project has
tagged behind schedule, because of our anxiety
to have as many indigenised items in these
{frigates as possible. With our effort, we have
been able to achieve almost 50 per cent indi~
genisation even in the fisrt frigate, and as we
go on, we will keep on increasing the indige-
nous itemis in thesc frigates.

The overall contribution of the defence
public sector undertakings to the national
cxchequer in terms of profit and dividend
declared this year is Rs. 16.18 crorcs. This is
the profit that we have given to the nation this
year as against Rs. 12.92 crores last year, and
we hope that apart from giving sell-sufficiency
to the country and also giving sophisticated
weaponry and cquipment, we shall keep on
contributing such profits to the national ex-
chequer for the national benefit.

Hon. Members know that HF-24, that is
Marut bomberfighter was designed and manu-
factured entircly by the HAL engineers and
designers. Here we have also reached a cone
tent of 70 per cent of indigenisation, and it
is a major achicvement in my opinion because
the infrastructuse in the country of the indus-
try is such that even for small items we have
to depend on our own production and we
cannat farm out the sophisticated sub-assern-
hlies and sub-components and get them from
private trade. If we could get them from
private trade then a lot of non-critical items
could have been farmed out, and our total
productivity in thesc factories could have
gone up a lot more,

BEL which is producing eclectronic items
for the defence forces also, in spite of variods

collaboration agreement with which they had to.

start, have reached an overall indigenous content
in their'equipment of about 0 per cent, but
we hope to increase this indigenous componmt
- arithe: wm.ent of indigenous items in - their
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entire production to 82 per cent
1973-74.

By legacy of time, one of our undertakings
is producing rail coaches also, namely the
Bharat Earth-Movers Ltd. in Bangalore. Here,
our production is about half of what the
Integral Coach Factory produces in Madras.
In this coach factory, the indigenous content
of the coaches that we are making is 95 per
cent and only 5 per cent of the non-indi-
genous item we use in the pmducnon of these
coaches.

during.

A small point in favour of BEL is that
their cost of production compares very well
with the f. o, b cost of the imported compo-
nents. Asis well known, normally, when we
indigenise a particular item or we want to
produce these items in the country and stop
the imports, the cost of production in our
country is very high because of various fac-
tors and the cost of the imported items is less.
But in Bharat Electronics we have been able to
achieve a very reasonable cost frame and we
expect to improve upon this pcrformancc in
future,

HAL has also started work—the construc-
tion of the factory hasstarted—to manufacture
SA.315 helicopters. As the hon. members
know, we are already manufacturing Alouette
III helicopters in Bangalore. This is a bigger
and better helicopter that we have taken up
for production, and a separate factory is being
constructed in Bangalore for the manufacture
of these helicopters.

We were so far depending on foreign
imports for many sophisticated items like under«
carriages, air-conditioning equipment, pressurs
ixing equipraent, the hydraulic equipment,
fuel injection system, etc. Now, we are sett-
ing up a factory in Lucknow, a new division
of the HAL at Lucknow, whick will produce
all these items and we expect that this factory
will commence production with ecffect from
the next financial year. :

In' Kanpur, a divison of the HAL has
been making the AVRO planes which are
being used for vatious purposes in the  Alr
Force and also the Givil Aviation purposts, We
have developed a new version, a military type
version, of this aircraft for ~airdropping; or for
dropping of defence supplies and- mppha to
arcas which are jnaccessible -otherwise, - aind
this version has ‘béen teited and "has Been:
found to be suitable; ‘and we' l.re mmihctm
ing it very soon in’ m;m . ‘

Y]
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Bharat Llectronics 18 setting up a  second
unit i Ghazabad in Uttar Pradesh for the
maunfacture of micro-wave and radar equip-
ment for our aur defence, and we are going
mort or les according to schedule, but I
expect that we will be able to finnh  the con-
struction of this factory and commence pro.
duction accorcdhug to the schedule that has
been laid down

In this war as in the 1905 aggression, we
had the embatrassng cxpericnce of many
fricnds putting embargoes on various items
of defonce supplies Lven all such items which
were promstd to usin agieunents between
two commercial compames-one conmercial
compny with 1 collsborating country abrond
and one collibor iting company 1n  the coun-
try which was m the public scctor—even such
commt rcial agicements were nullified or sus-
punded, and we had difhculties 1n getting
these itens  But thanks to vur Rescarch  and
Devdopme nt Orgamsation and  the foresight
with whih we weic organsing our defence
production 1t did not matertally affect us,
and our defence production was not hampered
because of these cmbargoes But this again
has taught us a lesson, as it did 1n 1965, that
m order to defend our freedom and be a
sclfereliant power, we tnust develop all the
essential 1tenms of defence production m our
own country. Theiefore, we have taken action
to give a greater uupetus to this movement
of Indiinisstion This year has heen termed
as a year of sclferchance and  sclf-sufhaency
We 1n the Dcpartment of Defence Production
have taken this slogan very seriously and we
expect to achieve good 1esults

It 1s known that there 1s a vast disparity
m the consumption rates of defence stores,
durning the active hostilities and 1n  peacetime
It is generally as lugh as 10 to 20 times It
happens that during the hostihties or im-
mediately before that, the demand of the
armed forces gues up, and then we hike up
our production m the vartous factorics, and
after the hostihties aic over and the war-
bascd reserves have been made up, the de-
mand on the factories goes down or starts to
go down

Lhat creates a tremendous amount of duffi-
culty for us because we cannot lay off the
warkers or put them ondle time wages or
retrench thema  To overcomethese difficulties,
wo have now decided to enter the export
mapket m a big way and also diversfy our
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production into cvil trade stems wherever
posastble or wherever necessuy  IHere the
advantage will be that when the ordess from
the Armed forces go down, we shall be able
to export vaious stems of arms and amtnun-
tion to friendly countries of course i stuct
consultation with the Mumstry of kxtcrnal
Aftairs and also go into civil trade items and
cxport than wherever necessary or put them
mto ust m the country 1tself If and when
an emergency anses all this capacity ot tramn-
«d manpower and cquipm nt and machunery
that we have  could in a short span of time
be switched over to d fenee production items

We can stagger our exp nt coamrmtments and
give the rcquare ] gquantity to the aimed for«
cts i time s ol then need If we do not do
fihe this we shall have ticmendous daflic ultacs
and thcre would he factorus workmng only
half of ont-thnd of then cipacity ind workers
will beput i 1dl tune wages We do not want
that now tins ticmendous  capacily we have
ustalled 10 our countty should be kept m
such an  unproductive way We are examin-
g ways to sct up a public sector orgamsa.
tion to organwss  the ¢ xports of thiese items and
we hope to mike quick progiess We have
alrcadv made a start and had exported up to
last year to the extent of Rs 2 70 ciores to
some frien lly countris  Ihis could be muens
sed to a substantial figure with the efforts
that we arc in king now

Notung would have been possible and 1o
good progrss could have becn achieved wathe
out the excellent work that our reseaich and
development o1gamsauon had done We have
nealy 2,000 scientists and technicians working
m our defunce laboatories all over the  coun-
try and they undcrtake various kinds of acti-
vities to help the Anned Forces and also the
production agencis of the department of
defence production  lhey design and develop
new and sophusticated equipment based on new
technulogcal studis and our operational rege
wrements and side by side help wn thewr indie
genous production providing scientific support
to the services 1 solving thewr opcrational,
logistic, maintenance as well as physilogical
and allied problems ‘lhe defence scientists
are working haid with single ounded devotion
on acronautics, musles and electromes and
thewr budget has been increasng although it
Is still a very meagre budget on research and
development compared to other countries
which are engaged in prod of defence
atems, It was a httle over Rs 52 crores in
1962.63 and st bas ruen to Rs. 19.78 croies
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in 1971-72 and we hope that it will reach the
flgure of about Rs. 46 crores by the end of
1975-76. Our defence scientists are at present
engaged in 1100 projects of various kinds and
descriptions and these projects help us to keep
our armaments industry and other - production
apparatus in proper shape, in keeping with
modern technological improvements.

Coming to the Department of Defence
Supplies about which I made a brief mention,
here also we have to be very careful about
what we undertake. We cannot affored to
have sub-standard production in this matter.
As I said earlier, it has done a very good job
and it has put us on the road to self-reliance
and self-sufficiency. This department orders
things on private tradc and also various public
sector undertakings, Since the inception of
this department, it has indegenised items to the
value of Rs. 110 crores, i.e. saved Rs. 110
crores of foreign exchange. It has done a very
good job during the last 2 years, when it has
made special efforts and placed orders worth
about Rs. 30 crores and Rs. 40 crores in the
last two years. This import substitution is a
very difficult task, but it is being done with
a great dcal of care and I am glad that fine
expertise has been developed in this behalf.

The House will be interested to know that
apart from the figure of money I mentioned,
this department since its inception has identi-
fied and indigenised 12,000 items which were
imported earlier. Now these itemsareall being
manufactured here or are in the process of
being manufactured. This good work is being
continued and I hope we will be able to reach
a very good degree of self-reliance in the years
to come.

I will now touch upon a few points made
by the hon. members during the debate till
now. Shri Bisht mentioned the need for an
ordnance factory in the hill areas of U. P.
Hon. members know that thesc factories are
of strategic importance, and various things
have to be taken into consideration while deci-
ding their location. It will not be prudent to
locate them too near the border. Even then,
we have an ordnance factory at the foothills
of Shiwaliks in Dehra Dun. Whenever we
establish a factory, we doit strictly on the
basis of the requirements of that particular
project and various other strategic considera-
tions, which we consider with the help of our
technical committee.
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Mr. Frank Anthony wanted more expendi-
ture on tanks and APCs and I Have indicated
that this is being done.

Shri Chandulal Chandrakar mentioned
about the vehicle factory’s work in Jabalpur.
I agree that this factory is not functioning as
well as it should. Weare paying special atten-
tion to this factory and we hope in the current
financial year we will be able to give a better

performance than we have been able to do so
far.

Shri Naik mentioned about the pro-
fitability of the defence public sector under- -
takings, Shri Naik comes from a state. where
there are three major public sector under-
takings of the Ministry of Defence. These
public sector undertakings are not meant
primarily for> making profits. But it is a
happy coincidence that out of eight defence
public sector undertakings seven are making
profits, in some cases the profit- going up as
much as Rs. ¢ crores to 5 crores a year,
Not only have they been giving good dividend
to the Government but they have been
giving very liberal bonus to the workers.

SHRI PILOO MODY : Do mnot say it is
only a coincidence. Keep up the good work.

SHRI VIDYA CHARAN SHUKLA : We
will keep it up and, if possible, increase it.

Shri E R Krishnan wanted that steps
should be taken to meet the shortage of
aeronautical engineers. We have not so far
had any shortage and we did not find any,
difficulty in training our engineers in aero-
nautical work.

Shri Naik mentioned about the various
problems of HAL. He will be glad to know
that for the first time in its working it has
declared a dividend this year. I was in Banga-
lore about a week back and I had occasion
to meet the representatives of workers. I
found that the workers are happy and they
are looked after very well.

SHRI B. V. NAIK (Kanara) : I referred
to the recruitment of people from Bangalore
city and round about in those undertakings.

SHRI VIDYA CHARAN SHUKLA : In
such matters, although we want the local
people to be recruited, we have to be care-
ful about what kind of people we get in the
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State, especially in a highly sophisticated in-
dustry like acronautical industry.

Shri Darbara Singh referred to the im-
plementation of the report of the Acronau-
tics Committee. He will be glad to know that
the implementation is in hand. We have
taken various steps to implement those ree
commendations. There are only some recom-
mendations which we have found ourselves
not in a position to accept. The other re-
commendations have aiready been implemen-
ted, or aie being implemented.

Shti Chandiakar referred to the need for
a supeisonic aircraft. As has been mentioned
in this Housc several timncs, as also in the
Report, we have undertaken the study 1egard-
ing an advance fighter aircraft which, if we
ultunately decide to  productionise, will be
productionised in later scventies so that it
will be available to the air force in  the cigh-
ties,

DR. KAILAS (Bombay South) : Is it
truc that some sophisticated parts for Aero-
nautics could not be produced because they
require the import of costly equipment which
may ost us upto Rs. 65 crores and our pro-
duction of supersonic aeroplanes is going to
be hampered because of that ?

SHRI VIDYA CHARAN SHUKLA : It
may be sowetimes because of shoitage of
funds, o1 shortage of foreign exchange, we
may not be able to get all that we want but,
by and large, theie have not been any com-
plaints of that kind. Whatever projects we
have given to the defence scicntists, they have
been given the machinery and equipments to
do their work. It may be, there are certain
projects which may be worthwhile but we
may not he able to undertake them because
of the prohibitive cost. But in the case of all
those projects which we have undertaken we
have given the wherewithal to the defence
scientists,

Shri Samar Mukheijee complained about
private industrialists making a lot of profits
out of purchases that we make from them of
trucks and things like that, May I say that
we do not allow them to make a lot of profits.
We get those items at the DGS&D rates,
which are lower than the market rates and
they get only a little money out of it. Our
purchases from there compapies has also come
down quite a lot snoc production in our
vehicle (aciory has picked up, As J indicated
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carlicr, when the vehicles factory achieves
full-rated capacity it would not be necessary
at all for us to purchase these vehicles and
other items from these firms.

ﬁ%cqﬂofﬂw(aﬁ'ﬂ):m
oF I Az § 5 s 7wy fe adfaa
Ter ® audy &, ag wa w7 oY
Hgadr § ar A€), S€ rEw Y aAay
gara@? ol aw ag § B amw
#1 fedg & fodr ot Sea o Iy wdy
g% Al Zrer & oW Ay A AWV AT oY
fr g7 #1 fafedy ag™ N qoimw &
arg anfs F feda &7 ot qoord T aF
aX ofers A femrer &y off die w1
g Iy A R T @rg?

SHRI VIDYA CHARAN SHUKLA : I
may tell the House that Shaktiman that we
make is as good if not better than the Tata
trucks that arc made in Jamshedpur. They
may have made a mention of their produce
tive capacity and may have wanted to aug~
ment it on the plea that they want to supply
it to defence. I am not aware of this parti-
cular case. As far as we are concerned, we
are not interesied in augmenting the producs
tion of trucks in the private sector ; we want
to augment productivn in our defence and
public sector undertakings, in our own face
tories.

The last point that I want to mention is
about the point made by Shri M. C. Daga
about Praga Tools. This is one public sector
undertaking which has not given a wgood
account of itsclf. I have gone very deeply
into the matter and I hope that within a
year or so we shall be able to improve its
working and put it on the right road. Its
history and legacy has been bad. It was not
a Government of India concern, It was not
set up by us, When it went into very serious
difficulties we took it over from the Andhra
Pradesh Government. Even now, it is not
fully owned by us. Because of historical
difficulties, which we have not %o far been
able to solve, we have not been able to give a
good show here. But I hope that even here
ina year or two we shall be able to make
good.

wt aew o 9 wEeT, am
IR e Bt waw A fear ¥
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e o7 fr fgges wrew A dgyes
IIEE X AT X AW TR AT R
4

sft fawracor gww : ATl Qew
AT daoff argw # aww ¥ @3 gu d,
A g gy ifed, a8 e e
&

In the end I want to thank hon. Members
who have paid compliments to defence workers
and our officers and the defence production
organisation for the good work that they have
done in the last year and I hope that, with
their good wishes and their help, we will be
able to be better next year.

SHRI BRIJ] RAJ SINGH-KOTAH
(Jhalawaz) : Mr. Deputy-Speaker, Su, I
should like to begin by paying my homage to
all the jawans and officerss who laad down
then lives fo1 the defence of our motherland.
I should also like to congratulate the Defence
Minister and his ministry, the Chiefs of Staff
and all the officers for bringing snch a good
name to this country. For the first time in a
1000 ycais India, as a free nation, took the
surrender in Dacca of enemy foices. This
was a historic fact.

I also compliment the Ministry for pro-
ducing a report, quite unlike the previous
ones, for it tells quite 8 lot of details, even
giving the casualties sector-wise. I welcome
this trend which was hitherto not visible,

Last year when I spoke I had said :—

“The greatest threat we face is of &
short term duration in the mature of a
pre-emptive strike of the type that Isracl
had to do orseg-vis the Arab countries.”

This has come true. The only thing was that
the Pakistan Air Force, with its blundering
tactics and penny pocket methods, could not
achicve what it wished to do and our Air
Force displayed a very high sense of vigi-
lance.

Afier this victory of 1971, I think, India
cannot afford to be complacent. We cannot
be sure what may not happen on our borders
even after this victory., The Asian  sub-conti«
nent has always been submerged in war
since Wotld War I, There was Koreain
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East Asia ; West Asia is still fowdenting ; in
South East Asia Vietnam war goes on and in
Central Asia, peace is maintained by hostility
between the Soviet and the Chinese,

Pakistan never had the capability nor the
capacity to inflict defeat on India. But she
certainly has the capacity launch cippling
blows still on this country with the U.S. aid
she still gets and wath the help of the Chinese
in providing her equipment, Having lost
Bangla Desh and her 45 per cent of the gross
national produce and 50 per cent of her
export earnings, still, I fecl, that Pakistan has
quite a capacity to threaten India.

With the recent pronouncements in  Pindi
by President Bhutto about saying that he Iy
going to build the “finest army in Asia,”” and
with the appointment of Gen. Akbar Khan as
advisei1 who was a leader and who attempted
a coup mn 1951, it all indicates that Pakistan
has not given up her demgns of aggression on
India. They are now blaming the Generals
for losing the war and they are trying to
build up a myth that Pakistan army is still
as good as it was before. All this coupled
with the statements by President Nixon, Mr.
Rogers and the Joint Communique at Peking,
the Chinese stand 1t Bhutto's 1ecent visit and
the pronouncement at Jeddah Conference all
indicate trouble,

Let us not forget that Mr. Bhutto’s puolis
tical base is in the Punjab and 60 per cent
of the Pakistan Army comes from this region.
Their Chief of the Army Stafl, Gen. Tikka
Khan, is also a Punjabi and this is where
hate-India fechng is strongest. So, all this
indicates that Pakistan may still have designs
of launching something, may be in Kashmir
or elsewhere.

The biggest thing that we have to watch
in Pakistan is the conflict going on between
the political forces and the armed forces for
the control of the nation's destiny. It will
have a very great bearing on the future trends
on this sub-continent. On it depends peace.
Therefore, we have to watch with the greatest
care the events in Pakistan for the next few
months.

A conflict over Kashmir may not be to
Chinese dislike and, I say, that we have to
keep our army, our ainforce, on constant
alert,
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We have sought to find a peaceful solu~
tion with the Chinese on the question of our
boundaries and, I hope, this will bear fruit.
But we cannot keep away from our minds

that Chinese would not dislike a conflict on
our borders.

The Report mentions somewhere, I
quote ¢

“Shortcomings is performance in
weapon system and equipment.”

I do not know what these are. But, I hope,
we will know what they were and they will
tiy to take remedial steps.

India’s defence budget has shown a happy
trend of progressively going down as far as
the percentage is concerned. Of the gross
national produce, in 1963.64, it was 4.5 per
cent, Today, as estimates show, it will be
3.6 per cent, Our  per capita expenditure on
defence is perhaps the lowest in the world It
comes to about Rs. 3. So, out of the 31
countries who are spending more than 8.4 per
cent, I feel that if need be, we can casily
raise our defence expenditure progressively
to go up to but not more than to 5 per cent,
looking to the threat that we have to face in
the mid-1970s.

Coming to the Army which is still at 8,28
lakhs strength, having 4 Commands under the
command of Lt. Generals, I quite fail to see
why with all this great victory that we have
achieved, we could not upgrade the Chief of
Staff to perhaps a 5-—star General, We cer-
tainly wish that the Defence Minister looks
into the aspect of better days for the jawans
and NCOs. It is a constant thing thatI heard
when I visited troops on the border—the
descrtion rates of the army personnel who
have to stay for months on end at altitudes of
20,000 feet and over in the inhospitable
climate of NEFA and Ladakh is quite disquit-
ing, If a probe is made, it will be found that
people are more interested to leave the army
than to come back, meeting all the punish-
ments that they may have to. We feel that
better living conditions and pay for the jawans
will keep this trend down,

At the Rajasthan border, 1 feel, there
should be an Army corps stationed perma-
nently either on Rajasthan side or on Gujarat
side. This sector, T have felt, has no such
formation,

Caming to the awards, we notice that a
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lot of awards were given to lot of generals and
lot of officers, but two persons stood out in my
mind,

Why was an award not given to the
gallant General who defended Chhamb ?
Although we had to retreat, it was a gallant
action. Had it not been for that action, we
would have been in more troubled waters.
Why were not such people who did something
in withdrawal not in offence, rewarded? It
is for the simple reason, as I feel, that they
did not advance ? In warfare, advance is
always not possible. Even retreat has to be
done with great care, I wonder why the
General who first landed in Dacca, first man
who entered Dacca, was not commended for
any award. I do not know why.

Coming to the Navy, India has realised
that Sea Power has a very pivotal role to play.
Our Navy has come of age and it has displa-
yed that, if a country possesses a compact,
powerful and muscular navy, a lot of good
things could be achieved for a remarkably low
amount of casualties. Although the Twentieth
Century puts the Navy under water, still sur-
face vessels have a role to play, and they did
show what they can do by gaining local
superiority, as they did, in the Bay of Bengal
in achieving so much there for so little, The
Navy’s role in India lics awating. The Indian
Ocean which is still nobody’s private lake can
be made as one of the foundations where our
Navy can show its mettle. I think, the urgent
need for the Navy is to have more small
misile boats, more submarines and anti-sub-
marine vessels. The greatest need which I
felt was this that we have no long-range mari.
time reconnaissance petrol planes. We were
using the old Super<Constellations which have
long since been eased out of service even by
the commercial airlines,

I feel that the work on Leander class
frigates should also be speeded up. The pro-
gress is very slow,

Coming to the Air Force, I will only say
that they did a splendid job. Gunnery was
most accurate as was displayed by the rocket
attack at the Government House in Dacca,
They had excellent coordination with the
Army and provided very good support to our
army in the field. Here again we need to Jook
back as to where our failing lies. I feel that
weneed a bomber for our wueeds. In the
Chhamb seotor where opposite Changa Munga
forest, Pakistan had & hig concentration, we
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used AN-—12s ns bombers. Even Pakistan
uted old freighters to bomb certain fields in
Rajasthan because they had no bombers. T do
not know whether AN-12 can be  classified as
a bomber. To the best of my knowledge, it
it a troop carrier.

So, I hope that we shall consider the
need for a strike aircraft which will go deep
into the enemy's heartland. We used Vam-
pires in the last war which was very creditable
although they are very old But I feel if
some newer aircraft having the same charac-
teristica and capabilities are bought, they can
do the same job better,

In the end, I would like to say that the
Age of Deterrence has brought about a change
in the strategic values, Old concepts are
altered. There are no more clear cut periods
of peace and war with mobilisation in between.
It is now just cold war, confrontation and
escalation, In order to deter effectively, the
Armed Forces have to be ready with minimum
delay in 1¢sponse for strategic situations, with
a modern hard-hitting force and with a stock-
pile of arms and equipment, Our forces
must, therefore, be ever ready to cope with
such a situation and support our diplomacy
with mulitary action cven if it means accepting
a risk of escalation,

I, Sir, in the end say that we have done
very well and we hope we will do better when
the next time comes.

SHRI SHANKERRAO SAVANT
(Kolaba) : I rise to support the Demands of
the Defence Ministry.

The thirteen days of December 1971 will
for ever br 1emembered as witnessing a saga
of gallantry written in blood by the three
arms of the Defence Forces, It is during
this period that India was reborn as the
mightiest nation 1n the non-aligned group, a
nation that can still live up to its ancient
past.

In this age of science and sophistication
India has emerged triumphant over inter-
national confabulations and  conspiracies,
thanks to the exquisite pecrformance of our
Defence Forces. And true to its noble
heritage, India has shown that she can be
charitable towards the vanquished.

MR. DEPUTY SPEAKER : You are
not intelligible to the reporter. Please come
nearer to the mike,
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SHRI SHANKERRAQ SAVANT: A
unilateral cease-fire in the hour of triumph, at
a time when our forces were poised for the
final assault isv unknown to the wast. Never
was so great a victory achieved in vo short a
time. Even the much-applauded German
blitzkrieg, of the Second World War could not
force the surrender of a lakh of armed forces
within a fortnight.

The question before us now is how to
appreciate the gallantry of the Defence Forces.
This has two aspects. Fiwstly, we have to
decide what we should do for those in harness,
I understand that the Third Pay Commission
is going to revise the entire pay structure of
the Defence Services. I should like to request
the Pay Commussion to take a liberal view
and cnsure that our Defence personnel are
properly paid and are enabled to live with a
status commensurate with their responsibilities
and with the element of risk they have to
encounter both in peace and in war. There
is no reason why Commissioned Officers in the
Armed Forces should get lesser pay than the
IAS officers. 1t is like wise necessary to arm
our Jawans with sophisticated weapons and
equipment. In this connection, I may point
out that with our Defence Budget of Rs, 1409
crores we are spending hardly 3.8% of our
GNP on defence, There are several countries
in the world which are spending a much
higher percentage on their defence. Pakistan
alone will not dare to confront us in the near
future but there is a possibility of Pakistan
and China making a combined attack on us
in which case we must be prepared for the
eventuality. This is the reason why we should
be prepared to spend more on defence and
be prepared for hard times to come. This is
also the reason why we should like to arm
ourselves with nuclear weapons. All the big
powers are armed with nuclear weapons, We
have to contend against Pakistan and China
both of which are known to be unscrupulous.
Itis no use drawing a comparison with
Vietnam and say that small countries could
do without nuclear arms. But the truth is
that it is fighting against America which will
not use the nuclear weapons because of the
fear of its own people. After all, America is
a democracy. But that is not the case either
with Paxistan or with China. They both will
stop to anything to achieve their nefarious
ends. Hence the need for nuclear weapons in
our armoury.

Qur Resonrch smd Development wing is
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indeed doing good work, But it is often
handicaped for want of funds. Several of
our eminent scicatists are working abroad as
they do not get proper remuncration at home,
They should he encouraged to come back fo
India and scrve here,

Along with the amelioration of the service
conditions of those in the armed forces we
should also pay special attention to the de-
prndants of the scivice personnel and the
exeservicemen. When a jawan goes home
cither afier being wounded or after complct.
ing hix servicc he should be enabled to live in
his village with honour. The Government

should help him  in  getting  reemploy-
ment if he i3 bodily fit or get pre-
ference in  the distribution of lands as

a result of the enforcement of the Land Ceiling
laws. There are some villages which have
always mruntained material traditions. In my
constituency the 1ecruiting s confined only to
some villages. Theie villages where every
house has a jawan in the army. Special atten-
tion should be given tothe developmental
needs of such  villages. As against the indivi-
dual approach for the welfare of jawans this
group approach will have far reaching reper-
cussions. ‘The Jawans will thereby be hono
ured, in the eyes of the village community
and even of the socicty asa whole. If the
hon. Minister for Defence takes up this point
both at the Central level and at the State
level he will heighten the prestige of the
jawans and will change the social thinking
about them.

The Soldiers’, Sailors’ and Airmans’
Boards both at the State and district levels are
more or less ornamental institutions. They
have no funds at their isposal nor have they
any powers to recomnmend any expenditure.
These Boards should be reconstituted. They
should be given enough funds for the ameli-
oration of the lot of exeservicemen and should
be armed with plenary powers for the
purpose.

With these words T support the Demands,

ot wmim @ e (Farge)
aeq wgvag, fed fasrr i =t
Wﬁﬂ'm@ﬁ,ﬁm@ T v
AT AR IT quTw dedt At ergw
®r oft oarr ¥ o 8, Rew % ammwre g
gl dex fife Rrgr g et ¥ feu
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gt g1 H aRg i fn 1971 &
A § gardy JaveAl F-arg {AT, WAryiEe
Jav T Taq Jav -t ad-wasiv frar
w7 2w w1 It M far—fax & Rea
¥ gAET UF A JATAT—, A& fag
wiar & qryrar § @, feeg wged Eme
a1 79 F 47 @At § o A 5w A aay
gn g #, 37 AmA wgwal ¥ faar Ay
ge, am gw go fogelie St Afa &
g ofadt FT T | ot aF fedt A
frefy =a § vy Fopzdiz 6t Afy ady o=t
AT WY &, NATIE 1778 ¥ S} ey
Fag A v anft Mrad g G fe
#y wify qmafer wE@ & & AW
sty amfer azeg &Y adf & ot ad
AFATE, FA7 9T 997 gAT FEAT 97, Ty
ar W@ &

du fagT & 5 ssrgugm
| FT AT 9z gaw F fw mfare
zE O AT qAET &, Y gHTR USE §T
wdt sfafara g, g sod Fopdlz, T,
&t ffs a agamr g AT Iad g1y
qIg ZH FY LAY grit ag Ay oft, Y
wfia qifrdy & graew w@dr &g
3w g fe ot v gz & weafam & ot
FTATZH §, ITH qatae orfe qT gw
agt surer w9t 7 FX1 feg e A
yar-frafa-femavie, ot a1y o g9
¥ v, faa arrT ¥ a7 oeq &A1 § &7
qu faare g 5 sa § afiada anfiss
21 59 faug g8 uw o Af Fyife
LIcil

arg € gadr ag ) T § BF o
Hawfiagay v §fF aga @
o fagfew ey X | foeg fam @Y
§q arar g agt ag g W Prerar
&-ug gt § Fr & ot vy v §, W€ -
stfr & e 9 g W@, AfeT Sy
¥ aa-qfa &1 wger Qo i-fr 1w
Q¥ o §, frr W fraar wifig, dfey
afY famy | ¥ YE Qrar-grev v W W
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sferrfr aft g & # afesre e g
w5 e sa it W oady fre, oY
agfaa gar | g g T & gy sl
#r waf & fmF Ak & e et §
37 %1 fy7ay wfzg )

& ox afem o STAMT g AZ TR
¥ safes ¥ swafiay &, ot =roeg el
#1 e a1, S aga & qw 3T g
HreT AY qT—q7 TAFHE T JaF 9T
Fg AT aafw ga} aveat & ¥ AT
gar7 & fr gary <@t WA & qrE .
4TeT ST ¥ T A1TWF FEAE R |

siar fF v§ arfqay 7 ¥gr §, aWR
Fg qert 3T &, B & 7% v A
FT 9w & 017 o fAq e® qas war g
¥ o v gArd o wfes @ad
gfas arvme gé 2, oY argRer W@
wfew, 39 wtfm & ate afe s wfg)
| avgey ¥ qary ofr 9y §)

MR DEPUIY-SPEARER The hon

Member may continue s speech on the next
day.

15.57 hrs.

CONSTIIUTION (AMINDMENT) BILL*
(Amendment of Ninth Scheduls)
SHRI (& K CHANDRAPPAN (Ieliichery) ¢

I beg 1) move for leave to introduce a Bill
further to amend the Constitution of India

MR DEPUTY-SPLAKER . The question
18

¢ That leave be granted to wntroduce
a Bill further to amend the Constitution
of Ind1y

The motion was adopled.

SHRI C K CGHANDRAPPAN : I iatro-
duce the Bill

e ttnins

UTILIZATION OF CULTIVABLE RAIlL.
WAY LAND BILL*

it wtex Tag  fas (sewten) - 9or-
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wae AErew, & sy v g O weeh
& | A W g awr s X gl
N & v ¥ fad SwEd FW w1 SEy
74 a1y fadas A Juw w0 o) gy
& o "

MR DEPUTY-SPEAKER : The question

“That leave be granted to introduce a Bill
to provide for the utilization of land on both
sides of railway track and other railway land
for agricultural purposes®,

The motion was adopied

o weex Forg fiesz : & frdas W A
FIaTE |

MR. DEPUTY SPEAKLR-: The next
two Bills are standing in the name of Shn

Bhogendra Jha But the hon Member 1
absent

SHRI 8§ M BANERJEE (Kanpur): He
has been sent to jail,

15.59 hrs.

TILM INDUSTRY WORKERS BILL
By Sum1 § C SAMANTA—Conid

MR, DEPUTY-SPEAKER: The House
will now take up further consideration of the
following motion moved by Shri R. S,
Pandey on the 14th Apri, 1972 —

*That the Bill to provide machie
nery for fixation of wages and for ime
provement of working conditions of work«
ers i the Film Industry, be taken funto
consideration "

ShrnJ M Gowder—absent
Absent,

Shri Bade—
AN HON MEMBLR: Mr. Gowda is

here,

16 hre.

SHRI D B, GHANDRA GOWDA (Chi»
kamagalur): Mr, Deputy-Speaker, Sir, I
would hke to speak—(Intrruption).

*Published in Gazette of India Lxtraordinary, Part 11, section 2, dated 28, 4, 72,
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MR. DEPUTY SPEAKER: Are you
Mr. Gowder? Shri J. M. Gowder was on
his legs the other day, What Gowder are
you?

SHRI D. B. CHANDRA GOWDA: 1
am D, B, Chandra Gowda.

MR. DEPUTY.SPEAKER: I was call-
ing Mr. J. M. Gowder. Anyway, you can
speak.,

SHRI D. B. CHANDRA GOWDA: Mr.
Deputy Speaker, Sir, on this Bill—Film In-
dustry Workers Bill—I would like to speak in
Kannada. (Interruption).

AN HON. MEMBER:
is not coming.

The translation

SHRI D. B. CHANDRA GOWDA: Sir,
I would like to congratulate the hon. Mem-
ber who brought this Bill which certainly
1clates to more than 10 lakhs of workers
working in this industry.

16.01 hrs.

[Sur1 K. N. TiwaAry in the Chair]

It is said that the Industrial Disputes Act
or thc Minimum Wages Act or the benefits
of gratuity are not applicable to these work-
ers. Itis certainly regrettable tonotc that
these unfortunate workers could not be
brought within the purview of the laws laid
down in the country, But, at the samec time,
this particular aspect is to be viewed in con-
sultation with and in the light of the actual
film producers, film exhibitors and film dis-
tributors. I would like to draw your atten-
tion to the fact that we have about 57 studios
in all, in the whole country., Particularly
the producers in this country do not get pro=
per aid on the attention, they should have got
in a democratic country. 1 would like to
make a mention here that the only source of
financial help that the producers could look
to is from the Film Finance Corporation of
India which, with its capital of Re. | crore
and a working capital of Ra. 50 lakhs, could
not cater to the entire noeds of the film proe
ducers, Therefore, these producers must
depend and completely depend upon the dis-
tributurs mainly, and to same extent the ex.
hibitors also, This is a critical situation.
‘The share that the producers get out of the
total income comes to about 5%. About 95
per cent goes to the exhibitor, the distributor
snd as revenue to the Government, Unless

we try to improve the financial position of the
producers, we cannot think of giving some
relief to the workers. I recall a famous
proverb : as is the master, so is the servant.
If the master is a bankrupt, he cannot think
of giving a substantial dividend to thc ser-
vant,

This Bill has been brought forward in the
interest of more than ten lakhs of wurkers.
I feel that it is not compichensive enough.
The Government should take this Bill into
consideration; in fact it should have been
brought as a Governinent Bill rather than a
private Members' Bill.  Government carns
a revenue of more than Rs. 150 ciores from
this industry. The industry, especially the
producers should get a loan at an casy rate
of interest so that they are not dependent on
exhibitors or distributors alone. The purposc
of the Bill is to give some relief to the ill-fed
workers ; there are more than ten lakhs of
them in this country. The purpose of the
Bill will not be achieved unless the produce
tion machinery is properly looked after.
Therefore, while congratulating the hon.
Member who has brought forward this Bill,
I would 1eq the Gover t to take it
up as a Government Bill and bring forward
a comprehensive measurc to  benefit both the
worker as well as the producer.

ot ware wqe (afentar) @ awmfy
wgRT, Jed ot W faw = oagd o
9t @ & guwan g fF Y fafreed
T @ atE gy sqA g fear fow wY
q9E ¥ @ TR ¥ wW FW AW AFT
oY § ag fmr ofy fag il qaw T @
&1 & = 7120 uHo iR Wy 9y faw A
& forg garewars Bar g1 awdET 25
wOT AT TiTAT 59 gee av fawdw
g oT 10 wTE ¥ wqver AT W CwEd
AgmeT@ §1 2w A A a3 anfe-
e Y aew AW § vaw xw faw @,
fafrrs A7 e < ar efigae feeg-
z@ vz o O gag ar 98 wrew A9
& 1| I 3T AR T A e fadw
AT WY, UIAFYL A, ATAT TRY A7 AT
TOgHTT A7 .. (wpewey)...a<hra Y o
wfer & whw ofd oY B Aau A
£ o mftee & ot &, Td §
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[+t aaare F92)

gread §, o 5@ TR A AW AR Y,
oI AeTAT ST fAANT ¥ ST S i
I3 §, 4% e-Aod, foen o Ay
&, g7 qarta 1 favelr & gx fasr o
TEU ATAF & | Fag @ Af FEar b
gg fav faaga gwfaa & @ +§
arfuar £ avadr §, fwa

WMt Tm A aed  (TUSEEE) ¢
ag fafaedt & gafemr ad 81

ot maa™ 97 : fafredy a1 gafens
g, ufea zo ffas 57 9w sam
@y faar 1 a9 fafreze g, fecdt fafaeas
2, ¥a< %z (Y &, AA-a17 SarERE SRy
g, Am-are fodt qH=d & 5 dvEe
&5 §, wreafeye anfwav &, w&ifE
qu ®WI% g, AT TH ATE AT AG
fear war

Fagarg fr z@ faw 9 fadee
FHE F ggE W fear a an fafreee
TG T A1 KT AL T fF a8 g
A AT QU eAT AN 17 agT sredl
I & w7ax OF Feidfeaa faer aad,
foradr & qare ma-r e feegzy
uFz § A1, IIAT awrw Aglemay &
R w, fmfew da & at ¥ e
qate Ao F AR ¥ faw @ g qeewdy
W AR AT qF AR FEN TG,
A I3 AT &, G, wifadew gue,
& au i & Y sidrem fmma

gt % T8 faw w7 aww § &
twa foadt wnow oy @, gE ard
w1 gHfems oftr g Ao o &
R &Y 91 @ arw AuC A wvg, o
W FYT AT fr agadd F e
g A& FAT | §F TR A ST AT
wifgy wr, o T frar v awr, @
T AT AT TF NTEIAT AFqT AT ATH @
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arar § @TT wry wrf =y § o gAwt
FAIET FT FT &

o X FAR AR (A7) : qAnafy
agies, aa-fax sgrr ¥ QEm O
yar-frita (qramae) & W gre
&, oz fas wdarr & a9 &, afew uw
qgT WIFT AT AR, @AArE afc-
feafr & o7 91T o g% IAE gAY
% fay faar faeea 5 #1E sa9r  Wen-
Pt w8y it ar ag fafvas sy wifsy
™ QUM ¥ S 10 a1@ 1A $19
ey § o fow Aavg @ faq-uf-faa v
#r graw fargdr oI g 0w AT Ay
oy fr freiy fza s g wifT g
ghiY, Aogd o o977 FHF & faArs, A
3y fwew gueedr & AT 9AH FIQ AT
g0 | 59 FUTEET W ST £9%A gRd FIH
Fq &, a1 stfqafag AT F A T
w73 g, fag axg & ST wwer gy
&, araaT, A oI S9F Qe w1 X
T T &7 A 97 qgaw fe faw T
¥ o auE w1 FaER fRar aar, &g
T e IR |

fmaawr AT g fr o o
w1 fga aran gafeas ag) § senifaa
agr &, Afew ag 9T 7 g, foraar 9=
¥ &7 TAT &, ST SEw far §, st
g o 7T &, efrFre v A, v 99
§ svfis  fafy  wew,  goesuw
afwgea & q7 7, wifas & gagd
F geaay ¥ NE qf ard wiw am
arey 4y § 1 w4l & oy wwr g fs
7 gERr ¥ QMR F gEaew ¥ AW
AATHA AR FT AT §T FT FFAHLA
1 faar & drar e an, 9w HEER
#1 faay § ag fa # w0m1 Tw R
ad ot ¥ oY wgr & 3@ AW wUEAW
o, NWET &Y A7 &, €F I gW AWy
v § ynd s @ § o
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qIY, 7T AT & Jame & A7
T §-qgar @t Ay ag § o wArASG ¥
gy @ &, fad w-araafre
FE ATAT § | G ATT F AT AT ATAF
arx mifawd s €, fow & xg Aw
it fa¥r o | qe@ Y gATd Hag ®
AT A, AN HGT F T A A foew &y
§ vgx qar AmFt & e & 33

st waawr WYL g AT FAT R
sfadar g

off Axy FAEIT QTR © FAF  FerrAT
AT s § A7 Ffw fadas, dw
fare, g7 & &Y 43 =7 ¥ q@
WA AIGE & AT FE Ay A9 F
arad s §, Frrer daFe g a9 TuEd
§ fv ag SO T3T AW N0 1 AT
T Tad o gz &, s H-SrET a4
& ol A% sirgga @ aamy & s
& qW 9T T A Aw a4 &, AW e
et gefiy, dar wam & &3, aEg-
aifer & @%g #Y QAN @A §Y g
St aeiT qar €, @1 Fray JEAr f
g saifs AT w1 RS AR g
g 3, I @ ¥ AR FATHN, T R-
AL W qwwd §, T gAR ofaw F
frlt sgaram A wEw & A @ Wi
#ew qew g1 Ty i & 1 AT
W R & garhon oty ey W
e AG |

FU w7 & o dmedfiraer wemy
§ ¥ fwdn §, arawe foedd §,
T ot A o feufr 3, o qeawmrie
swlrger §, gawr oft Bl g% aw gar-
STTHITE AT O 96T § 1 o7 aga &
s 3 qT w1w v §, Wiy e
1 T N oA af & ey o
o -NReam 10w § ¥
8 wrer Wit v w ¥ oar W, o
afafen woge § sdwrd § o

Film Industry Workers Bill 210

and § 7@ ASoft & ot g oY ey
%, TEN AT AR W AT ¥ AALE
sre Frar § 1 ama g Fadas S g
FLar a s Afpa zaar sreavaT wwl
¥ e 39 Toesdt & oY vy gar §, faw
TOF § gaw A gafodl o ORI ®
¥ ¥ Freees a1y § 99 aw@ & g
¥HT frur omar &, fyg aw@ & g%t
JATAT ATAT ¢, JGHT AT AT HET
s &1 afy agh 9 F@r @ A,
awrafy wgiey, wag gfaesr T wrHa-
M F e qg T FAar a1 W,
IAHT OF qgT TE uEshEmA gw Agh
g R ¢, g @ @ § A b
g A o & 1 A Ag A
UG ], IET A g AT AT AN
&N, agr gAY wET gum qguer gar &,
fag grar %gx & A A F s H
agfaas oF o8 ¥ IR gifaw FT
Far g, ag frel gal o9 § @) wman
fren # T A9AT GF F a1 &, wifE
@ G ¥ wEACAIALAT  F1 g4y wqrer
WY AT &, AT SqTAT  FHYAT GHav
¥ Qar el widweT o Yfwmw ¥ @
THAETST M AFT qvr § AR Faw awg
¥ ey o ¥ gami A &v gar wd
off, 39 a7 #1 Aeiz @ A wr faay
qET T AU T AT AT IS SAWTOT
e a1 7N Ay HA AR wg g
qH-FA-HAIMET @ AT AR 9Tg we
ey § At ww ¥ & i ag amw
gggaradi &

dar R gdawr ¥ Fg-—AE UF
gy A TeEl § R g ae
oy & ¥ gy et #r aga A
q¥ar & 1 g g9 & ST ofr el W
F wager wATE AT § 1 faw adi o
grorew feed ar oy § SaW war AR
dogfr 71 $r€ A ot dar ) B
W oF Sefm TIET qear §, g
frdy g€ v oY A5y wwr §, felr
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frdft g & wg A 7w R, £y T
w frg AT 5y aEefiwar @ & i)
gty a@ ¥ feew mr g gramar €1
siteggd 5@ A0% el FArHT gER
Tgt & AT Y ATAFA GO FT @
g &t IEE gH AN FTQEN
T oF gveedt § fwar ar g AwA-
ATET FI A AT SATU ALATT FTAT §Y
FFar 3 g &Y grnfaw wEw § 99
F qrw TR & fao guesdr WY gw
AgAeTed AL @ g aga saar giar
& awd &1 78 g FT & o awr e
9% ot W adw FwI AR g Y
v+ faer #1 a8t 9T =)

SHRI G VISWANATIIAN (Wandiwash) :
Who will be the actors and actresses if you
nationalise ?

SHRIN K P. SALVE : If we nationalise,
there is going to he no dearth of actors and ac-
tresses and my learned fricnd will do well to
remember that his party is full of actors and
actresses even on the political stage.

SHRI G. VISWANATIIAN : What about
your ministers ?

SHRI N. K. P. SALVE : Many of my mi-
nisters have made you dance nn the stage also.
In that view of the mattet I assure you that
you need entertain no apprehension on the
score that we will be deficient m finding out
artistes.

SHRI G. VISWANATIIAN: We know
that you will only talk and will not do,

SHRI N, K. P. SALVE: Yes, that is my
grievance, We are talking of achieving our so-
cial and cconomir objectives and this is one
medium, a very effcctive medium, of building
up public opinton, It is very essential that we
do consider very acriously this proposal of
nationalising this industry so that this effective
medinm comes into the handy of the Govern-
ment,

*SHRI G. VISWANATHAN : Hon.
Mr, Chairman, Sir, I am happy to par
ticipate in the discussion on the Film Industry
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Workers Bill, introduced by my hon. friend,
Shri 8. C. Samanta and moved by Shri Ram~
sahai Pandey for consideration.

Sir, you know that the film industry is one
of the oldest industries in our country and a
bill of this nature seeking to provide mechinery
for fixation of wages and for improvement of
working conditions of workers in the film in-
dustry should have been brought before this
House many years carlier. When we think of
the film industry, immediately we begin .to
talk about the actors, actresses, producers and
directors. Whenever any diccussion about film
industry had taken place in this House, we had
all waxed cloquent about the financial prob-
lems faced by the producers. When the Report
of the Khosla Committee came up for discus-
sion in this House, the Members expressed
their view-points as to whether kissing in films
should be permitted or not. Similarly, we had
a heated discussion as to whether nudity in
films should be allowed or not. But, so far no-
body has worried about the lakhs of workers
in the film industry. The concerned Ministry
also has not cared to look into the conditions
of these workers. The Members of this House
also have not shown any concern about the
film industry workers. It is the good fortune
of this House that this Bill has been introduced
by Shri Samanta.

Sir, India occupies the second position in
the woild in regard tothe number of films
produced, Every year we are producing 400
films a year. Qur films are exhibited in many
countries of the world. In our own country we
have about 10000 theatres. Three lakhs of
workers are employed in the film industry in
its various aspects of activities. When we witness
a film, we do not even for a moment realise
the hard labour put in by the workers in the
production of that film and naturally we have
not come to realise the hardships and the
harassing conditions under which lakhs of
workers are toiling in the film industry. I
would expect the hon. Minister to inform this
House what constructive steps have been taken
by the Government to ameliorate the condi»
tions of work and to alleviate the distress of
lakhs of workers in the film industry. These
workers are denied and deprived of cven the
basic amenities of life.

Sir, there may be many posh studios in
metropolitan cities like Bombay, Calcutta or

* The original speech was delivered in Tamil,
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Madras. But these studios are engaged in
unceasing activities because of these workers.
Apart from these, in every nook and corner
of our country, in remote villages, there are
theatres in which workers are employed. I
would like to know what facilitics have been
given to them. As my hon, friend, Shri Salve,
who preceded me, pointed out, these workers
have no statutory support. They have no secu-
rity of job, They are engaged at will and are
discharged at whim of those munning this
industry.

This Bill seeks to secure statutory sanction
for providing minimum amenities such as
leave, shift system, rest rooms, cantcens, first-
aid, basic minimum wages and improvement
in working conditions. As provided for in this
Bill, the provisions of the I[ndustrial Disputes
Act should be made applicable to thesc
workers. This is an esscntial prerequisite if we
want to improve their lot,

Even at the cost of repetition, I would
demand that these workers in the film tadustry
should be given the minimum wage and the
benefits of gratuity should also be assured to
them. Unlike other sections of industrial
workers who have fixed working hours with
maximum 8 hours of duty, the film industty
workers arc always to be at the merey of pro-
ducers, directors, studio and thecatre owners.
They have also to dance to the turn of actors
and actresscs who grt Rs 10 lakhs to Ry, 15
lakhs a film. They have to work hours together
continuously without a break for their liveli-
hood. Therc is no day or night for them so
far as their working hours are concerned. Their
working hours must be statutorily regulated.
1t is said that only the agriculturists have no
holiday in our country. But, we are doing
injustice if we do not remember the fact that
the film industry workers also do not have
any holidays. Only when the actor or the
actress feigns sickness or 1cally falls ill or when
the studio is closed due to death of someone
high in the film industry, they get a holiday,
Itis high time that the Government should
formulate legal provisions for giving them
compulsorily holidays,

It is generally said that black money pre-
dominates the film industry. It is upiversally
believed that the actor or the actress gives
receipt for receiving only a lakh of rupees,
while he or she is paid R4, 10 lakhs or Ra, 15
lakhs. It is a parsdox that in such set up,
there is also » section of people known as
‘extras’ who are given just the Junch ar dismer
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and who get Rs. 2 as their daily wage. What
have we donc for improving their lot ?

Though crores of rupees have been sunk
in this industry, the producers arc oftentimes
faced with financial stiingency and they take
recourse to collecting in advance from the
distributors to the cxtent of 60% or 80% of
their requitemunt. By advertising the star-
cast of an intended film, mentioning the name
of a top hero and a top hervine, they solicit
the financial favour of the distributors. I am
not finding fault with the existing system.
But I would like to wige upon thehon, Minis-
ter that in such an environment the Govern-
ment should formulate and implement a defi-
mte policy for the welfare of lakhs of workers
in the film industry.

I do not plead that this Bill as itis should
be accepted by the Goveinment. There may
be the nced for amending certain provisions
or for adding sume other provisions in this
Bill. It will be proving the good intentions
of the Government so far as the film industry
workers are concerned, if the Government
accept the Bill in principle and appreciate the
objectives of the Bill.

I would appeal to the hon, Minister that
by the end of this year the Government should
ensure the enactment of a comprehensive bill
for the welfare of film industry workers, We
have slumhered long enough. Having woken
up, let us not doze but act energetically, effec-
tively, and expeditiously.

With these words, I welcome this Bill,

SHRI N. K. SANGHI (Jalore): Mr.
Chairman, Sir I am very glad and so are the
hon. Members of this House that Shri R. 8.
Pandcy who is our trusted colleague has piloted
this Film Industry Workers Bill, 1972. A lot
more has becn said in decrying the films in
the background of this Bill and, I think, it is
proper that the records are put straight.

Today, the film industry employ as much
as Rs. 150 crores total investment. There 1
an annual carning from the industry by screen-
ing the films to the tune of approximately
Rs. 160 crores. Qut of this, Ra. 70 crores go
to the State Governments by way of entertain-
ment tax, Not only this. The industry has
more than 2 lakh workers and not 10 lakh
workers as has been said previously. This
industry has been producing films for a number
of years.
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Who has really failed us todav? We talk
of black-money , we talk of unethical practices ,
we talk of star-system , we talk of extra-supp-
hers’ system and all thit I can asure you,
and, I am sure cveryone will join me, that
we art not in favour of anyone of these prac-
tices black money unethical practices and all
that They have got to be rooted out This 1s
something that we have to do in  this House
We have really to see 1f somebody has failed,
why all these practices have persisted n  this
way all these years It i1s a matter of serious
concein to all of us here We have to look
mto 1t Today we cannot deny the fact that
films have a great social importance i this
country loday they have become the only
soutc«  of entertainment to the milhions of
toiling prople m this country We cannot deny
that films should not be there They have
made a very good progiess  loday the film
mndustry in India 1s the fifth laigest industry
It 15 today the largest film producing concern
n the world Japan and Ametricz which used
to be the fore runners have today gone back-
ward of India s production n 1971

In this backgiound we have to sec this
Many tunes Government comes up with  van-
ous legislations  In 1951, Paul Enquiry Com-
mittce was sct up  They gave certamn  recom-
mendations  IThe whol thing was gone nto
minutcly  but the whole report has been
shelved during thie last 21 years No action
was tiken Then we hend in this House that
a Tilm Council would be wstituted and that
was somewhere in 1969 Simce then 1t was
being said that it was conung and comung I
do not know when st v corung  Lately, this
yeal, we heard that Iiims Council would be
set up m an advisory capacity and not as a
statutc1y body That also, I do not know
how 1t 18 coming—what 15 the framework,
what will be the terms of relerence, etc
These are impoitant when  Government takes
up the matter When they make 1 pronounce-
ment on the floor of the House that they will
do something we cxpect them to take some
decmion quickly

Op the subjcct of Tilm Wotkers' Bill, 1
would hke to draw attention to a cigcular
which has been naued by the Government of
India, Minntry of Labour  Employment and
Rehabilitation on 23 January 1970 It gives
a resume of what happened on Film Workers’
Bdl. It says:

albabas St
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¢ a draft scheme of leguslation to
regulate employment 1n kilm Industry was
Placed befare the 24th Session of the
Standing Labour Commuttee held in  Feb-
ruary, 1966 ¥

It further says

‘It was agreed that a tripartite come
muttee should be set up to consider the
diaft scheme and make suitable recome
mendations i this 1cgard  The proposed
Commttee should consist of one 1tpresen-
tative each from the Central organusations
of workers and emploveis and represcnta-
tives of Mimstries of Inforination and
Broadcasting and Labour, Employment
and Rchabilitation and of the State
Gov rnments of Maharashtra, West Be ngal,
Madras and \ndhra Pradesh ?

1t further says

In pursuance of the abuove recom.
mendation a (uparuite  committce of 14
members was set up in tlns Mimstiy s
letter No LW I—(I) —6/13/06 dated 23rd
November 196b  The Commttee was
required to examine the draft scheme of
legislation and to make fuither recommen-
dations in this regard °

It lurther says

“T'he Gommuttee submitted its report
1n Scptember 1968 *

This Comomttee was headed by Shn N N
Chatterjee the then Jomt Sceretary i the
Ministry of Labour and Rechabilitation It
had all the membais and 1t went to  Bombay,
Madras, Hyderabad, Calcutta and other places
and also had a sitting in Dl A Jot of
evidence was taken fiom stars, writers and
artistes and various people who have been
engaged—representatives of cmployees’ unions
and all that After this teport was submitted,
1t 18 sand @

““It 18 proposed to place the Report
of the Crpartite Commttee whach exami.
ned the draft scheme of legulation before
the next meeting of the Standing Labour
Commuttee

This report was endorsed by the 27th Sesmon
of the Standing Labour Commuttee of the
Indian Iabour Council That was n 1969,
Ths 18 the state of the Film Works” Bl that
has been discussed for the last more than five
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years. It had a tripartite committee ; recom-
mendations wore formulated ; legislation was
drafted ; and it was endorsed by the Indian
Labour Council. And this is the state of
affairs. In 1969 something was discussed and
finalised. May I know from the Government
what has happened all these years ? Why
have they not been able to bring forward a
legislation ? What is the idea ? A committee
like this takes years and years for formulation,
And when it is finalised, then also it takes
years and years. It goes into the archives,
Naturally there is so much of heart—burning
so much of agitation. Labour laws do not
work. I would humbly point out that it is
not that the filn industry does not have a
legislation. For cxample, studios, etc. are go-
verned by the various legislations that we have.
We have the Factories Act, the Payment of Mini-
mum Wages Act, the Workmen's Compensation
Act and the Industrial Disputes Act and Emplo-
yees State Insurance and Provident Fund, Act
etc, All this legislation applics to the laboratories
as well as the studios. We have the Minimum
Wages Act all these years which is applicable
to the cincmas wherever they are running
and somc of the Shops Establishments Act and
the Minimum Wages Act apply to the exhibi«
tors, Similarly, the Shops & Establishments
Act is applicable to the distributors.

To-day, whose problem is it? Certainly, it
is a very big problem in the film industry,
Things are not being looked into from a par-
ticular angle. The main problem is about the
writers, the lyric writers and script writers who
do not come under the definition of ‘workmen’,
‘Workers’, as you very well know, are those
who are 1 or non« 1, skilled or un-
skilled. ‘I'hat is the definition of a *Worker'.
Unfortunately, artistes, writers, lyric-writers
and script-writers, all these people do not
come¢ under the definition of ‘workers’,
as  the Solicitors and Lawyers do. You
arc  yourself an eminent lawyer. You
know better. They do not come under the de-
finition of ‘worker’, Similarly, teachers do not
come under the definition of *worker’, It is for
this reason that thesc casual artistes, these case
ual lyric-writers and  music—composers  should
be brought under a proper legislation.

Moreover, we have to understand what sort
of labour-management relations is there in the
film industry. They are always drafted on tem-
porary employment. They work for ten days,
15 days or 30 days or for a season. For this
reason, there ought to be some comprehiensive

Film Endustry Workers Bill 218

legislation for these people who work for part
time and who do not have the advantages of
the Bonus Act, who do not have the advantage
of the Employces State Insurance and other so-
cially beneficial legislation. Of course, E. 8. I.
premium is deducted when they are working
for a weuk or so but they do not get the ESI
card because they are not permanent em-
ployees. They have to pay something for
which they are not able to take advantage of.
Then, what happens?

There is a hazard also in this industry.
When films are being produced, there is a rid-
ing shot. There may be a firc shot, There
may be battle scencs. They are very hazardous
operations. When you are shooting these films,
somctimes, it may result in accidents and some
people may get killed. There is no way to cover
such risks, The Insurance company won’t give
you the Group Insurance Scheme and where they
do not givc group insurance, you cannot
take out a policy also. I can illustrate for
example if there was an accident in which ten
people were killed,  Sir, to-day workers come
pensation for death is Rs, 14,000. If 10 per-
sons are killed and compensation is paid at Rs.
14,000 per worker the producer will have to
close and go to lock, stock and barrel. This is
the position of the risk involved, We have to
do something and instcad of bringing some
sort of temporary relief to these workers, we
have to think about some comprehensive legis-
lation, But the question is that since the legis-
lation has alrcady been gone into and evidence
has been taken for it, all the Employces’
Unions are agitating to the Govenment for this
legislation saying ‘Whatever you have already
finalised, please bring it on the floor of the
House’ so that we poor people, can take ad-
vantage of it.’ Thiy is the malady in which
we are to-day. To-day, when we discuss things
everything has gone wrong. Whatever little we
have to do is not being done. This is the
blame of the filin industry that would lie on
the shoulders of the Members of Parliament
here and we have to do some thing,

Film is an important mass medium, It
has helped in making Hindustan the lingua
Jranca of the country from Kashmir to Cape
Coumorin and from Bengal to Rajasthan and
people can today understand, talk and appre-
ciate Hindustani language. This is what the
films have done for us. They have also
brought about a sort of social transformation
by removing regional and caste barriers,
by making people know their problems.
To-day workers in the Film Industry are
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marching shoulder to shoulder in the progress
and prosperity of the country I speak here,
Sir, for 90 % of the people who are engaged
in the fihn industry. To-day, they have no
subsistence, They are bilow subsistence. It is
for these workers I hurably request the Govern-
ment to do something and see that a proper
legislation 1 brought foiward and what they
have got should be piloted 1n the House, and
if they want & propar codification, let it go
immediately to a Select Commuttee where they
should get 1t finalsed with a time-bound pro-
gramme and a proper legmislation should be
brought forward to these casual workers who
to-day do not get their due rights,

off gAwrr wmm (giEr) @ @anfa
o, & amdlm uw ggm wE W W
AR 2T g 5 awfas ¥ am 5@
qIe EATU AW X g FOIFEW WAl
&) gz gamr qurd A #iET uE qIa
e & T Y fasify 2 7951 91w a%
AmANgETaw as 3w ¥ ¥ agw
g e, Ak Srguag @ 5
oF QAT AT Favar arzd @ faa¥ a§
9% H¥F aTAT 7 g, 98 919 WY g
g g w7 fasifadt sy gv @3 ¥
famrar smaan

|t qrEd & o FE1 A% & At A
HT-giE ey § S T g §, e
st arfefeas &, st @ Fw N ww
e &, T fog 591 ¥ Maw frar
ARTE AU AN ¥ fa¥ €@
4T AT AEW 1 W EAw ¥ @R
F° WAL FH AT F AT A W
AT TR I &7 qLF FAF IEAT ATAT
A St A ¥ oA sl § fe
TR T a® A1 e arfgd ) e
faeitfordy & w17 91 a1 & fF @y
T SN & are gy w9y §, wenfra
FTYTFITE 1 oY Jgq oo § gy
T AT qERT AT FramT AT <R &
Ry amat ¥ o1 s e g,
AR AT Ay woey &, fr ooy ey
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qIgT HHET AG WX ¥ ITHr g
frar svar ¢ 1 ag aoelt favarft S5 &
g At v ey | 3 qar A oo
W ¥ Y qarA wfaz, afear ok firal-
9 § S = W o gaw ag)
&t &, afe oy wF fdmr 5w @ r
gr Y a5y @i A oAt wrgy §a &
wumar g 5 #§ owdl 93 wgr AfRw
A wferz a7 gg & FIX WA Tl A
gt grq fadar @t |ar & osnd &
afeg{t AT Afeagt £ N N aga w77
@ AW wWfE S owA ¥ Fwoag
ST av

afy = ATex T W ¥ ) qA
e & | o fF ag W Famaw &)
g a1 @ ¥ f5 faaw
it #Y 7€ foaeeit 3 AT § At fwa
@ ANE AT A FAT Y, ITRT
fawax 7 & s =fgd 1 fedm & g
HuF gaaq qar ), A7 o A &
IAHT Iq¥ AT fear @1 anfaame ok
FeaFTaaTE 1 IS FT AT FT 0F
a1 oftaw RY ¥ fo¥, Mg ag gawi W
g9 AT Nuf ¥ & ag gafx
wgres g &) wwfay ¥ A Gy ¥
saar & ot ¥ Ay oT dar ey
g 781 9 I A€ oy ag ¥
fasfam & W {1

AT ATEAT ¥ F AvrEaT H
o wafel & o el §, o sweltaan
& Tz oY &y arel A Ao 9T w-
wor ffe AT &1 T g gy
frftfiierH @ d ag N v =29
aFar @, ¥few gea wafewl & 39
arefeqrst g & (wwwww) s &Y
sraeay wafeAl amas A §, aw oy
q WM srwyw wifgd, evriwa F oar
fravan ), o wwd Iugw §, Afew
AR Y il ¥ B sad A gy &
wateft ¥ 0 & g oy wfw dr WY
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¥ watt Y€ adg o) &, AfFT o wfa
R a1 § Iy AT g Adf dwar ¢y
g & Qg N dwer ® @y §,
afFr o starar #17 § 9 9 ad
qEEIAAT | q qm Q9% T AT WY
e &, e o Ay o8 Ad |an
Y FATFIT &, Y 77 qqAT T ATY AN
g Ay wamA AW owrzy &, 9AN
sitger Y ag Sfat aff & = ae
Mgz aat fafrrer §1 ag W 3@
ot e 2 5 s AWl #T Ao q
&Y gz anmy g fv 9 AR wmw
AT TAIACANE & ag TF qW
HqEeAqor I 2 |

ot qf% nx gifgfas safq § 7%
qiy d59 qrer ot Ay oY 47 & &)
zafad A7 "rar 5 I9F AT § T €@
ft At anfed #4ifF ag asr Ayt
g & | qg AT FAAT w0 & fand
TR & ¥ fafreze w1 qoY wafarat &
WY gu fagre woar arfgd o gAs
159 a1d9T ANT qqATAr Grfzy gy YW
g Y mfafas art g7 SrF af &)
FAFT FgAT iEy R ot gwa ¥ 77
ag H e & ol dare § 0 F anwar
g 5 o o & gy #ar Al FHR
st § swwr mwwr agf dAr ey
A% ufir, 9% @, oT% faar, @
geore o7 afes ¥ sfiar fawrg ger
HfEq 1 g Farerd W foay a=d
FH OF oAl T A AW
fasrg g

¥ gawar § f o faw avar war d
A qYT ATATWE § | Y@ 9 apafaare
Fgrand sfron o § wwfr &
AR QAT A AgAT 1 ¥Aw w@q
& %z wigar g R faw w et Y
st T T &9 R :

Wt win @ (aFtET) @y
g, & avy fex ot @it g oRy
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o faa STy fewr ¥ arfz w0 E,
ara  ATIEY Y, oW AN ARG w9Y
geal §, TN wel H wAr FudA
fear 9z &re #T ag e war fa o
ARTR FAfTT I § SAFT  WNTF
grar =rfEy |

# ot gamar § fr ey ot fagd
g ¥ ¥, fyasr aodr w3 &), au-
ATy WIS FgEEqT Y g, aE AV
wafay e w1 Areaw § ag o w7,
aF fawr #1999 q8T ATARE | UF
qTsAR § g ATV FT, FET AR AV
wq wRgfadma w1 & Ay wwfaw )
wafar o Qar areqw § Y g Iy
FAFT A aF FaF o sgAr TWw
T § a1 swfam Fw@T 0 & Am
awar g fF afy ooy 3w & ad gy N
Tg 998 @eFre A § @ 9 T ww
ATSAW FT FFT T ITAWT &Y qFAT & |

i gHFmar § sm
FIX X woAgd A/ I, FAAA W
IIH, FAIFTL FY ATH, FATY 4 AEY
T dfrs & H AT A FTE
g gl 1 ohaw & awm &0 *Y
drafrs FrqT ¥ wod frar &, ¥
Rar argw A FE, A A s @i J
o 77T, #uT Ao & P wreY A fae
IO ¥ F19 7@ § 99 IAW w gAR
T, w9gX FEA, Arfer  fraw
gt ST E g e AF? Ay
faqamyg & oA St aw fem oww ww
Y § o9y @A wf wgY fawar ?
7gi %8 fearamr § fr wwal & sEA
N, m efimniiz Y qdwr, Saw



223 Fum Industry Workers Bl

[ 7w q13]
sivegad &, ot 7 Q9 T Wl g, W
AT FA § ot ;W AX ¥ WX §,
WY gg 476 J|\@H T HIT ATW
afr W EF QA AR, AT TW TG
o FeafT T I A ¥ A w6
R & it on aroon g qw wf R,
agy a & #1f Qar s Wy d@Ar 5
FAA &, IqF fofd & v 1966 §
e o AT g9 £ fawg A T Sw
3T efar § |y |

Ay T Af R g1 e §
FA X FAFR AT T FA E oA
e i & faw Wt SAE Are]
faarar AT &, F4 ITET AT ATA
qar @& | AT AFFT JMRX AW
FATY ¥ arare ¥ w2fedty ¥ w4y &3
X A g ¥ vy s fad
TN AT TE Y &GT ALY §FE)
sy g § o wvr eefeas & v
TR aN ardis ¥ @y & ITH
39 o1 % f5amar agl, 9 9ar A
o gFar fr A ¥ FTA FW AT I
AT §ar fear ¥y IFT 3T A
a#, 67 9a% of A sfTar =W
AAF AT ¥ AT IAH ATE AT
afad | gy gm0 g fr owdar A
wefrdl & A amogem) & amod
@A g fF qw=d & g T N
wsfrar & afl, =8 w8 w0
ayPrar o7 aran & ot § e ag s
FAET G FEfy | a8 IR ¥
N7 H qSr JE F 4 ogarr Praar
gRa frar v 3 oYy avnfes gfe
¥ gaFT Praar o Aw Y AT &, s
U 3 avs W owmm afad . e
A &1 %7 98 sgaear ¥ fr fag
v ey & frg gomr @, =y
WORG G A Ty A AT ww
R a1, gaH Sfag Jav faar o,
% v Trgerge = § auelr wrwwd
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gy fear orar 1 aw ¥ w9F HUAY
9 A W A ET 0 qy A WY
AT, AT F IY  WIHAAT, AEH-
gfa, sgeen, $i 4 & w@r FF Fga
o eofr-arferog ot AT & =W G

AT gae, <t @€, ¥ ¥z faw
AqFT qgT s 119 Frar & Afew
AL Eu @y g % ww #1€ wrgde
Yeast AT faeT AT §, A A wEART wg
Wetfregr M =™ a0 o fa=ue &%
w® & 7

ot Twoagm qi¥ SN wEr R
fF ag gaay w77 81

oft qHA qQ - AT qF TR -
FILATAN, a @ W o 1 &
ofr wrd & wgm v ag g7 faw A Pregr
B | 9 FaT -8 AfwAar g ) g Y
afwdar &1 & ar s et amar g,
gfwrar 4@ a7t g wefr wEew ug
g udika & fir a7 oo ¥ oIex Qar
FEA 34 F A@Y | FH X 57 AT
fav faa w1a% % ag gt w1 @EANA
#T fagr 9 i az fieen gee) &Y ot
FAL FOM | ¥A IR gaar ¢ faar
a@ ) Qi fam A § s @ wwar
T 1 FehaT orw g== ¥ a8 T
q% &7 fear 1%\ A} W@ AN
T 2T & I |

? ama® wga M og R anad
& A faa

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI.
LITATION (SHRI BALGOVIND VERMA) :
Sir, a very hively debate has taken place on
this Bl which has been introduced by Shri
Samanta, and I am really grateful to the hon.
Members for expresmng concern  over the
phight of the workers in the Alm industry,
8hri Pandey, while moving this Bill, mentio-
ned that the Industrial Disputes Actis not
applicable to the wotlers in the fim industry
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So also, Shri Subodh Hansda said the other
day that the Minimum Wages Act is not
applicable to them. The other Members who
have spoken have also mentioned the deplo-
rable conditions under which these workers are
working. You Sir, have also expressed your
fear in so far as you have said that casual
workers are employed through middlemen and
they are very much exploited. We also know
that most of the workers in this industry are
employed through middlemen ; that the recru-
itment of workers 15 besct with several evils ;
that favouritism and nepotism are rampant
and the workers are exploited in several ways.
Indeed, theress actually no security of service.
[he 1ates of wages have not been prescribed.
But the State Governments are employed to
do it. They cau bring about changes in the
Minimum Wages Act so as to be applicable
to them The position is that the State
Governments are empowered to add any
employment to the schedule to the Act. They
can, therefore, amend and apply the Mimmm
Wages Act wherever they hike and even so in
the film industry,

Nt awA @ vzen v el
¥ qgY AT MR | I OF SHT SAA
a1 ot & fafmw 38w Bez v &0
ATy g ey | afrw geea A gX
T 9T |

SHRI BALGOVIND VERMA : I agree
that special legislation for the workers in this
industry is necessary. Shri Viswanathan men-
tioned that there were no holidays for the
workers and that they had to work through~
out the year, that no regular work was given
to them and they were at the mercy of the
employers. All these things are correct. But
it is not correct to say that none of the labour
laws are applicable to them. Some labour
laws are applicable to one or more of the three
sectors of the industry covering production,
distribution and exhibition : Factories Act 1948,
Payment of wages Act 1936, Workmen's
Compensation Act 1923, Industrial Disputes
Act 1947, Industrial Employment Standing
Orders, 1946, ctc.  All these Acts apply more
or less to the film industry,

SHRI VASANT SATHE : To those who
come within the definition of ‘worker’,

SHRI BALGOVIND VERMA : The app-
lication of some of the above lahour laws to
the Ailm industry fs however beset with diffi
culties, Junior artists and technicians emplo-

yed in the production centre of the industry
may not come within the purview of the dcfi-
nition of the workmen under the Industrial
Disputes Act of 1947. We have taken note of
it. It is not that we are not looking into it.
Section 17 (3) of the Factories Act 1948
provides that effective provision should be
madc for prevention of glare cither directly or
indiectly from a source of light. I think
Prof. Mukherjee referred to this point and
said that such glare was not good to the work-
ers and it was detrimental to their health. We
have taken note of it. This section does not
meet with the requirements of the production
sector where brilliant lights are required for
shooting. Similarly, the provisions of sections
66 and 67 of the Factories Act prohibiting
employment of women and children between
certain hours or the employment of children
helow the age of 14 cannot be enforced in the
production sector of the film industry. We fecl
that there are some defects in the labour laws
which do not apply there and w: are going
to correct this in the Bill which we shall be
bringing forward before this House very soon.
The enforcement of the Shops and Commer-
cial Establishments Act and Workmen’s Com-
pensation Act in the film industry also leaves
room for improvement. The difficulties of
workers employed in the production sector
have been accentuated by the fact that produ-
cers depend heavily on borrowed capital at
hith rates of interest and pay a few top artists
fabulous sums leaving little for the majority
of other categories of workers. Shri Pandey re-
ferred to this point, This has also been taken
note of. Maximum share is taken by the top
artists and the standbys and part-time workers
are ill paid.

Arising out of the existing ineffective app-
lication of Iabour laws in the film industry the
question of initiating special legislation for
regulating the working conditions and wages
in the film industry has been under the exhibi-
tion of the Government for the last several
years in consultation with the State Govern~
ments concerned and the Ministry of Informa-
tion and Broadcasting.

Mr, Sanghi dealt at length with all these
aspects, We are alive to our duties. We do
not want to bring in piecemeal legislation, We
want to bring a comprehensive legislation so
that all aspects may be fully covered.

17.00 hrs.

SHRI N. K, SANGHI : But it has taken
mare than three years.
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SHRI BALGOVIND VERMA : Govern-
ment is looking into it very keenly, We do
not want any lacunac to be bLift. I will ex-
plain the reasons for the delay.

A draft outline of the proposed legislation
was prepared and citculated for comments in
October 1965 to State Govirnments and the
Central Ministries concerned and 55 organi-
sations of employers and workers in the film
industry. The proposal for cnacting legislation
was plactd before the Standing Labour Com-
mittee held in Tibruary, 196, The commt-
tee recommendid that a Tripartite Sub-
Commttee should be set up to consider the
draft scheme and make suitable reconumdnda-
tions, A Tripartitc Sub-Comnuttee was theie-
fore, sct up 1n November, 1966, under a senior
officer of the Ministry. It consisted of 14
members of which 4 members represented the
workers' organnations and an «qual number
of members repiesented  employens’  organisa-
tions, The remaining members represcnted the
Central and State Governments The sub.com-
mittee submutted sts report in Scptember, 1968
andit was placed heforc the 29thsession of the
Standing Labour Commuttee held i New
Delhi on the 2%1d and 24th July, 1970 The
committee approved the draft outhne of the
scheme  of legidation recommernded by the
sub-committee,

The views of the sub-committee are :

(1) Even though the workeis in the film
industry are protected under the existing
labour laws, there is need for a special legise
lation for the industry., The proposed legisla-
tion should set out only the fresh provisions
while for the remainting, it should indicate
the provisions in the existing labour laws
which should apply. The legislation should
be brought forward by the Central Govern-
ment but the rule~making power should vest
m the State Governments,

(2) The proposed legislation should cover
all the three sectors of industry, viz., produc-
tion, distribution and exhibition.

(3) The definition of the term “cmployer™
should be wide ecnough to cover producers
who engage ficc-lance artistes and technicians
on contract basis.

(4) 'The definition of the term "“Worker”
which should specifically include frec-lance
artistes, script writers and dancers, should
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be exhaustive and the limit of monthly emo-
lumeuts should be Rs. 1,000,

(5) The term *“wages” should be defined
as in the Payment of Wages Act.

(6) There should be provision for regis-
tration of cstablishments, employers and
licences shonld be issued only it the minimum
conditions regardmg depomt and availability
of completed script are fulfilled.

(7) The term “‘establishment” should be
defined in the proposed legislation.

(8) Working hours should be fixed separa-
tcly for dufferent classes of employees depend-
ing on the reguirements in ecach case,

(9) There should be provision for facilities
for workers rcgularly employed but not for
free-lance and purely casual workers, Casual
wotrkers shonld bt given some monetary com-
prnsition m lieu of leave.

(10) The State Govesnments should have
powers to make rules laying down the cir-
cumstances . which  workers, including
women and children, could be employed in
the production of cinamatographic films bet-
ween 7P M. to 8 AL M.

(11) The State Governments should have
powers to lay down standards for controlling
glare or formation of shadows in the produce
tion of cinematographic films.

(12) There should be provision for rest
rooms in film studios.

(13) Gratuity should be payable to
regular cmployees and not to temporary,
casual and free lance workers. The scale of
gratuity should be on the lines laid down in
the Working Journalists Act.

(14) In the matter of retrenchment, the
provisions of the Industrial Disputes Act
should be applied.

(15) As regards pensity, the maximum
fine should be Rs. 2,000. Fines at enhanced
rates should be levied for repeated and ¢on-
tinuous offence, on the lines of the provisions
of the Factories Act,

The report of the Sub-Commitiee was cir-
culated to the State Governments and Union
Territories and the concerned organisations of
employers and workers for comments, On the
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basis of the comments received, a scheme of
Iegislation is being examined in consultation
with the Minstry of Information and Broad-
casting. Therefore, no useful purpose will be
served by the Bill of Shrs Samanta.

Apart from this consideration, thcie are
certain lacunac in the present Bill. These ate:

(1) Some important terms, c. g ‘‘em-
ployer”, “‘establishment”, “wages” etc., have
not been defined in the Bill,

(2) Thure is no provision 1 the Bill for
the registration of producers’ establishments—
a very important contiol mechanism for an
industry of this kind.

(3) The Bill does not contain any pro-
vision for giving powcers to States to make
rules for laying down the arcumstances in
which workers, mcluding women and childien
could be employed 1n production of films at
night, or for laying down standards lor cou-
trolling glare or for formation of shadows.

(4) Glause 7 of thc Bill piovides for
constitution of a Wage Board for the film
industry. Some of the State Governments
have aheady added employment m the film
mdustty in Schedulc I to the Mimmum
Wages Act and have also fixed minimum
wages.

(5) Clause 1 of the Bill provides for the
levy and collection of a few on the carmngs
of workers and cmplovers for the purpose of
ptomoting the welfare of workers who have
either retized or are unemployed or in indigent
circumstances. This fee is in the nature of a
tax. Because of the nature of their employ-
ment, a large number of workers would not
be benefited by the provisions of the Bull.
Further, the utilisation of the fund is left to
a purely official machinery which is not
desirable.

(6) Clause 15 of the Bill provides far
working hours. This clause does not take
cognizance of the fact that different limits
for working hours will have to be prescribed
for different categories of workers,

(7) Clauses 5 and 17 of the Bill provide
for gratuity and leave. There is no provision
stipulating that thesc benefits should not be
available to free lance and purely casual
workers,

For these reasons, I oppose the Bill as
also all the motions or’ amendments théreto.
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I assure the hon. Members that we are cons
templating  brnging forward an exhaustive
Bill in this august House very soon. ‘Therefore,
I would request the mover of the Bill to
kindly withdiaw 1t.

SHRI B. K DASGCHOWDHURY (Cooch-
Biha1) : The recommeudation was made in
1969 to have a comprehensive Bill and after
2} or 3 years a draft legislation was prepared.
After 24 ycars 1t 15 found that there are so
many lacunac 1n the legislation Who are the
persons responsiblc for this draft legislation ?

MR CIIAIRMAN : The hon. Mimswer
has dealt with the matter as best as he could.
If the hon. Member s not sausfied with s
reply, I am afrard there is no occasion for
the hon. Member to ask questions at this

stage.

sit T wgEm wid (Fradaane) o
aafa ofi, oY e @ AT ¥ AN
g fadas #r 9a9 & qwa gafeaa fear
a1 | 7 fagas T1 AGA q9T ITA WA
FT oq79 59 &L rafod Fwrar fF
AALSHA &1 AN qIT /oA qoAfAw §
1T afay gu aF WaY 1L g9 I
i ot 5 &) ver § 9AA AvE §—dAmfr
Arqy Y F &) TR, §F AT ATE a°F ALY
TG GFY § ) FET A FJAWT ATTRT ZIAT
A wgi Aard gAT ¢ 5@ sfwar § fea
frr ofcfeafray & gwra, sedwaf, 3,
gegfa, frare, AfAFYFFaurar H
A7 oqard 42T et §, = oav o gd
€T AT W 1 WAITA &7 AIY 9T
Wga § A @ aNvaT & wreqw &,
gafar & wreaw § w7 AT Sl w5
T ATHTE §, A T F9 A AT 4y
fag 931t gwd Agd) ANt qoeqTRTE
depfd FY qrAA AT W FTH qIH
dramw frar @GR F Amw q¢, dwe e
T ¥ A9 97, qg AT fAT AT K g
g F A ¥ 7g e Frar war §,
s gfay

FE A1 g AT § wuws T,
ARpF Ty
Y gu wgfa awmn
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[#fr 2 wgre qig]
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& fr 7@ usg w1 wfer frafe s
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qedr 1Y ¥ O A FIEF 9378 9T OF 8§
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T q¢ NEYAT, ¥ FATHTC G
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Tyl § ag %1 et §, sl qivEw
Y qI7 AT IAET AAA AT & ATT
& a9 3T g7 AT AT R, ag HAr TO0
aray § AT gamfy wHaa, s A
A & | o IAET agomd vt § wled
g At , 9 9IF oA F A AT
g At faeeT g aadl § @Y Se¥F A
ag wgae A g wifgw FF g9 g@Ar
wWqz dar fawar afge 5 ag @l
qEHT ¥ ¥ FT F qATH  § HOAT TET
o1 § w gH F | 7 Favwe § Pl
I g W ENT § ARG SEH
frar & feq s gAY & awar Al
I qEAT T gEAY IOF AR W),
9% N F), IYF TRYT F, I
AT %), ITF WY WY F, WL
TIWT F1 T gH FWAT QAT

w41 ageg gt fas arf ar @ ard,
afrr @ fam & qrsaw ¥ o @ T
v faarar war § a7 gy ey ww
TR BW AN aww ¥ qew wT AN
Ay ayr wrew g, 9% sfy v fead
e ¥ ! war ¥ afgard gurh wed
e ¥t @t & o ey WA ¥ oA
i ¥ ey WA g P e
frod §f ool warerdy ® ot §,
® OF T oA, IAfa 1 delimar
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[sfr vr mwgra qrE ]

¥ fogy o &, ¥few o A% oflaT &1
q4 g5 DA F1 ATAT, @ IAN gAY WS
N ataq a4 gy FAR &
fax ME gvaw afr ) ww ¥y IGFE
W g, IR AT gr o § ATy
47 317 FIAT IR &7 7 &, &7 I F4T
graa gt ¢ 7 it sad fogg A
FG FTAT FT T=AT AT AR )

Faq ggy safsr Farere ady § ot
g7 39 A9 R Ay N fawd g,
ey 2, afeqs, T A ana [WE, ¥
At 71T § 1 7w sfafor are_anld
ary, zvgla, foRar & g, AI9E
frerdr i daTlT anfy WY g9 v
Far AT PA IT X BT GIHT AAT
aifen | 7o wa-faw Iqm wAY gRY
HIT €FY ®T T FTGT FEAT ATRA ,
oET B URTH T EN, W AT 7
&1, ®iw ¥ dav 71 faga wag T 8 )

TWRT A FY FAMTA Y GF OF
faq & fam aw &9 ar@ &9 fey sy
& 1 ot sufer v T faAY § w9 WK
g @1 |97 TAT A, qF AT W7
T CAdT NFIRE A1TE AT, WY gAY
sraT ¥ greveTe 4ar &7 AT

§ qanrd § fadeq wvar agar g
fe ¥ &tr ¥ amar gy w@w &t wafa
1 g &) Fumar v dwafe &
HTET, 79 29 B Ararfors AN aEFfaw
GTHASAT F FFAIT AT § Iy 1 FaT,
a¥=d AT ®9 AT WA ¥ frat €
Y gH 97 war ¢ 5 ¥ qw wwwd go
gare § aresiafoar st diegar § ang
Wogw oaw oA Ay § v fred
saETg 1 3 AT e=fy QD
ga®y sfaa gegw fax . Yar A @
fis et fiam gor ) fremr & wur

W@
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F & g et gfganat sawrd
N W} g, fo¥ Sga-amT ¥ w7k
warfaea wgY &, fods fad dgeedl, wifade
w8 AT fasgaar wifz & wr§ glas
A g, ¥ult wiw ¥ aw o F Ay
fdga st wwgar g 5 a@ wow
qrearEd & FgEr e § aver faw g,
arfs %7 @ ¥ T A amaw §
ATHTIT FATETE &Y §G grero fasy q¥
9 T ¥ Aranasar @ v g emafea
Y fesrafaa gam & faed go awi
®Y N, gaerafas sfam far Sy,
W W gur & ufy sweafaca
WTEAT € 919 1 g g WA A1ed §,
FAT F qar FvAr AEN ¢ afv afy
FATIT FAT F) AT FI4T F7 797 Wz
gr, ar ag FArFI Agr @ 1 A v qar
AT garaar gid afzo 9t afe Farne
qreet, arfaes otv afear & grg For &
HTeAw ¥ gATR ATHY AT 8, AY &9 ITH
AN WET I | W) FATHIL ATI-
frar dyt gy wvnfys aqr avesfaw
QIEQITH FT APOAA FA, F g -
919 g9 )

¥ ot wgreg ¥ agar FF ag aew
qTeAEA ¥ AFNT ¢F g 97 I
| 17 gga & famrQ A sqw ¥ @y
gT 37 arel 7 F q19 A F)

gamfr wEEE, & @19 B wgAaR

et g, Wt wEIET wY aeqag AaT g A
Y gy A WY, gegae 2ar g SR
§R o0 faeer $Y qrawme w1 &1 W fran
MR. CHATIRMAN : There arc two
amendments moved to this Billcone by Mr.
Daschowdhury and another one by M.

Subodh Hansda. Are they pressing their
amendments ?

SHRI B K. DASCHOWDHURY : Yey, 1
would like to say a few words only.

MR. CHAIRMAN ¢ Not now, This was
discuseed thorpughly.



987  Film Industry Workers Bill
SHRI B. K. DASCHOWDHURY : My
amendment is for referring the Bill to the
Select Committee because the Government is
taking quite a long time.

MR. CHAIRMAN : Do you press that it
should be put to the vote of the House ?

SHRI B. K. DASCHOWDHURY : I
press my amendment.

MR. CHAIRMAN : The question is :

“That the Bill to provide machinery
for fixation of wages and for improve-
ment of working conditions of workers
i the Film Industry, be referred to a
Select Committee consisting of 15 members,
namely 1—

Shriinati Mukul Banerji, Shri
Jyotirmoy Bosu, Shrimati Jyotsna
Chanda, Shri H. R. Gokhale,
Shii Sama: Guha, Shri Indrajit
Gupta, Shri Nihar Laskar, Shri V.
Mayavan, Shri Shyam Sunder
Mohapatra, Shri Priya Ranjan
Das Munsi, Shrs Ramsahai Pandey.
Shri S. C. Samanta, Shri Arjun
Scthi, Shri Nawal Kishoie Sharma ;
and Shri B. K. Daschawdhuty.

with instructions to report by the fust day of
the next session.” (1)

The motion was negatived.

MR. CHAIRMAN : Mr. Subadh,
you pressing you amendment ?

are

SHRI SURODH HANSDA (Midnapore) :
In view of the Minister's assurance, I am not
pressing my amendment.

MR. CHAIRMAN: Has the Hon’ble
Member the leave of the House to withdraw
his amendment ?

SEVERAL HON. MEMBERS : Yes,
Amendment No. 2 was, by leave, withdrawn

MR. CHAIRMAN : From the concluding
remarks, I understand that Mr., Pandey is
withdrawing the Bill.

The question is :

“That leave be granted t0 withdraw
the BilI™.,

The motion was dadopied.
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SHRI R.S. PANDEY : Sir,1 withdraw
the Bill.

CONSTITUTION (AMENDMENT) BILL
(Amendment of Seventh Schedule) by Shri S. C.

Samanta

MR. CHAIRMAN : Now, we go ta the
next item.

Mr. Samanta.

SHRI S. C. SAMANTA (Tamluk) : I beg
to move :

“That the Bill further to amend the
Constitution of India, be taken into
consideration.”

In this Statement of Objects and Reasoms
I have clearly put why I want education to
go to the Concurrent List.

This Bill is being discussed throughout
the country, especially the educationists of the
country So many Cc tees and L
sions were formed but the Government could
not come to a definite conclusion  whether
education should be brought to the Concur-
rent List.

Education is a matter of national concern
and should be treated from that point of view.
The role of the Government of India in the
development of education should be judged
1n that context. In the Union List, that is, in
List I of the Seventh Schedule of the Consti-
tution, Fntrics 63 to 66 and Entiry No. 25 of
the Concurrent List enumerate the only
subjects relating to  Education where the
Union Government has the power of legisla-
tion and direct control.  Barring this
limited ficld, the Government of India
has not been vested with any specific res-
ponsibility in the matter of education and
the vast field of education has been left to the
exclusive domain of the States.

The result has been far below our expec.
tation. The radical reconstruction of the
educational structure recommended by experts
and expert committees including the Educa-
tion Commission has not been brought about.
I know that the Education Commission did
not favour the idea of inclusion of education
in the Concurrent List. The Commission
indeed recommended as follows. I quote :

“An intensive cffort should be made
to exploit fully the existing provisions of
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the Constitution for the development of
education and evolution of a national
educational policy. The problem may
then be reviewed again after, say, ten
yea" ”

Sir, this 1s on page 453 of the Report of the
Education Commussion,

Sir, the Commiwion did not summarily
reject the proposal for treating the  subject of
education as a Cloncurrent subject. I think
that any further delay in considcring this vital
matter would be prejudicial to the cause of
education and would therefore harm the wader
interests of the country. The Centre should
be vested with power through the Constitu.
tional amendment proposed by me, to shape
and to control the educational policy and
eduacational development of the country.

The Committee of the Members of Parlia-
ment of Higher Education, presided over by
Shri §. N. Sapru bad recommended that at
least Higher Education should be included in
the Concurrent List. I am emphatically of
the opinion that the whole of the ficld of
Education should bhe placed in the Concurrent
List.

Sir, there is no justification for non-imple-
mentation of the Directive Principle regarding
Free and Compulsory Education for ail
children upto the age of 14,  This Directive
Principle should be implemented by suitable
Constitutional Amendment.

Sir, here we must remember that 25 years
have passed after our independence and we
have provided in the Constitution that within
10 years children upto the age of 14 will be
educated. How far have we proceeded ? Is
there any difficulty ?  So many Committees
and s0 many Commissions have bcen  establi-
shed. Have they not given thought about
this ? Is it a fact that the States cannot spend
80 much as is necessary for fulfilling those
promises we have made in the Constitution ?
The Centre alone cannot do this. The Cientre
has to come in and the Centre can come in
in the Concurrent Last, taking the respomsibility
by sharing it.

The regional imbalances in the matter of
educatiomal development in different States
are too glaring to escape notice. Different
sections of the nation, particularly the weaker
sections, are in varying stages of educational
development, Education is primarily a State
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subject but the States again with their meagre
resources cannot be expected to bear the cost
of proper development of education.

The Centre should extend all co-operation
to the States in Learing the burden of the
cost of educational development of the
States.

On the other hand, with all the best inten~
tions and efforts of the Central Government,
it cannot effectively tackle the national educa-
tional problems unless it is vested with  ade-
quate power. Many commuttees have made
excellent recommendations Many conferences
of Ministers have held out bridliant promises.
Many of these have remained as pious wishes
confined to paper. This state of affairs should
not be allowed to continue,

The Centre alone can think about a desir=
able improvement The Crntie should be
placed in a plice of authority (o  supervise,
direct and control the catire field of education
while leaving the States to develop according
to local necds

This is my propnsal, and I have moved a
motion for acceptance and passing of this Bill
But some of my friends have given amend-
ments to the effect that this Bill may be
referred 1o a Select Committee or it may be
circulated for eliciting public opinion thereon.
If the House and the Government want  that
it should be so done, then 1 have no objec-
tion.

Sir, I move that this Bill be taken into
consideration,

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Constitution of India be taken into consi~
deration®’,

SHRIM. C. DAGA (Pali) : I beg to move

“That the Bill further to amend the
Constitution of India, be referred to a
Select Commtitec consisting of 8 Members,
namely : Shri Arviod Netam, Shri Subodh
Handsa, Shri Vikram Mahajan, Chaudhary
Nitiraj Singh, Shri Arjun BSethi, Shri
Rajaram Shastri, Shii B R. Shukla and
Shri Ram Chandra Vikal with instructions
to report by the Ist August, 1972,

SHRI SUBODH HANDSA (Midnapore) :
1 beg to move 3
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“That the Bill be circulated for the
purpose of eliciting opinion thereon by the
23rd Octaber, 1972”.

MR. CHAIRMAN : These amendments
are also before the House.

*SHRI S. P. BHATTACHARYYA (Ulu-
beria) : Mr. Chairman, Sir, my respected
fricnd Shri Samanta has introduced this Bill.
The objective of this bill is to help the spread
of education and also to make up the rctarda-
ton that has taken place in the sphere of
education in owr country. He has talked about
primary educatioti and he has suggestrd that
education should be included m the Concur-
rent list of thc Constitution.

I have some objections to the abuve pio-
posal. Shri Samanta has tiied to argue that
the States do not have enovugh resources but
the Cionue has and unless the Central Govern-
e it takes over the 1esponsibility, the spiread
of cducation in thie country cannot be fully
achieved. T differ with him on this point,
Why education could not be spread ? It s
true that the Stawes do suffer fiom paucity of
funds for propagating the cause of education
and we have to find out how we can make
more funds available to the States so that they
ate able to perforn their  1esponaibility pio-
perly and adequately. On the other hand if
we take away the mitiative from the States
and vested in the Centre, then I feel, Sir, it
will not further the cause of education,
Not only that the initiative of the
States will be killed in this process the
national unity and the culture of the coun-
try will also be affected adversely. Therefore,
my submisston is that the Central Goveinment
must ensure that the role of the States in
regard to spreading of education is not stifled
and the Centie should make available all the
funds that the State Government may need
for such purposes, From our experience I
can say Sir that in West Bengal we could
have madc primary education free and com-
pulsoty but it was beeause of the paucity of
funds that we could not do it. How is it that
Centre should concentrate all the financial
tesources in its hands while the States should
be made to starve for funds ? It is indeed an
untenable position. The Centre musi ensure
that the States aic provided with necessary
funds and their cfforts to spread education
among the people are not frustrated for want
of money. I do feel that the Centre can play
a meaningful role in coordinating different
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aspects of education and bring about rapport
between the different agencies for diffusion
of knowledge but the initiative to propagate
education must essentially vest in the States
and they should be given adequate funds to
pursuc their plans successfully.

There are many backward areas in the
country. The Centre has to pay special atten-
tion and make available adequate funds te
meet the educational needs of the people of these
regions. The Centre should also ensure that
ptimary cducation is made free in all the
States in the shortest possible time and the
implementation of such a scheme is not ham~
pered for want of funds In case if any State
Government finds any difficulty or fals to
achieve this objective then the Central Govern-
ment should come to their rescue. There is
not a village in India where the people would
not like their children to be educated, and
there is not a single State Government which
would not lhke to give fice education to s
people. But if despite all their earnest desire
they have failed to achicve their ambition it
was mainly because of the fact that they had
no funds or not enough funds to implement
their schemes. Thercfore, Sir, I have already
stated the States should be given more funds
and they should be given freedom of initiative
to spread education in their own jurisdiction.
If we are able to do it, then only we would
be able to futther the cause of education and
help enrich our culture and heritage.

For thesc reasons Sir, I oppose the Biil
which has been introduced by Shri Samanta.

SHRI SUBODH HANSDA (Midnapore) ¢
S$ir, I bave moved my amendment and would
like to say something about it. In this very
House, on the 6th Maich, 1962, a resolution
was moved by Shiri Siddheshwar Prasad, recom-
mending that education which is now a State
subject should be made a Union subject.
Opinions were expressed in favour of the view
that the Union should assume a greater respon-
sibility in the field of higher education and
that the country should have a uniform pattern
of education.

A Gommittee was formed at that time
with Members of Parliament, which Mr.
Samanta has mentioned the Sapru Committee-
to consider the constitutional provisions in all
the aspects relating to the co-ordination and
determination of standards in the imtitutions
for higher studies including research, scientific

SThe origival speech was delivered in  Bengali,
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and techmical education Ihe Commattee
went deeply 1nto the matter and made a num-
ber of impoitant recommendations. One of
the main recommendations was that the uni-
vasty and lugher education should be trans-
ferted from the Statc lst to the cencurrent
list

In the States there are various types of
edut atton 1l 1nstatutions wath dafferent standards
and diflercnt syllabus  ‘The standards of tech-
nwal, vocational and medical education also
differ from unmversity to university  Sumlarly,
ameniise8 hike pay-scales of teachers also diffcr
from nstitution to 1nstitution, unversity to
umiversity and from State (o State  1heie are
other problums like the payment of matchung
grants which 1lso 1s not done properly

If we are to ovecomc these problems and
have o unifuim  and better type of cducation,
1 think the Centre should come forwaid to
take over the entrc sy«tem of ¢ducation Jhe
States ¢ould be entrusted with exccutive power
to implement the  directions of the Central
Government  Vanious States have at prescut
vanous educational poliues, not only the
manncr but cven the standards vary, the
result 18 that there 1s no unmiformuty and ot
tantamounts to disumunation among young
nationals of India  [hete are convent  schools
1 vur ¢ountry whuch are not within the 1cach
of the common people Very few patsons can
afford to give such education and this 1 a
scrious handicap to the vast masses of our
people, as with better type of education they
get more cmployinent opportumties  Thas dis-
crinmnation could not be removed unless
there 18 one umform system of education 1n
our country

States have meagre resources at thewr dis-
posal service of experts of finances They
depend upon the Centre for this  If the
Centre pools up all the resvurces of all the
States I think 1t can succeed m having a uni-
form svstern of education suited to the needs
of the country IThisis a matter which con-
curns the gencrl public aswell as the national
interests at all levels  1hat 15 why I suggested
that 1t be cuculaved for elicting public opi-
mon by the date which I have mentioned
If such steps arc taken they will strenghthen
the hands of thc Goveinment of India 1n
mmproving the  «lucational system and 1n
enabling us to have a sound system of educa-
tion all over the country I therefore request
that my amendment be accepted
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SHRIG VISWANATHAN (Wandiwash)

I rve to opposc this Bill introduced by Mr
Samanta The Bill (nvisages taking away
tducation from the State hist and including
itin the Concurrent hst Ihe Statement of
Olyects and Reasons says that rducational
ntegration 18 a prerequisite to natonal inte-
gration I do not agrec with this statement
either In India we have umity in diversity
Integration does not mein having the same
loud habits all over the countty o1 that 55
crores of peoplc who line here hive the same
haustyle or sidebutns It etnotional mtegration
s emphasised as the prerequsite of natwonal
mtegration 1 can appreciate 1t

No dbtour educationil system 1equues
fu reaching ind diastic change so thatat can
be smproved At present it 18 out dated and
outmoted and we e  manufaictmiine  gradu
ates We must havemore tcchmical «ducation,
stead of general education  Sulyects taught
m schools or colleges whether humanities or
saences should be useful in Lite In colleges
our suhjccts are not at all upto-datc I know
there aie mwny graduates 1 cconomics, 1
fact post graduates who could not follow
ovent the budget ot a State or of  the  CGentre
I think we hae to be moic practical in vur
educational systtm Can tlus b aclueved by
extendmg the jurisdiction of the Centre over
cducation * Already there ue four cntries i
Last I, 1¢ The Umion List Nos 63 to 6b,
which give enotmous and wide poweis to  the
Centre  Lntry Gb says

“Coordination dand deteimunation on
of standards 1n institntions for higher edu.
cation or research and  scientific and tech-
nical nstitutions *

So, the Centte is amply empowered to give
duection and fix standards for various educa-
tional institutions in this country

When the jurisdiction of the Centre 15 ex-
tended, what happens ? This Government s
known for 11s indecision on and inordinate de-
lay leading to injustice, mconve nsence, corrup-
tion and s0 on We can give many examples
There 18 the classic example of the small cal
project m the public sector Can any munster
or member of the ruling party explain why 1t has
taken almost a decade to decide aboutat ? The Bill
to regulate the vervice conditions of film andustry
workers, moved by the same member previgus
to ths, is pending for 4 or 5 years, The exper-
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ience of this country is, if you put tvo many
burdeas on the Central Government which is
already burdend with too many powers, it is
not going to act, Mr, K. Santhanam said, if
you give too many powers to the Centre, it
will become “incurably weak.” I do not want
a weak Central Government. Hence it is bet-
ter to have restricted or limited powers, so
that it can function efficiently. If you give too
many powers, it is like a soldier carrying a
number of guns, which he cannot use at the
same time, Already too many powers are con-
centrated in the Centre and they are unable
to use them, This will be an additional barden,

As pointed out by the mover, no doubt the
Constitution says that within 10 years of its
proclamation, we should give free, compulsory,
primary education throughout the country. But
there are many things in the Constitution to
which we have turned a blind eye, like prohi-
bition, etc. If the Centre wants, it can im-
plement these things. There are several reco-
mmendations of several Commissions like the
Radhakrishnan Commission, Kothari Commi-
ssion, etc., on education, especially higher educa-
tion, whicls have been put in cold storage. They
can ask the State Governments to implement
them. Now with the same party in power in
almost all the States except one or two, it should
be very easy. I do not think it will go the same
way as the land reforms policy.

There is the recent controversy about the
division of Sapiu House Library. It is a very
fine library, perhaps the best in the country.
They want to divide it and take a portion to
to Jawaherlal Nehru University, 10 miles away,
Many MPs have appealed to the minister to
drop the idea, but no decision has been taken
yet. The Education Minister is a very reason-
able Minister and I hope he will take a deci-
sion. I do not know what has happened to him
after joining the Treasury Benches. People are
alarmed that the library may be divided.

I think it is better to leave the Constitu-
tional position as it is. They have enough
powers to send directives to the States to
implement the recommendation of the various
committees and commissions, With these
words, I oppose the Bill,

PROF, NARAIN CHAND PARASHAR
(Hamirpur) : Mr. Chairman, Sir, the Bill
proposed by Shri 8. C, Samanta to make edu~
cation a concutrent subject is before the
House, and I approve of it partly. I say pare
tly because I would not like whole of edu-
cation from the pre<primary to primary and
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sccondary to university education to be put
in the Concurrent List. On the other hand,
I would very much like that up to the secon-
dary level, or highersecondary level, education
is a State subject and at the college or univers-
sity stage education is put in the Concurrent
Liat.

There are many reasons for it. Thad
been writing to the Minister of Education
and in reply to one of my letters, the hon,
Minister, Shri Nurul Hasan, said that the
Education Commission had opposed the inclue
sion of higher education in the Concurrent
List ; he added that the Committee on Peti-
tions of Parliament had alse disfavoured this
idea. Still, I would like to pursue this matter
further.,

Here 1 would like to share with the House
my experience as a tcacher in a university,
‘There are so many universities spread over the
length and breadth of the country and the
government have failed to coordinate their
activities. It may be said that the UGCis
there. But it was there last year also and let
us see what happened last year.

Last year therc was a crisis in higher
education in the three Universities of Punjab,
namely, the Punjab University, Chandigarh,
the Punjab University, Patiala and the Guru
Nanak University, Amritsar. What was the
crisis abouts ? Eligibility certificate for those
students who had passed the pre-medical
examination would not be issued hy one
university to enable them to join the other
university. For three months the students
wandered from Chandigarh to Patiala, from
Patiala to Amritsar and from Amritsar to
Chandigarh, knowing not what to do. I brou-
ght this mat.er to the notice of the then
Education Minister, Shri Sidhartha Shankar
Ray. He told me that he could not interfere
in the matter because higher education was a
State subject and the umiversities were autono-
mous, As a teacher I felt deep anguish beca-
use students were running from piltar to post
for no fault of theirs. After all, the students
are not expected to know the intricacies of the
eligibility laws and reguladion. Yet, this plea
would not be accepted either by those univer-
sitics or this House, So, some students sought
relief from the High Court of Punjab and the
Court ruled that this was a fit case for Cen-
tral intervention. Later on, Shri Siddhartha
Shankar Ray declared thai he had talked to
the Vice-Chancellors of the three universities
and they had decided to accept the suggeation
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that the students be admitted and the question
of eligibility be decided later.

Some time back I asked a question in this
very House about the correspondence course,
on which there is a big mess. The University
at Patiala of the Panjab University was first
given permission to start correspondence course
in Punjabi only. Later on, a demand was
made and English was also allowed as a
medium. The Punjab Univeisity at Chandi-
garh started the correspondence course in Pun-
jabi, English and Hindi. As a result, there is
a big confusion and the Panjabi University at
Patiala resents the inclusion of Hindi and
Punjabi by( the University at Chandigarh
called the Panjab University.

What I want to point out is that theie 15
no coordination at any level although the
Patiala University, Chandigarh University and
Guru Nanak University, Amritsar are financed
by the Punjab Government. Yet, the Punjab
Government is unable to find out a solution to
this problem.

18 brs.

Some time back some DAV Colleges ran
to the Supreme Clourt. A teacher has to hang
down his head 1n shame when he finds that a
teacher is in the clutches of a lawyer, an
advocate fleeces him and a student also runs
to a court. 'This 13 a very disgusting state of
affairs and we would like some uniform policy
to evolve at one point or another.

You would agree with me that after the
higher secondaiy stage mobility starts,
Students would like to avail themselves of the
best opportunity for higher education, may be
in medicine or enginecting, from Himachal to
Mysore and from Mysore to Bengal, Unless
there is some uniform policy and there is
coordination at any level, this cannot be done,
because some  universities would scoff at the
idea of allowing English to continue.

Way back I went to Nepal and I met a
superintendent in a train at Motihari. 1 asked
him where he was going. He told me that he
was running away. I asked him, why he was
doing <0, and he said, because the students
were demanding that there should be no
paper in English and they would answer
questions only in Hindi

This kind of a picture is a very sad one—
some unjversities in Bihar clamouring for
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Hindi ; some universities in the South de-
nouncing Hindi ; some university at Patila or
Chandigarh clamouring for Punjabi and rome
others crying for some other medium

Why is it s0? This is because State
Governments with their regional interests
cannot look to the national interest. I want
that at the higher sccondary level the regional
interest can be fulfilled to the fullest extent.
The Chief Manisters can bloom in their best
efforts. They can shme in the sphere of
Assemblies ; they can deliver fine speeches.
‘The Education Ministers of States can do

whatever they want up to the higher second-
ary level.

But so far as the university level is con-
cerned, there is a big explosion of knowledge,
All the knowledge that 1s coming from the
latest rescarches must b made available to
your post-graduate stucdents and unless you
are able to do some creative thinking, it is not
possible. It 18 not sufficient to trauslate some
books from clasmcal authors into Punjabi,
‘lamil, Hindi and other languages. There
must be some creative thinking, 1f knglish is
to continue as the lbrary language and if
Hindi 18 to develop as the national language,
there must be provision for all the three
media at all the univeisitics of the country

But this would not be done by the Chief
Mumsteis nor by the Vice-Chancelluis, who
arc  obligcd  to the Chief Ministers for their
appointments, or by the Education Mnisters
who have to dance to the tune of their Cdief
Ministet night and day. This can be done by
some agency at the Central level, by a Minis-
ter of Education of the emimence of Professor
Nurul Hasan, who can and does chersh
experiences of teaching and who can and does
have that national calibre which takes into
account not only the studies in Kerala but
also the studies in Kashmir, not only the
fruits of leaining 1n Viswa Bharati in Shanti
Niketan but also in Rajasthan, For all this
coordination 1s necessary. So, what 1 feel is
that placing of education, specially higher
education, in the concurrent list is the need of
the hour. Without it we cannot do.

There is one very interesting question
which I ask myself. How is it “that the
Government  is spending crores of rupees on
various colieges, councils, summer institutes,
this and that and yet the Government of
India i» unaware of the siraple fact that
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results in private colleges and schools are
far better than in the Government colleges ?
You can se¢ any merit list of any university
and you wonld find that students from private
colleges or public schools are topping the list.
How is it ? This is because those people who
work there have to work willy nilly with some
kind of a result in view. They have w answer
for their results. But in Government service
everybody is assured of the increment, the,
grade and promotion, If we do not do, there
is a big umon that would fly in the face
sooner or laler and you will be forced to do
what you do not want to do. There is this
fear also and w~ have to take this into
consideration. The best education that is
being mparted in  the United Stafes of
America is the cducation given by the private
individuals or universities ; cducation is an
autonomous subject there.

Having studied a bit of Chinese literature
and education I find very interesting parallels.
A delegation fiom India went China. There a
professor was interviewed by this delegation.
He had been asked to write a book. He was
given all the facilities; he was sent to distant
corners of the countiy ; he was given a jeep;
he was given railway facilities, everything.
But after he had done this and published his
rescarch in a book form, the book helonged
to the university.

Heie, what happens, the Government ser-
vants, the Government professors and the Go-
vernment administrators, at the expense of the
universities, at the expense of the Governinent,
raise orchard. They write books and sell them
like hot cakes in the market. After all, they
are professors. At the same time, they are us-
ing Government money. We can find a lot of
wastage of public funds before our very eyes.
When we are whole-time employees of the um-
versities, when we take everything at univer-
sity level, every book, every encyclopaedia,
when everything is available to us, the rich
store-house of knowledge being placed at our
doors by the universitices, what is it that we
are doing? We are creating national wealth.
If we do not sec that they are national proper-
tica and we claim them as individual authors,
and we went to reap our bencfits, thereby
hangs a tale,

All these prople in the syndicates and
senates of the universities are interested only
in one thing, in scattering examinership here
and there, in interforing in the practical exa~
minations, and these people manocuvre in such
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a manner that education becomes a farce. 1
am reminded of a college in Punjab about
which Mr. Suraj Bhan spoke the other day,
where an internal assessment showed that 90
per cent of the students who had failed in
written papers had passed in the internal assess-
ment, So, all this is becoming a mess because
there is no supervisory agency anywhere,

Fducation is said to be the best investment.
But here is it the Lest investment ? It is a big
fraud. The taking over by the State Govern-
ment of Bihar of all the five universities in the
State shows the deplorable mess in which edu-
cation bas fallen. Unless we take effective
steps to remedy the situation, we will see the
sad day when the universities, like Government
colleges, will become the playground for the
wishes of regional politicians,

T warn the Government through you Sir,
that the standard of education in this country
is fast deteriorating. There are courts and
syndicates in the universities which have not
been completed so far.  Examples are shown
that for five years, the syndicates have not been
completed. There are recommendations that
students should be given participation and that
they <hould be allowed to be nominated on the
univevsities, that karamcharies should be allowed to
be nominated on the universities. What has hap«
pened ? If a teacher of the university is elected
to Parliament, he is not allowed to setve on
the university coust becanse there is a stipulation,
a regulation, ahout it. Why ? Who frames these
hackneyed regulations ?  They stand in the
way. The university is prevented from shan
ing the experiences of a teacher who has been
cither clected to the Delhi Metropolitan
Council or to the Parliament. Mr, Balraj
Madhok had the same fate. He was elected
by the Lok Sabha to the court of Delhi
University and yet a small regulation, a small
rule, stood in his way so that he could not
share his rxperiences as a parliamentarian in
the university, A karamchari can be elected to
the court of Delhi University. A student can
be elected to the court of a university. But
for a teacher who teaches at the univensity,
there is a rule standing in his way. Mr.
Purshotam Goel and Mr. Malhotra, these
two professors, teaching at colleges of Delhi
University were elected by the Delhi Metro-
politan Council to the court of Delhi Univer-
sity, But the same rule stood in their way.
The same rule stands in my way. This is very
inteyesting that, on the one hand, we clamour
for greater powers to the teachers, for greater
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respect to the teachers, on the other hand, if
the teacher comes up well and he enters the
legislatwie, he is not regarded fit to be a mem-
ber of the court brcause a rule stands in  his
way.

What is a rule ? These rules are unimpor-
tant. As Mr. Giaham Green, the famous
English novehst said, in “In the Heart of the
Matter.”! “There are rules and regulations ;
there are files and cases. But there is not
even a single hcait that understands that
watking of the human heart.” 1 warn the
Government, through you, Sii, that education
mm this country is deteriorating. Education
was a living experience in India. It was the
finest fruit that we could export abroad. The
teachers of India taught prople from abroad
who used to rush down to Nalanda, Takxila
and other such places. Thevy received the
11ch learning in education,

But what is happening today. Instead of
being the teacheir-centred, iustead of being
the personality-centred, cducation 1in India is
becoming regulation-centred. It is the crea-
tion of these rules and regulations. A clerk,
a bureaucrat, who is sitting at a desk, who
has studied upto the matriculation level, is
framing the rules that will guide the Viece-
Chancellor or a professor who has done some
research. A Ph. D. falling at the feet of a
despatch clerk for the sake of an interview !
Is it not a sony state of affairs ? Dr. Khurana,
the Nobel Prize laureate in Physics, was
not given the post of a lecturer 1n a universty
in the country, and when he was awarded
the Nobel Puze for Physics and he became a
citizen of USA, he was honoured with
docterates of science letters, and all that. This
ia all very funny. I repeat the words Graham
Green “‘there are 1ules and regulations, a big
jungle of them; there isa file, but where is
the human heart ? ** We have forgotten the
true spuit of education and consequently the
causr of education suffers. It is not any longer
child-centred or teacher—or student —centred ;
it has become regulation-centied. Unless you
take it over at the Central level, unless you
make a big effort to rescue it from the
regional politicians, you cannot save it any
longer. A day would come when a man doing
research 1n Kashmir would not be able to
follow what a man is doing in Kerala. The
fruits of learning would go waste, India
would be scattered into I8 States. You may
ingrease them o 20 or 30 or 100, That
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would only be disintegration of the country.
There was a time when Sanskrit was a living
language. There is still a time when English
is the link language, And there can be a tune
when Hindi will be the link langnage., We
should do something ; we should take courage
in both of our hands and see that the educa-
tion c omes up, that education comnes to the top.
That is the best investment in man. The
investment in dams and railway lines is
allright, but investment in man must come
first,

Today we had the experience of listening
to a member in the Congiess Parliamentary
Party meeting. He was r1eferring to the dis-
quahfications for appearing at the Public
Service Commission examinations What were
the cnteria for dusqualifications ? Number
one¢ is education in public schonl Nobady
educated 1n a public school should be allowrd
to appear at any cxamination conducted by
the Public Service Commission Number two,
income ahove Rs. 1,000 per month, Anybody
having a monthly income of Rs 1,000 or more
shall not be allowed to send his child to any
Public Service Commission examunation. And
sn on, and so forth.

When we think of these things, our mind
quivers, It 1ather shivers in the fear of the
days to come when the country would dis-
criminate on one ground or another, when we
would see that this is going to happen or that
is going to happen. In Ilimachal Piadesh we
will clamour for onc language; and in
Rajasthan, another. There may be students
who have passed out friom one university not
being able to get admission in another
university. And what would be the ground ?
This university is located in Punjab or
Rajasthan Were they not the days of glory
when Hiuen Tsang came fiom China and stu-
died in Nalanda ? Are we going to stretch the
point of regional chauvinism to such an
extent that we do not allow a student from a
State which is a part of our own country
to get admission in another State ? If we do
that, that is going to be a sad day.

With all these things in view and many
other things-I would have spoken longer but
because of the limited time I have to  finish.
I would like to conclude. I support this Bill
with the reservation that higher education be
made a concurrent aubject and secondary
education be given to the States and they be
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allowed to develop it to the extent that it is
possible and the Centre should come forward
and look to the cause of education because
if education is given top priority, India lives ;
if education is neglected, India dies.

SHRI C. K. CHANDRAPPAN (Telli-
cherry) : I welcome the Bill moved in this
llouse. It has given us an opportunity to dis-
cuss ce1tain very important problems relating
to our cducation. I do not agree with the
idea of hiinging this question mercly asa
problem of Centre-State iclations, I think,
it involves cettain greater  problems, certain
basic probletus, relating to the basic policies
concoaning out education, Weare after speak-
ing about a national educativn policy and we
always say that education should be made
use of as an eflective instrutuent  for  bringing
about a meaninglul svcial transformation. But
how will these goals be  achieved ? As  things
stand 1n our country to-day, the education
systum can jolly-well be described  to be in a
mess. Laverybody is helpless. The Centre s
helpless because it olten finds that the pro-
blems laced are the problems to be dealt with
at the State level and the States think that
they cannot do anything because they do not
have enough resources. o, by bringing about
a situatiou under which the Centre will have
morr say and that situation will be better
because we are living in @ society where we
belicve that an eflecive Centre should he
there to plan the education system as we do
planning 1 our economy.

If youlvok at the problem from that angle,
we could sce that the education. the veiry
purpost of cducation, should be to instil in
the minds of the younger generation the ideals
of patriotism and also to make him committed
to the goal for which the nation stands com-
mitted today. We say that the national goals
are socialismn, demociacy and secularism. The
education to-day, I do not know, how far it
helps the creation of a generation of young
people in our country who are dedicated to
these causes. When the leaders of the Central
Government and the various political parties
are speaking about the secular character of
the Statc and also aboui secularism to be
brought about in the national life, where does
our education stand on these questions ?

1 have been pointing out quite often that
the content of education and the way history
is being taught to the students in our country
is very much biassed. It has a Hindu bias
when it teaches the history of the Mughul
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period and it often descends to that extent
that it gives an impression that it is teaching
about some alien people. That attitude should
not be therc and in to-day’s condition. You
take the case of RSS activities about which
I know the pronounced policies of the Govern-
ment. But is the Government in a position to
implement its policy in a Central University
like the Banaras Hindu University? When
the question of RSS menace became so serious
and acute, a Commission has been appointed
which came out with a concrete recommenda-
tion that RSS activities there should be banned.
1 am referting to the Gajendragadkar Com-
mission and it also pointed out the problems
of such organizations, para-military and fascist
type of organisations and the problems it
might create in the field of education. In UP
the Vice-Chancellor of the BHU found him-
sclf helpless. He said that neither the Centre
nor the State could help him to sulve the pro-
blem of RSS and now it is being repeated in
other parts of the country.

Killing of Students who are secular-minded
in the campus of the Universities is becoming
a phenomenon. You may go through the
memorandum presented by the Youth Con-
gress of Hyderabad-not a Communist organi-
sation-ahout the killing of Geourge Reddy in
the Osmania University campus in broad day-
light in the presence of the Police, RSS was
doing that-RSS with the patronage of the
Chicf Minister and thc Govermmnent there.
When I say that, I am sorry to say that it is
a fact. The Chief Minister is patronising
that. The Government says that we are a
sccular State, we want to implement sccularism
cverywhere. But when this question will be
answered after two or three days in this Housce
the hon, Minister will say, it is » State sub-
Jject, let the States look afier it. 1 think some
interference from the Centre can be tolerated
if the Centre will have a progressive policy of
implementing the purpose of preserving secu-
larism.

We have to take intv consideration another
aspect of democracy about which we are proud
of. There is the recommendation of the
Gajendragadkar Commission on the governa-
nce of the universities. Our present Minister's
predecessor had promised the house abow
that, He said that it had been referred to the
universities all over the country so that they
may express their opinion how fur the recom-
mendations can be implemented. Regarding
the students’ participation, even in the Central
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Universities it. has not been implemented, 1
remember. But there is a State like Kerala
where it has been implemented, it has been
found successful and I do not know what
stands in the way, when we speak of demo-
cracy, to bring the students to that level where
they would be partners in the affaits of the
university which is the recommendation of
the Gajendragadkar Commission, Bv  doing
that we will be giving a greater sense of parti-
cipation to the students and this will
help to solve many of the problems which
we are facing today iu the field of education.
About the democratic rights to be given to
stuclents and teachers there is no uniform
policy all over the country. In certain States,
there all democratic  rights are granted. In
certain other States things ate being done in
a different way, according to the subjective
feeling of the adminstrator, may br the Edu-
cation Director or the Mmster  In some
States it 50 happens that no democratic rights
ate granted at all. I would thercfore say that
we must have a umform policy regarding all
these matters to uphold the slogans of the
national goal of socialism, sccularism and
democracy. I think the Centie should have a
say even (0 the extent of leguslating so that
these things can be implemented, I think Mr.
Samanta’s Bill would help us 10 meet some of
these purposes.

There is another example which I can
point out regarding the standard of education
and the text-books which we have presciibed.
I remember that some Central efforts have
been made to standardise the text books by
NCERT and all that, but the States again
have got their option, they may select rubbish
books and they are free to select whatever
text books they may like.

Then again the question of public schools
come in. I do not see any reaton why the
Government should encoutage or patronise the
continuance of public schools in our educa-
tional system There must be a uniform policy
to abolish it. I say this not because I am
agninst higher standards, because I want to
make it clear that I am for higher standards,
let us have higher standards in all the policies
that we formulate and in all the educational
institutions, I kuow about the difliculty
involved. Iknow about the financial implica-
tions. You have to look at it from the national
perspective.  The effort should be to raise the
standandard of education and the level of

A [
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education in every educational institution, but
we should not create a new scction of the
elite, the sons ol bourgeois class with all the
patronages to learn in schools where they can
shower money,

Another question that is often heard in
this House is about the capitation fee and its
conseqguences on the students. While answer-
ing the question, the hon. Minister last time
told us that it 1s not exactly his subject, but
it is related to Health Ministry. But  Educa-
tion is a subject about which hc is also con-
cerncd, as much as the Health Minister.
The university is not coming from the blue
without the knowledge of the educatiun autho-
rities We give permission to the private ma-
nagemt nts to statt a mecical college and the
mandgement before starting cven  thinks of
the days they will have with thc capitation
fee and the nice days they are dreaming about
and they collect the capitation fee to an tnto-
Irtable extent and then make a mess of cvery-
thing, and thcieby a situation comes which
even the Government cannot stand and  even
Government cannot defend the collection of
capitation fee. Everybody denounces the ina-
nagement then ‘Then, what happens ? What
happened in the case of the private medical
college in Kerala ? They collccted capitation
fees The Centre decided or the Medical
Council decided not to confer degrees on the
students. But that was not the fault of the
Students 5 the fault lay with the authorities,
may be the Education Minstty or the UGC
or the Medical Council vt the Health Ministry
But by no stretch of imagination can you
blame the students for joining that college,

Similar was the case of the Pataliputra
Mcdical College. I do not say that this Bill
would be a panacea to solve all these problems
because it provides for Central intervention,
but it will help to evolve certain national pat-
terns and a uniform national policy by which
we shall be able to create general standards,
and create conditions in the universities where-
by the national goals will be upheld.

I think these are ceitdin things abuut
which everybody 18 concerned. I would like
to point out one more thing regarding the
medium of nstruction to which many hon.
Members have referred I fully agree with the
idea of allowing every State to adopt their
own mothei-tongue as the medium  of instruc-
tion up to the highest level of education
including research, 1 do not think that
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it will bring about any disintegration of our
country, if we have a policy to develop our
national languages, that is, all the regional
languages as well as the link language. This
is not a novel idea which I am presenting. It
is already there in a country like the Soviet
Union. Nobody willsay that the Soviet
Union has not advanced in the field of educa-
tion, science and technology. TIhere, the
students are taught in their mother-tongues,
and they have a very strong and very well
developed national link language. We can
also have that.

We have a policy of developing the lan-
guage institutes in the States so that the regio-
nal languages will be developed to that extent
when education will beimparted in the mother
tongue, but this has been a failure because
many States are taking only nominal interest
in developing the language institutes.

We should also develop Hindi to make it
acceptable and to make it a more modern lan-
guage which can effectively play the role of a
link language, and for the time being English
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will also remain. If this arrangement can be
perlectly made, Ithink that there will not be any
problem which will badly or adversely affect
the progress of our education.

With these ideas in mind, I generally sup-
port the Bill moved by Shri S. C. Samanta.
But I would like that this Bill be circulated so
that more thought can be given to this matter
and more ideas could be gathered and the Bill
can be made more perfect. 1 generally support
the idea with which this Bill has been moved.

MR. CHAIRMAN :
Bhandare.

Now, Shri R. D.

SHRI R.D. BHANDARE (Bombay Cen-
tral) : Mr. Chairman, Sir....

MR. CHAIRMAN : The hon. Member
may continue his speech on the next occasion,

18.30 hrs.

The Lok Sabha then adjourned till Eleven of the
Clock on  Tuesday, May 2, 1972|Vaisakka 12,
1894 (Saka).
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